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FOURTH REPORT OF THE COMMITTEE OF PRIVILEGES
(SEVENTH LOK SABHA)

I. Introduction and Procedure

I, the Chairman of the Committee of Privileges, having been
authorised by the Committee to submit the Report on their behalf,
present this their Fourth Report to the House on the question of
privilege raised by Shri Indrajit Gupta, MP, regarding alleged man-
handling of Shri Bhogendra Jha, MP, and use of abusive language
in respect of Members of Parliament by the police at Ghaziabad,
UP, on 3 April, 1981, and referred! to the Committee by the House

on 6 April, 1981.

2. The Committee held twenty s;ittings. The relevant Minutes of
these sittings form part of the Report and are appended hereto.

3. At their first sitting held on 28 April, 1981 the Committee
decided that, in the first, instance, Shri Bhogendra Jha, MP, be re-
quested to appear before the Committee for oral examination.

4. At their second sitting held on 25 May, 1981, the Committee,
examined on oath, Shri Bhogendra Jha, MP.

5. At their third sitting held on 27 June, 1981, the Committee
directed that the Government of Uttar Pradesh be asked through
the Ministry of Home Affairs, Government of India, to direct the
City Magistrate concerned, Shri S. K. Trivedi and the Police Ins-
pector, Shri R. R. Pal, to appear before the Committee in person

for oral examination.

6. At their fourth sitting held on 18 July, 1981, the Committee
examined on oath, Shri S. K. Trivedi, City Magistrate, Ghaziabad,
and Shri R. R. Pal, Police Inspector, Ghaziabad.

The Committee then decided that the Superintendent of Police,
Ghaziabad, the District Magistrate, Ghaziabad, and the Deputy
Secretary of the Government of Uttar Pradesh, Lucknow, who had
sent the factual comments to the Home Ministry, be called to ap-
pear before the Committee for oral examination.

7. At their fitth, sixth and seventh sittings held on 24 October,
7 November and 21 December, 1981, tte Committee considered the

matter further.

1. L. 8, Deb., dt. 6-4-1981, cc.306-15.
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8. At their eighth sitting held on 23 January 1982 the Committee
examined on oath Shri Om Pathak, the then District Magistrate,
Ghaziabad.

9. At their ninth sitting held on 11 February, 1982, the Commit-
tee examined on oath, Shri A, B. Shukla, Superintendent of Police,
Ghaziabad.

10. At their tenth to seventeenth sittings held on 14 April, 10
June, 1 July, 10 August, 5 and 17 November, 20 December, 1882
and 25 January, 1983, the Committee considered the matter fur-
ther.

11. At their eighteenth sitting held on 24 March, 1983, the Com-
mittee deliberated on the matter and arrived at their conclusions.

The Committee decided that Shri S. K. Trivedi, the then City
Magistrate, Ghaziabad and Shri R. R. Pal, the then Inspector of
Police, Ghaziabad, be called to appear again before the Committee
to explain their conduct in the matter.

12. At their nineteenth sitting held on 7 April, 1988, the Com-
mittee further examined on oath Shri S. K. Trivedi, the then City
Magistrate, Ghaziabad and Shri R. R. Pal, the then Inspector of
Police, Ghaziabad.

The Committee then deliberated on the matter and decided to
accept the unqualified apologies tendered by Shri S. K. Trivedi and
Shri R. R. Pal. The Committee also decided to recommend to the
House that no further action be taken and the matter be dropped.

The Committee decided that the draft Report on the matter
might be prepared and circulated to the members of the Commit-
tee for consideration at their next sitting.

13. At their twentienth sitting held on 28 April, 1983, the Com-
mittee considered their Draft Report and adopted it.

II. Facts of the case

14. On 6 April, 1981 Shri Bhogendra Jha, MP made the follow-
ing statement? under rule 377 regarding his alleged manhandling
and use of abusive language in respect of Members of Parliament
by the Police at Ghaziabad, UP, on 3 April, 1981 :—

“Having come to know that Police in Ghaziabad had beaten
up ATTUC workers after entering its district office on
the Ist of April, it was decided in consultation with CPI

- — ——— - —

2. L. S. Dsh., dt. G-4-19%, cc. 3n6-8,
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Group Leader in this House Comrade Shri Indrajit
Gupta, that I should go to Ghaziabad to ascertain the
actual facts. I reached Ghaziabad at about 5.15 pm. on
the 3rd April. Comrade Jitendra Sharma, Ghaziabad
District Secretary of C.P.I. and another Comrade accom-
panied me from Delhi on a taxi. We reached Ghaziabad
after 5.15 p.m. About 5 to 6 persons were present in the
District AITUC Office situated at the site of what is
known as Meerut road.

While we took our tea in the office, some more workers ga-
thered and narrated the story of the police repression on
them, After hearing them, I began talking to them, about
the need to defend their hard-won trade-union and other
legal rights without getting provoked or cowed down.
Just I had begun, one police Inspector named R. R. Pal
appeared and asked me whether I was Bhogendra Jha,
Member of Parliament. Confirming this query, I asked
him to wait a bit I would like to talk to him. Just
at this point, scores of PAC men and constables came
running and kegan unwarrantedly assaulting the sitting
workers with lathis etc. Indiscriminately, brandishing
lathis, rifle butts, they pulled out the workers from the
AITUC office room and pushed them out giving blows
after blows. District AITUC President, Ghanshyam Sinha,
General Secretary, Sukhbir Tyagi, District CPI Secretary
Jitendra Sharma and two to three other local leaders
surrounded me from all sides apparently to save me from
blows. While I was standing in their midst, several P.A.C.
men rushed towards me, pulling out and pushing out
those surrounding me while giving them barrel push and
bayonet blows. One of the P.A.C. men hit me with barrel
in my chest exclaiming : “Saale Assembly aur Parlia-
ment wale kya karne aate hain.” Immediately after P.A.C.
men gave me push with barrel behind my back, then
three of them began giving me full blows with rifle butts
while hurling filthy abuses as to why Members of Par-
liament poke their nose everywhere. When I was faint-
ing, on the orders of the City Magistrate, some Trivedi,
they huddled me into a jeep standing by in which the
above named Mazdoor leaders had also been huddled in.
The City Magistrate, Trivedi and the Police Inspector
Pal were also sitting in the same jeep on the front ben-
ches. I asked the Magistrate to find me back my spectac-
les taken away by some P.A.C. men. Exclaiming ‘Nothing
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doing’, he ordered the driver to proceed. After going
about one to two furlongs, both the officers got down
from the jeep at a place which I was told was the office
of the Sri Ram Piston and Rings Mills, where workers
are on strike since 17th March. Both of them had some
confabulation with one official of the mill, who I was told
was General Manager of the mill, some Agarwal. After
talking to him, the Magistrate ordered me out of the jeep
and asked me to go wherever we wanted to. Fortunately,
the taxi from Delhi had been following us and we got
into it. Having received severe blows and feeling acute
pain all around the body, we rushed to the emergency
ward of Dr. Ram Manohar Lohia Hospital and got our-
selves treated.

Sir, I do not know and hence cannot impute any personal
motivation against any of the officers and their men,
because they had no personal acquaintance with me,
excepting that they could not tolerate any ‘investiga-
tion’ by any Member of Parliament nor could I make
out any understandable reason for (their wanton and
brutal display and use of force, including several rounds
of firing.”

15. Thereafter, the Speaker gave his consent to the raising of a
question of privilege given notices of by Sarvashri Indrajit Gupta
and Ramavatar Shastri on the matter.

Shri Indrajit Gupta, MP, then moved the following motion
which was adopted® by the House:

“That the matter relating to the statement made here on the
floor of the House by Shri Bhogendra Jha concerning as-
sault on him by the PAC at Ghaziabad on the 3rd of
this month be referred to the Committee of privileges.”

II1. Findings of the Committee

16. The Government of Uttar Pradesh, in their parawise com-
ments! on the statement made by Shri Bhogendra Jha, M.P.,, in
the House on 6 April, 1981, furnished through the Ministry of Home
Affairs, have stated, inter alia, as follows :—

“It is not correct to say that the police forcibly entered the
district office of the AITUC located in a small road-

8. Ibid., cc. S14-15.
4. See Appeendix-T.
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side shop along the main Delhi-Meerut Road and beat
up the union leaders and workers present there on
1-4-1981,

As reported by the D.M., Ghaziabad the statement of Shri

Jha about appearance of an Inspector named Shri R. R.
Pal, his asking of name from Shri Jha and subsequent al-
leged assult by P.A.C. men, is incorrect, Neither the
district administration had any information about the
visit of Shri Jha nor did police enter the AITUC office
and beat up the workers. The D.M. had denied the allega-
tion made by Shri Jha, that one of P.A.C. men hit Shri
Jha with barrel in his chest exclaiming “Saale Assembly
Aur Parliament Wale kaya Karne Ate Hain.?

. . . City Magistrate on receiving information rushed to spot

with police force to ensure safe passage of workers re-
turning home. City Magistrate in his jeep came under
heavy brick-batting as he reached near Union Office lo-
cated in front of outpost of P. S, Sihani Gate on MRT—
Delhi road at around 430 P.M. on 3-4-1981. City Magis-
trate was injured badly due to heavy brick-batting and
was surrounded by mob led by Sukhbir Tyagi and
Ghanshyam Sinha who were planning physical assault on
C.M. and police in jeep, Police force posted at O. P. Raj-
nagar (P. S. Sihani Gate) as a part of police arrangement
and from. other nearby pickets rushed to extricate City
Magistrate and police force. This police force also came
under heavy brick-bat from the violent mob. They were
warned a number of times by C. M, and the police officer
on the spot not to brick-bat and to disperse in view of
sec. 144 Cr. P.C. enforced. The brick-batting continued
unabated and several members of police force received
injuries and mild lathi charge was consequently ordered.
The mob became more violent and some one from the
mob fired a gun shot. Thus there being grave and im-
mediate threat to life and public property four rounds
were fired in the air to scare the crowd. Crowd dispersed
soon after workmen of factory were conducted to home
safely. Nobody has been reported to have been injured
as a result of police firing. In brick-batting CM,, 2 S.Is,
3 H.Cs. CP, 3 PAC Const. VI Bn B. Coy and 1 fireman,
1 driver of C.M. Jeep and 4 Const. C.P. (15 in all) were
injured out of whom 3 Const C. P. and C. M. were admit-
ted in hospital Rest were given first aid and discharged. A
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case uls 147|148|307|332|353 IPC and 7 Cr. L. Act and
188 Cr. PC was registered at P. S, Sihani Gate against
rioters.

As stated above nobody in the district had any information
about Shri Jha’s presence in the crowd and as such there
is no question of his being beaten up and picked up and
given blows by lathis and rifles butts. It is true that Shri
Jha, who wag later discovered to be present in the crowd,
received some injuries.

The jeep of the City Magistrate in which Shri Ghanshayam
Sinha, Shri Sukhbir Singh Tyagi and Shri Jitendar Sharma
alongwith Shri Bhogendra Jha, MP, were alleged to have

- been huddled into and driven to the gate of M|s Shri Ram
Piston Factory, is reported by D.M. to have been badly
damaged as a result of the brick-batting by the crowd
and was not in a condition to be used for transporting
any one.... The crowd dispersed after the lathi charge
and firing in the air and so did the leaders of the crowd.
The police could not arrest anybody on the spot... .

The district administration has no knowledge of Shri Jha
requesting to recover spectacles which had fallen down
Enquiries made from the local police officers and the
City Magistrate present on the spot revealed that they
seemed to have no knowledge about the loss of any spec-
tacles of anyone”.

17. In_ their joint report® dated 6 April, 1981, submitted to the
Committee through the Ministry of Home Affairs, the District Ma-
gistrate, Ghaziabad and the Superintendent of Police, Ghaziabad,
stated inter alia as follows: —

“....S0 far as the question of injuries to Shri Bhogendra
Jha, MP, and ten other labour leaders is concerned, it
has been found that neither any worker was admitted to
the District Hospital nor any other hospital of Ghaziabad
nor they came for any first aid. No Member of Parlia-
ment has also been found to have come for medical
examination or admission in any of the hospitals in this
District.

The City Magistrate was not aware of the presence of any
Member of Parliament in that stonethrowing agitated
erowd. In this comnection neither Shri Jha, MP, nor any

5. Sze Appsnlic-IT (O iginal in Hindi).
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body else informed that Shri Jha was also present in the
stone-throwing crowd. So far as injuries are concerned,
only those people were injured by lathi charge who were
violently throwing stones but no records in this connec-
tion exist in any of the hospitals of Ghaziabad. It may
also be noted that the Member of Parliament neither
filed any complaint in any of the police station nor he
contacted or reported the matter to any Police Officer
or District Magistrate....In view of the above, no infor-
mation about the presence of, and injuries to Shri Jha,
MP, could be found.

When it came to light through Press reports that Shri Jha,
MP and 3 (three) others...are admitted in Dr. Ram
Manohar Lohia Hospital, a police officer was sent to that
Hospital to see their medical reports. From the above
reports, it was seen that these persons had gone to the
Hospital on their own on 3-4-81 at 840 P.M. for their
medical examination. According to the reports, they had
received minor injuries. No one among them was avail-
able for examination as they had left the Hospital...the
Administration had no knowledge whatsoever about the
presence of Shri Jha, M.P. on the day of the incident.”

18. As the Government’s versfon of facts and the joint report
submitted by the District Magistrate, Ghaziabad and the Superin-
tendent of Police, Ghaziabad, were at variance with the statement
made by Shri Bhogendra Jha, MP, in the House , the Committee
examined in person Shri Bhogendra Jha, MP, Shri S. K. Trivedi,
City Magistrate, Ghaziabad, Shri R. R. Pal, Inspector of Police
Ghaziabad, Shri Om Pathak, District Magistrate, Ghaziabad, and
Shri A. B. Shukla, Superintendent of Police, Ghaziabad, to find out
the correct factual position.

19. Shri Bhogendra Jha, M.P, in his oral evidence® before the
Committee deposed that after reaching Ghaziabad, he was sitting
in AITUC office and talking to the workers about their grievances.
Meanwhile, one police officer eame and asked him “whether T was
Bhogendra Jha, Member of Parliament? After confltrming it, I
asked him to wait a bit—because I wanted to talk to him also”, We
also stated, inter alia, as follows: —

“Meanwhile, a corps of PAC men and policemen came....
PAC men were with rifles; policemen were generally

6. See Minwtes of Fvidence.



with lathis, They rushed from the road-side and began
beating us. I saw several men being beaten. They were
dragging them also....But at that point they were not
trying to hit me. There was a head constable. He was
standing just in front of me,

When the entire outside of the room was vacated, again an-
other posse of constables and PAC men came and dragged
those who were in the room, again and again beating
them and dragging them. After some time, the entire
outside and inside were vacated. At that point, I saw
one jeep standing on the road. An officer was there. He
was apparently directing them. And then the third
posse came. They gave barrel pushes, but blows and
dragged away those surrounding me. Another person
gave a barre]l push on my chest. I felt like falling; but
because of another push from behind, I was able to stand.
Thereafter, three of them gave me blows with butts.
But they were trying to ensure that they gave me blows
on elbows, shoulders, limbs and thighs—all muscular
parts.

I did not know why they were angry with me. They were not
able to distinguish between MLAs and MPs. They were
saying: ‘What sort of people are elected as Members of
Parliament! Why should they speak for kameenas?
Along with this, they used words like ‘saala’, etc. and
they were giving blows.

Someone took my spectacles—someone among those persons.
Meanwhile, I did not find there the head constable who
was standing and saving me. After that, I felt like faint-
ing, but then again, 3 or 4 persons came and said: ‘You
are being arrested.’ They huddled me into the jeep which
was standing in the road. Five of the persons who had
been surrounding me, had already been huddled into the
jeep, from behind. I was also pushed in, from behind.
At that time, the head constable who was earlier with
me, came. Because he was slightly sympathetic, I asked
him whether there was any magistrate available. He
showed me the front side of the jeep. In the front side,
there was the magistrate, and Pal, the police inspector.
I asked the Magistrate: ‘Please let me have my spectacles.
Some of the constables have taken it’ He was angry,
and said: ‘Nothing doing’ He asked the driver to move.
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After some time, the jeep was stopped. Both the Magistrate
and the police inspector got down and began talking to
one officer. .. .I had for the first time been to Ghaziabad.
Apart from having seen the Railway Station, I had no
acquaintance with any person or any area there.”

In reply to a question, Shri Bhogendra Jha added: “I cannot
give the name of any PAC man. I did not have any occasion to ask
about....I enquired about the name of the Inspector. I do not
know his full name. He said, ‘R.R. Pal’ As far as Trivedi is con-
cerned, I do not know which Trivedi. More than that about names,
I cannot say anything.”

In reply to another question whether all these things took
place at the instance of the police officer, Shri Bhogendra Jha
stated: “About abuses, I cannot say. But definitely they assaulted
me on orders. On two occasions, they did not hit me. The person
who looked like @ head constable, who was trying to save me twice
vanished on the third occasion ‘when I was being assaulted. So,
definitely I believe they were ordered by the Magistrate to assault
me. That is why I believe the head constable walked away some-
where else and again re-appeared when I was huddled into the
jeep.”

~20. Shri S. K. Trivedi, City Magistrate, Ghaziabad, in his
evidence” before the Committee deposed that “there was no infor-
mation and we had no knowledge about Hon’ble Member Shri Jha.
We came to know about him from the Newspaper of 6th.” In reply
_to the question: “Did you know that Shri Bhogendra Jha was
there?”, Shri S. K. Trivedi replied: “I came to know about it only
on 6th when the incident was mentioned in the Parliament....I
did not know about it before 6th.” Asked to state whether the Dis-
tricf® Magistrate had made any enquiries from him, Shri S. K.
Trivedi replied that the District Magistrate made enquiries after
the incident was discussed in the Parliament on 6th April, 1981 in
the evening at 8.00 P.M., at the residence of the Superintendent of
Police, Ghaziabad.

" 21. Shri R. R. Pal, Imspector of Police, Ghaziabad, in his
evidence' before the Committee deposed that he did not know at
‘that time that there was an M.P., whose hame was Shri Bhogendra
'Jha and who had been injured in the incident on 3 April, 1981.

7. See Minutes of Evidence (Originalin Hindi).
8. Ibid
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However, on 4 April, 1981, he came to know that an MP. was
injured in the incident and that he was medically examined. On
being asked how he came to know about it, Shri R. R. Pal replied
that “Our officers—Police Officers, workers, etc. were also talking
that an M.P. has been injured and he was medically examined....I
came to know about it at about 10.00 AM.....City Magistrate also
came to know about this on fourth.”

On being pointed out that Shri Bhogendra Jha had stated that
he was forcibly thrown into the jeep and that he had left his
spectacles, but the Magistrate in your presence said “Don’t bother,
start the jeep”, Shri R. R. Pal stated “nothing of this sort happened.”

22. Shri Om Pathak, the District Magistrate, Ghaziabad, in his
evidence® before the Committee deposed that he had no information
of any Member of Parliament having been involved in the incident
when he went to the place of occurrence on 3 April, 1981, in the
evening. When asked to state: "“When did you come to know that
a Member of Parliament was involved?”, Shri Om Pathak replied:
“Subsequently we had informally learnt. Nobody could tell us who
it was. On 4th early morning we sent a report. It was around
12.30 or 1.00. We sent the report after the conclusion of the fact-
finding enquiry. Till then we had no idea, We learnt later. No-
body was very sure whether it was an ex-Member of Parliament or
sitting Member of Parliament. We learnt somebody was involved.”

In reply to a question: “Is it not a fact that on the 6th when
you were with the S.P., a detailed news about this was reported on
the TV and you witnessed that?’, Shri Om Pathak stated: ‘“That
is not true”. When further asked specifically to state: **When did
you, as the District Magistrate, come to know that an MP was
making this charge?”, Shri Om Pathak replied: “On the 6th; may
be late in the day”.

23. Shri A. B. Shukla, Superintendent of Police, Ghaziaba8, in
his evidence before the Committee deposed that on 3 April, 1981,
at the time of the incident, he was in Delhi alongwith the District
Magistrate and went back to Ghaziabad at 7.30 or 8.00 P.M.

On being asked to state when did he come to know that Member
of Parliament was involved in the incident, Shri A. B. Shukla
replied that “I cannot say exactly. But on the morning of 6th I
received a telephone call from A.D.M. (E)....saying that he had
received an information from Lucknow that a news item had

7. See Minutes of Evidence
10. See Minuites of Fvidence.
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appeared in a Daily Newspaper of Delhi that some member of
Parliament had been assaulted.”

On being informed that Shri R. R. Pal had given a statement
before the Committee that “on 4th I had come to know about it
from the SP. and from the talks going on amongst the workers....",
Shri A. B. Shukla stated that “I did not know that any M.P, was
involved. I came to know of it on the 6th only”.

IV. Conclusions

24, The Committee find that the facts stated in their oral evid-
ence before the Committee by Shri R. R. Pal, the thén Inspector
of Police, Ghaziabad, and Shri S. K, Trivedi, the then City Magis-
trate of Ghaziabad, who were present on the scene of incident on
3 April, 1981, are totally contradictory to the facts stated by Shri
Bhogendra Jha, MP, in his statement in the House and later during
his evidence before the Committee. The Committee also find that
there are certain material contradictions between the evidence
given by Sarvashrj R. R. Pal, S. K. Trivedi, A. B. Shukla, the then
Superintendent of Police, Ghaziabad, and Shri Om Pathak, the
then District Magistrate of Ghaziabad.

25, After careful consideration of the evidence and other docu-
ments made available to the Committee, the Committee feel that
there is no reason to disbelieve the facts stated by Shri Bhogendra
Jha, MP, that he was abused in filthy language and assaulteq by
the police personnel who were acting under the supervision of
Sarvashri R. R. Pal and and S. K. Trivedi. The Committee also
feel that it is improbable that Sarvashri R. R. Pal and S. K.
Trivedi in whose presence Shri Bhogendra Jha was assaulted and
abused by the police personnel were not aware of Shri Bhogendra
Jha's -presence there at that time.

26. The Committee are, therefore, not convinced by the docu-
ments produced, and oral evidence given, before the Committee by
Shri R. R. Pal, the then Inspector of Police, Ghaziabad and Shri
S. K. Trivedi, the then City Magistrate, Ghaziabad.

27. The Committee after taking into consideration the totality
of the circumstances of the case, have come to the conclusion that
the police personnel used abusive language in respect of Members
of Parliament in general and Shri Bhogendra Jha, MP, in partl-
cular, and assaulted him at Ghaziabad, on 3 April, 1981,

28. The Committee are also not convinced that Sarvashri 8. K.
Trivedi and R. R. Pa] were not aware of the presence of Shri °



Bhogendra Jha, MP, at the scene of incident on 3 April, 1981, at
Ghaziabad. The Committee find that both Sarvashri S. K. Trivedi
and R. R. Pal, who were present at the scene of incident, failed in
their duty to provide protection to Shri Bhogendra Jha, MP, from
being abused and assaulted by the police personnel under their

char®e.

29. In view of their finding, the Committee decided that
Shri S. K. Trivedi, the then City Magistrate of Ghaziabad and
Shri R. R. Pal, the then Inspector of Police, Ghaziabad be called
again before the Committee to give them another opportunity to
have their say in the matter.

30. When Shri S. K. Trivedi, the then City Magistrate of
Ghaziabad and Shri R. R. Pal, the then Inspector of Police, Ghazia-
bad appeared again before the Committee on 7 April, 1983, they
were apprised of the findings of the Committee. Thereupon, Shri
S. K. Trivedi expressed his unqualified regret in the following
words: —

“I tender my unconditional apology to the Committee and the
hon. Member of Parliament.”!!

Thereafter, Shri R. R. Pal also tendered his unqualified apology
in the following words: —

“I apologise. I apologise for the lapse on my part as pointed
out by the Committee. In future, there shall not be any
recurrence of such an incident on my part. We shall
always honour the hon’ble Ministers and Members and

these things will always be kept in mind. I apologise for
whatever has happened, Sir.”*?

31, In view of the unconditional and wunqualified apologies
tendered by Shri S. K. Trivedi, the then City Magistrate of Ghazia-
bad, and Shri R. R. Pal, the then Inspector of Police, Ghaziabad,
the Committee are of the view that the dignity of the House would
be best served by taking no further action in the matter.

32. The Committee are, however, distressed to find that there
have been several cases referred to them by the House regarding
ill-treatment and assault by the police on the Members. The Com-
mittee urge that the Ministry of Home Affairs shoulq issue strict
instructions to all the authorities concerned to ensure that the

11. See Minutesof Fvidence.
12. See Minister of Evidence. (Original in Hinds).
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Members are not exposed to such ill-treatment and violence at the
hands of the Police authorities,

V. Recommendation of the Committee

33. The Committee recommend that no further action be taken
by the House in the matter and it may be dropped.

New Drrnr R. R. BHOLE,
April 28, 1983 Chairman,
Vaisakha 8, 1905 (Saka) Committee of Privileges.

765 LS—2






'MINUTES
I
First Sttting

New Delhi, Tuesday, 28 April, 1981.

‘'The Committee sat from 16.00 to 16.25 hours.

PRESENT
Shri Harinatha Misra—Chairman

MEMBERs

2, Shri G. L. Dogra

3. Shri George Fernandes

4. Shrimati Sheila Kaul

5. Shri A. A. Rahim .
6. Shri P. Shivshankar

7. Shri P. Venkatasubbaiah

8. Shri Ram Singh Yadav

SECRETARIAT
Shri M. P, Gupta—Senior Table Officer

2. The Committee considered the question of privilege raised
by Shri Indrajit Gupta, M.P.s regarding alleged manhandling of
Shri Bhogendra Jha, M. P. and use of abusive language in respect
of Members of Parliament by the police at Ghaziabad, U.P. on
3 April, 1981.

3. The Committee decided that in the first instance Shri Bhogen-
dra Jha, M. P., be asked to appear before the Committee of Pri-
vileges for oral examination on 25 May, 1981,

* = L L4 L ]

The Committee then adjourned.

** Paras 4-5 relate to other cisesand have accordingly been ommitted.
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SECOND SITTING

New Delhi, Monday, 25 May, 1981

The Committee sat from 11.00 to 12.45 hours.

2.
3.

PRESENT
Shri Harinatha Misra—Chairman
MEMBERS

Shri R. L. Bhatia
Shri G. L. Dogra

4. Shri George Fernandes

5.

©® ® 3

10.

11

12,

1.
2.

2. The Committee took up consideration of the question of pri-
vilege raised by Shri Indrajit Gupta, M.P., regarding alleged
manhgndling of Shri Bhogendra Jha, M.P,, and use of abusive
language in respect of Members of Parliament by the police at
Ghaziabad, U.P., on 3 April, 1981.

3. Shri Bhogendra Jha, M.P., was called in and examined by the
Committee on oath.

Shri Ram Jethmalani
Shrimati Sheila Kaul
Shri Jagan Nath Kaushal
Shri A. A. Rahim

Shri P. Shivshankar

Shri Dharam Bir Sinha
Shri Ram Singh Yadav
Shri Vijay Kumar Yadav

'anss
Shri Bhogendra Jha, M.P,
SECRETARIAT

Shri K. K. Saxena—Chief Examiner of Bills and Resolutions

Shri M. P. Gupta—Senior Table Officer.

(Verbatim record of evidence was kept).

(The witness then withdrew)
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4. The Committee deliberated on the matter and decided to
examine in person the City Magistrate concerned, Shri Trivedi,
and the Police Inspector, Shri R. R. Pal, at a sitting to be held about
a week before the commencement of the next Session.

5. The Committee then delibprated on the question of privilege
raised by Shri Kunwar Ram, M.P., regarding the harassment caused
to him and abusive remarks used in respect of Members of Parlia-
ment by Police Guard at New Secretariat, Patna, on 29 November,
1980.

6. The Committee felt that the basic issue .involved in both these
cases involving Shri Kunwar Ram and Shri Bhogendra Jha, namely,
whether the privileges of the House were attracted when a Member
of Parliament was ill-treated, abused or assaulted by the Police
and, if so, what was the extent and scope of the privilege of the
House in such cases, might be gone into by the Committee in depth.

At the instance of some members of the Committee, Shri Ram
Jethmalani said that he would study this matter and prepare a
Note and send it to the Chairman.

7. The Committee decided that a detailed Memorandum on the
"matter might also be prepared by the Secretariat of the Committee
and circulated to the members of the Committee along with the
Note to be prepared by Shri Ram Jethmalani.

The Committee decided to hold their next sitting on Saturday,
27 June, 1981 at 10.00 hours to consider this issue.

The Committee then adjourned,

m
THIRD SITTING
New Delhi, Saturday, 27 June, 1981,
The Committee sat from 10.00 to 11.40 hours.
PRESENT
Shri Harinatha Misra—Chairman
MeMBERS

2. Shri Somnath Chatterjee
3. Shdi G. L. Dogra
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. Shri George Fernandes
Shri Ram Jethmalani

. Shri Jagan Nath Kaushal
. Shrj A. A, Rahim

. Shri Ram Singh Yadav
. Shri Vijay Kumar Yadav

© ® > » e

SECRETARIAT
Shri K. K. Saxena—Chief Examiner of Bills and Resolutions

2. The Committee deliberated on the basic issue involved in
both the cases involving Shri Kunwar Ram and Shri Bhogendra
Jha, namely whether the privileges of the House were attracted
when a Member of Parliament was ill-treated, abused or assaulted
by the Police and, if so, what was the extent and scope of the pri-
vilege of the House in such cases.

Shri Ram Jethmalani was requested to prepare a detailed note
on the basic issue involved in both the cases and to furnish the
same at an early date.

The Committee also desired to have the considered views of the
Minister of Law, Justice and Company Affairs before taking a final
view in the matter.

3. Pending, however, further consideration of the above matter,
the Committee decided to proceed with the two cases which they
were seized of, on the basis of the facts and evidence in each case,

4. In regard to the question of privilege raised by Shri Indrajit
Gupta, M.P., concerning the alleged manhandling of Shri Bhogendra
Jha, M.P,, and use of abusive language in respect of Members of
Parliament by the police at Ghaziabad, U.P., on 3 April, 1981, the
Committee decided that the Government of Uttar Pradesh might
be asked through the Ministry of Home Affairs to direct the City
Magistrate concerned, Shri Trivedi and the Police Inspector, Shri
R. R. Pal, to appear before the Committee in person on 18 July, 1881,
at 10.30 hours for oral examination.

The Committee decided to hold their next sitting on Saturday,
18 July, 1981, at 10.30 hours.

The Committee then adjourned,
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FOURTH SITTING
_New Delhi, Saturday, 18 July, 1981
The Committee sat from 10.30 to 13.00 hours,
PRESENT
Shri Harinatha Misra—Chairman
MEMBERS
. Shri R. L. Bhatia
Shri Somnath Chatterjee
. Shri G. L. Dogra
. Shri George Fernandes
Shri Ram Jethmalani
Shri Jagan Nath Kaushal
. Shri A. A. Rahim
. Shri P. Shivshankar
. Shri P. Venkatasubbaiah
. Shri Ram Singh Yadav
. Shri Vijay Kumar Yadav
SECRETARIAT
Shri K. K. Saxena—Chief Examiner of Bills and Resolutions
Shri M. P. Gupta—Senior Table Officer
WITNESSES
(1) 8hri S. K. Trivedi, City Magistrate, Ghaziabad.
(2) Shrj R. R. Pal, Police Inspector, Ghaziabad.

2. At the outset, the Chairman informed the Committee that a
-communication dated 19 June, 1981, had been received from the
Ministry of Home Affairs forwarding therewith a communication
dated 30 May, 1981, from the Government of Uttar Pradesh contain-
ing their parawise comments on the statement made by Shri
Bhogendra Jha, M.P., under rule 377 in Lok Sabha on 6 April, 1981,
regarding his alleged manhandling and use of abusive language by
the police at Ghaziabad, U.P. on 3 April, 1981,

As desired by the Committee, the communications received from
the Ministry of Home Affairs and the Government of Uttar Pradesh
were read out to the Committee. The Committee directed that the
parawise comments of the Governmen¢t of Uttar Pradesh on the
matter be circulated* to the members of the Committee.

-
- O © ® 9P ek

e
[

* See A\ppendix I to the Report,
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3. Shri S. K. Trivedi, City Magistrate, Ghaziabad, was then called
in and examined on oath by the Committee in conneciion with the
question of privilege raised by Shri Indrajit Gupta, M.P., regarding
alleged manhandling of Shri Bhogendra Jha, M.P.,, and use of
abusive language in respect of Members of Parliament by the police:
at Ghaziabad, U.P., on 3 April, 1881,

(Verbatim record of evidence was kept)

Shri S. K. Trivedi, submitted a copy of the F.LR. dated 3 April,
1981, at the direction of the Committee.

The Committee directed that copies of the FIR be circulated@
to the members of the Committee,
(The witness then withdrew)

4. Shri R. R. Pal, Police Inspector, Ghaziabad, was then called
in and examined on oath by the Committee.

(Verbatim record of evidence was kept)
(The witness then withdrew)

5. The Committee decided that the Superintendent of Police,
Ghaziabad, the District Magistrate, Ghaziabad and the Deputy
Secretary of the Government of Uttar Pradesh, Lucknow, who had
sent the factual comments to the Home Ministry might be called
to appear before the Committee for oral examination on a date to-
be fixed by the Chairman.

6. The Committee also directed that the Ministry of Home Affairs
might be asked to obtain from the Government of Uttar Pradesh
and furnish to the Committee the following documents: —

(i) Report of enquiry conducted by the District Magistrate
and Superintendent of Police, Ghaziabad, regardmg the
-1

incident;
(ii) copies of statements submitted by Shri R. R. Pal, Inspec-

tor of Police, Ghaziabad and other police personnel if
any regarding the incident; and
(ilf) copies of the Medical Reports about the injuries suffered
by and treatment given to the City Magistrate, Ghaziabad,
police personnel and members of the public in the local
Hospital etc. at Ghaziabad as a result of the incident on
3 April, 1981,
7. L2 L]

The Committee then adjourned,

*e »e

@ Sec Annexure .
o Para 7 relates to another Case and has accordingly been omitted.



ANNEXURE
(See para 3 of the Minutes)

Copy of FIR furnished by Shri S. K. Trivedi, City Magistrate,
Ghaziabad, during his evidence on 18 July, 1981 at the instance
of the Committee of Privileges.
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fNE g T w9 aqr FAfE@ F A ww I ANF F7 oA w5
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3-4-81
Dictated by me
Sd|- XXX 3(4/81 Sd|- XXX 3/4/81 #o ™.
Ty

[English translation of original in Hindi

Copy of F.LR. furnished by Shri S. K. Trivedi, City Magistrate,
Ghaziabad, during his evidence on 18 July, 1981 at the instance
of Committee of Privileges.

“The Station House Officer,
Police Station Sihanj Gate,
Ghaziabad.

It is stated that the labour trouble is continuing for the last few
days in the Shri Ram Piston and Ring Factory situated at Meerut
Road. On 16-3-81, an agreement between the 365 employees out of
515 supporting INTUC and the Management was signed. This agree-
ment was opposed by 150 employees supporting AITUC and these
-employees resorted to sit in strike in the Factory and threatened
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the INTUC supporters with dire consequences in case they resumed
work, On 1-4-81, the Management sought a written assurance from
the employees that they will wark peacefully, which was opposed by
the AITUC supporters and they forcibly prevented the willing
workers from doing their work but the situation was kept under
control by the intervention of the administration. On 2-4-81, 106
INTUC supporters resumed their work after giving a written assur-
ance. Today this number has increased to 203. The frustrated AITUC
leaders Mr. Ghanshyam Sinha and Sukhbir Singh Tyagi conspired
to assault the employees on their way back home from the factory.
As soon as I got information of this plan, I alongwith Inspector
Raja Ram Pal Singh and the police force reached in front of Meerut
Road Police Post. At that place, a mob of 600 to 700 factory workers,
who had assembled there in violation of Section 144, encircled and
stoned my jeep No. USY 5448 at about 545 P.M. Sukhbir Singh
Tyagi and Ghanshyam Sinha were leading and instigating the mob
to destroy the Govt. vehicles and the Factory building. In the mean-
while, the Police force and the P.A.C. posted at the Raj Nagar Police
Post, and Shri Ram Piston Factory reached the Raj Nagar Police
Post. They were also subjected to heavy stoning by the mob. Our
efforts to pacify them and the subsequent warnings had no effect.
I and many other employees were injured, whereupon I again warn-
ed them, “your assemblage is hereby declared illegal. You should
disperse forthwith. Stop stoning otherwise you will be driven away
by force.” But this warning also had no effect. The mob continued
stoning on the instigation of Ghanshyam Sinha and Sukhbir Singh
Tyagi. Ultimately, I was forced to order Lathi Charge. But the mob
became violent and one shot was also fired from the side of the
mob. They continued stoning and rushed towards us, The police
personnel could not withstand the stoning. Because of heavy ston-
ing, the lathi charge proved ineffective. In view of the serious situa-
tion, to disperse the mob and in self defence, Police on my orders
fired 4 shots in the air. As a result, the mob dispersed. I, my driver
and 13 Police Personnel sustained injuries due to heavy pclting of
stones. As Head Constable Jagmer Singh and Ved Pal Singh were
seriously injured, they were rushed direct to Hospital. The wind
screen of the Jeep has been broken. Jeep has also been damaged
and the butt of the rifle of a PAC Jawan has also been broken in the
stoning, One empty cartridge of 12 bore which was fired by a rioter
from the mob has been found on the site of the incident. Four bags
containing an empty cartridges of 12 bore, 4 empty cartridges fired
by the employees, some bricks and stones found at the site of the
incident and the pieces of the wind screen of the Jeep have been
sealed at the site of the incident. The list of all these items has
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been prepared at the site of the incident. Apart from Ghanshyam
Sinha and Sukhbir Singh Tyagi, Jitendra Sharma, Dharm Singh,
Pratap Singh, Vidhi Singh, Bhim Singh Yadav and Satya Pal Singh
«of ‘Poysha Factory, H.N. Singh of Denforce Factory, Naresh Tyagi
and Prem Singh of Shri Ram Piston Factory, Ram Sumer of Poysha
Factory, Sansar Singh of Denforce Factory, Khem Karan and Deven-
dra Kumar of Hindustan Monarch and Ved Prakash of Poysha Fac-
tory were involved in the act of stone throwing. This incident was
witnessed by the Shopkeepers in the vicinity and several passers by.
"The sealed items and the list is submitted herewith. Bricks and
stones etc. even now lie scattered at the site of the incident. There-
fore please register the report ang take necessary action.

Sd|- Sd!-
3-4-81. 3-4-81.
Writer: Nirmal Swaroop, City Magistrate,
Peshkar, Ghaziabad.”]
Dictated by me,
Sd|-

3-4-81. w
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FIFTH SITTING
New Delhi, Saturday, 24 October, 1981.
The Cpmmittee sat from 10.30 to 11.45 hours.
PRESENT
Shri Harinatha Misra—Chairman
. MEMPERS
Shri G. L. Dogra
Shri George Fernandes
Shri Ram Jethmalani
Shri P. Venkatasubbaiah
. Shri Vijay Kumar Yadav
SECRETARIAT
Shri M. P. Gupta—Senior Table Officer
[ ] L * [

o ;LN

2-6.

7. The Committee then took up consideration of the question of
privilege raised by Shri Indrajit Gupta, M.P, regarding alleged
manhandling of Shri Bhogendra Jha, MP, and use of abusive langu-
age in respect of Members of Parliament by the police at Ghaziabad,
U.P. on 3 April, 1981.

8. The Committee directed that, as decided by the Committee
earlier at their sitting held on 18 July, 1981, the Government of
Uttar Pradesh might be asked through the Ministry of Home Affairs
to direct (i) the then Superintendent of Police, Ghaziabad, (ii) the
then District Magistrate, Ghaziabad and (iii) the Deputy Secretary
of the Government of Uttar Pradesh, Lucknow, who had sent the
factual comments to the Home Ministry for being forwarded to the
Committee, to appear before the Committee in person on Saturday,
7 November, 1981, at 14.30 hours for oral examination.

The Committee then adjourned.

vi
SIXTH SITTING
New Delhi, Saturday, 7 November, 1981,
The Committes sat from 14.30 to 15.00 hours.
PRESENT
Shri Harinatha Misra—Chairman
MEMBERS
2, Shri R. L. Bhatia
3. Shri G. L. Dogra

**%*Paras 2-6 relate to another case and have accordingly been
omitted.
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Shri George Fernandes
. Shri Ram Jethmalani
Shri A. A. Rahim
Shri P. Shivshankar
Shri P. Venkatasubbaiah .
. Shri Ram Singh Yadav
. Shri Vijay Kumar Yadav
SECRETARIAT
Shri M. P. Gupta—Senior Table Officer

2. At the outset, the Chairman informed the Committee that as
per decision of the Committee, the Government of Uttar Pradesh
were asked through the Ministry of Home Affairs to direct the Supe-
rintendert of Police, Ghaziabad, the then District Magistrate of
Ghaziabad and the Deputy Secretary of the Uttar Pradesh Govern-
ment, who had sent the factual comments, to appear before the Com-
mittee on 7 November, 1981, for oral examination in connection with
the question of privilege raised by Shri Indrajit Gupta, M.P., regard-
ing alleged manhandling of Shri Bhogendra Jha, M.P.,, and use of
abusive language in respect of Members of Parliament by the police
at Ghaziabad, UP. on 3 April, 1981.

SoEuM YR

However, a few days earlier a communication had been received
from the Government of Uttar Pradesh through the Ministry of
Home Affairs that it would not be advisable to direct Shri Om
Pathak, the then District Magistrate of Ghaziabad, who was at pre-
sent District Magistrate, Lucknow, and Shri A. B. Shukla, the
Superintendent of Police, Ghaziabad, to appear before the Commit-
tee on 7 November, 1981, as they would be busy in connection with
the maintenance of law and order situation due to Muhurram. The
Chairman added that as per his direction, the Government of Uttar
Pradesh were asked thereupon to direct the Deputy Secretary con-
cerned and the Superintendent of Police, Ghaziabad, to appear be-
fore the Committee on 7 November, 1981, unless the latter’s presence
at Ghaziabad on that day was considered as essential for maintenance
of law and order situation there. The appearance of the District
Magistrate, Lucknow was postponed. ’

The Chairman, then informed the Committee about the receipt
a few minutes earlier of a wireless message together with zerox
copy of a medical certificate sent by the acting Superintendent of
Police, Ghaziabad, stating that Shri A. B. Shukla, Superintendent
of Police, Ghaziabad, had suddenly fallen ill and was suffering from
low blood pressure with angina and that, therefore, his evidence
might be postponed.
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3. After considering the matter, the Committee decided to post-
pone the evidence of Shri A. B. Shukla, Superintendent of Police,
Ghaziabad, as well as Shri Om Pathak, former District Magistrate
of Ghaziabad (now District Magistrate, Lucknow) by about a month.

4, The Committee also decided that since the two material wit-
nesses, namely, the Superintendent of Police and the District Ma-
gistrate had not come, no useful purpose would be served by exa-
mining Shri R. S. Srivastava, the concerned Deputy Secretary,
Home Department of UP. Government who had come to appear
before the Committee.

The Committee then adjourned.

Vi
SEVENTH SI'TING
New Delhi, Monday, 21 December, 1981
The Committee sat from 16.00 to 16.25 hours.
PRESENT
" Shri Harinatha Misra—Chairman
MeMBERS
. Shri Somnath Chatterjee
Shri G. L. Dogra
Shri Ram Jethmalani
Shri Jagan Nath Kaushal
. Shri P, Shivshankar
. Shri Vijay Kumar Yadav
SECRETARIAT
Shri M. P. Gupta—Senior Table Officer.

2. » . . »

NeoewN

3. The Committee then took up consideration of the question of
privilege raised by Shri Indrajit Gupta, M.P., regarding alleged
manhandling of Shri Bhogendra Jha, M.P, and use of abusive langu-
age in respect of Members of Parliament by the police at Ghaziabad,
U.P, on 3 April, 1981.

The Committee decided that Shri Om Pathak, the then District
Magistrate, Ghaziabad (now posted at Lucknow) and Shri A. B.
Shukla, Superintendent of Police, Ghaziabad, be called to appear
before the Committee in person for oral examination on Saturday,
23 January, 1982

The Committee then adjourned.

| —“Para 2 relates to another case and has acoordil-i-gly baen
omitted.
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EIGHTH SITTING
New Delhi, Saturday, 23 January, 1982
The Committee sat from 15.00 to 18.00 hours.
PRESENT
Shri Harinatha Misra—Chairman
MeMBERS
. Shri R. L. Bhatia
Shri Somnath Chatterjee
Shri G. L. Dogra
Shri George Fernandes
Shri Ram Jethmalani
Shri P. Shivshankar
Shri Ram Singh Yadav
. Shri Vijay Kumar Yadav
SECRETARIAT
Shri M. P. Gupta—Senior Table Officer.

WITNESSES
(1) " L ] ] e L 1]

CEIARD AW

(2) 1 .. . L L]

(3) Shri Om Pathak,
the then District Magistrate,
Ghaziabad and now District Magistrate,
Lucknow.

2-5. L L L1 L 1] L1

6. The Committee then took up consideration of the question of
privilege raised by Shri Indrajit Gupta, M.P., regarding alleged man-
handling of Shri Bhogendra Jha, M.P. and use of abusive language
in respect of Members of Parliament by the Police at Ghaziabad,
U.P, on 3 April, 1981. '

7. Shri Om Pathak, the then District Magistrate, Ghaziabad, and
now District Magistrate, Lucknow, was then called in and examined
on oath by the Committee.

(Verbatim record of evidence wag kept)
(The witness then withdrew)

8. The Committee postponed the evidence of Shri A. B. Shukla,
Superintendent of Police, Ghaziabad, who was in attendance, to

"S..No. 6. (1) and (2) and paras 2—35 relate to other cases and have
accordingly been omitted.
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11 February, 1982. Shri A. B. Shukla was accordingly asked to
appear before the Committee again on Thursday, 11 February, 1882,
at 11.00 hours.
The Committee then adjourned to meet again on 28 January, 1982.
IX
NINTH SITTING
New Delhi, Thursday, 11 February, 1982
The Committee sat from 11.00 to 13.30 hours.
" PRESENT
Shri Harinatha Misra—Chairman
MEMBERS
. Shri R. L. Bhatia
Shri Somnath Chatterjee
Shri G. L. Dogra
Shri George Fernandes
Shri Ram Jethmalani
Shrimati Sheila Kaul
. Shri Jagan Nath Kaushal
. Shri A. A. Rahim
, Shri Ram Singh Yadav
. Shri Vijay Kumar Yadav
SECRETARIAT
Shri M. P. Gupta—Senior Table Officer.
. WITNESSES
(1) " " [ ] L ] *
(2) Shri A. B. Shukla, >
Superintendent of Police, Ghaziabad.

2-3. * * .« .

4. The Committee then took up consideration of the question of
privilege raised by Shri Indrajit Gupta, M.P.,, regarding alleged
manhandling of Shri Bhogendra Jha, M.P.,, and use of abusive
langyage in respect of Members of Parliament by the Police at
Ghaziabad, U.P., on 3 April, 1981,

5. Shri A. B. Shukla, Superintendent of Police, Ghaziabad, was
then called in and examined by the Committee on oath.

(Verbatim record of the evidence was kept)
(The witness then withdrew)
The Committee then adjourned.

FoooNowmawN

[y

. **8. No. (1) and paras 2—3 relate to another case and have accordingly
been omitted.
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X
TENTH SITTING
New Delhi, Wednesday, 14 April, 1982
The Committee sat from 16.00 to 16.40 hours.
PRESENT
Shri Harinatha Misra—Chairman

MEMBERS

[

. Shri R. L. Bhatia
Shri G. L. Dogra
. Shri Ram Jethmalani

)

5. Shri Jagan Nath Kaushal
6. Shri P. Shivshankar
7. Shri P. Venkatasubbaiah
' SECRETARIAT
Shri M. P. Gupta—Senior Table Officer.
2_5. ¥ K L1 LLJ

6. The Committee, then took up consideration of the question of
privilege raised by Shri Indrajit Gupta, M.P. regarding alleged
manhandling of Shri Bhogendra Jha, M.P. and use of abusive langu-
age in respect of Members of Parliament by the police at Ghaziabad,
U.P. on 3 April, 1981. The Committee decided that the record of
evidence tendered before the Committee and other relevant docu-
ments be circulated to members of the Committee to deliberate on
the matter at a subsequent sitting.

The Committee then adjourned.
X1
ELEVENTH SITTING
New Delhi, Thursday, 10 June, 1982
The Committee sat from 10.30 to 11.50 hours.

PRESENT
Shri Harinatha Misra—Chairman
MEMBERS !
2. Shri George Fernandes
3. Shri Jagan Nath Kaushal

**Paras 2—b5 realte 1o other cases and have accordingly been omitted.



38
4. Shri A. A. Rahim
5. Shri P. Shivshankar
6. Shri P. Venkatasubbaiah

7. Shri Ram Singh Yadav
8. Shri Vijay Kumar Yadav

SECRETARIAT
Shri K. K. Saxena—Chief Examiner of Bills and Resolutions
2—5. Ll L L1 L1

6. Further the Committee decided to consider at its sitting to be
held on 1 July, 1982, at 3.30 P.M., the question of privilege raised
by Shri Indrajit Gupta, M.P., regarding alleged manhandling of
Shri Bhogendra Jha, M.P., and use of abusive language in respect of’
Members of Parliament by the police at Ghaziabad, U.P., on 3 April,
1981. The Committee directed that the record of evidence tendered
before the Committee and other relevant documents be circulated to
members of the Committee in this regard, sufficiently hefore the
scheduled sitting of the Committee.

The Committee then adjourned.
X1
TWELFTH SITTING

New Delhi, Thursday, 1 July, 1982
The Committee sat from 15.30 to 16.15 hours.

PRESENT
Shri Harinatha Misra—Chairman
MEMBERS

. Shri H. K. L. Bhagat

Shri Chandula] Chandrakar

Shri Somnath Chatterjee *

Shri George Fernandes

. Shri Ram Jethmalani '
Shri Jagan Nath Kaushal

. Shri K. Ramamurthy

NS Y kW

; *Paras 2—5 relate to another case and have accordingly been gmit-
ted,
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9. Shri P. Shiv Shanker

10. Shri Dharam Bir Sinha

11, Shri Krishna Prakash Tewari
12. Shri P. Venkatasubbaiah

13. Shri Vijay Kumar Yadav

14, Shri Zainul Basher

SECRETARIAT
Shri K. K. Saxena—Joint Secretary.

2. At the outset, the Chairman welcomed the Members of the new
Commuttee.

3. The Chairman then mentioned about the question of privilege
raised by Shri Indrajit Gupta, M.P., regarding alleged manhandling
of Shri Bhogendra Jha, M.P. and use of abusive language in respect
of Members of Parliament by the police at Ghaziabad, U.P. on 3
April, 1981, which was referred to the Committee by the House on
6 April, 1981,

The Chairman also apprised the Committee about the receipt of
a copy of the report of the Enquiry Committee on the causes and
circumstances of violent incidents in Ghaziabad District from 1 to
4 April, 1981, appointed by the Government of Uttar Pradesh and
forwarded by the Ministry of Home Affairs for. appropriate action.
The Committee decided that the Secretariat should examine the
Report of that Enquiry Committee sent by the Government of
Uttar Pradesh in depth with a view to see (i) whether it was proper
for the Government of Uttar Pradesh to appoint a Committee to
enquire into a matter which had been referred to the Committee of
Privileges of Lok Sabha; (ii) whether it was proper for the Enquiry
Committee to record the statement of Shri Bhogendra Jha about
the incident involving him; (iii) whether it was proper on the part
of Shri Bhogendra Jha to give statement before the Enquiry Com-
mittee appointed by the State Government when the Committee of
Privileges were seized of the matter; and (iv) whether Report of the
Enquiry Committee tended to interfere or influence the Committee
of Privileges in arriving at their conclusions. The Committee also
decided that a memorandum might be prepared by the Secretariat
in this regard for circulation to Members of the Committee.

The Committee also decided that the relevant portions of the
said Report together with the notification setting up the Enquiry
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Committee and copies of the forwarding letters from the Govern-
ment of Uttar Pradesh and the Ministry of Home Affairs might be
circulated to the Members of the Committee for their perusal.

4. The Committee then adjourned to meet again on 2 July, 1982,

X1
THIRTEENTH SITTING
New Delhi, Tuesday, 10 August, 1982

The Committee sat from 16.00 to 17.15 hours.
PRESENT
Shri Harinatha Misra—Chairman
MEeMBERS

2. Shri H. K. L. Bhagat

3. Shri Chandula] Chandrakar

4, Shri Somnath Chatterjee

5. Shri Jagan Nath Kaushal

6. Shri Y. S. Mahajan

7. Shri K. Ramamurthy

8. Shri P. Shiv Shanker

9. Shri Dharam Bir Sinha
10. Shri Zainul Basher.

SECRETARIAT
Shri M. P. Gupta—Chief Examiner of Bills and Resolutions.
2.5, e . ' ..

. 6. The Committee then took up consideration of the question of
privilege raised by Shri Indrajit Gupta, MP, regarding alleged
manhandling of Shri Bhogendra Jha, MP, and use of abusive langu-
age in respect of Members of Parliament by the police at Ghazia-
bad, U.P, on 3 April, 1981,

The Committee decided to deliberate on the matter at their sit-
ting to be held on 10 September, 1882.

**Parag 2—5 relate to other cases and have acocrdingly been omitted.
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7. The Committee then adjourned to meet again on 9 and 10
September, 1982.

XIv

FOURTEENTH SITTING
New Delhi, Friday, 5 November, 1882

The Committee sat from 16.00 to 16.30 hours.

PRESENT
Shri Harinatha Misra—Chairman

MEMBERS

. Shri H. K. L. Bhagat

Shri George Fernandes !

. Shri Ram Jethmalani T
Shri Y. S. Mahajan

Shri Dharam Bir Sinha

. Shri P. Venkatasubbaiah

. Shri Zainul Basher

[

© e U e W

SECRETARIAT
Shri M. P. Gupta—Chief Examiner of Bills and Resolutions.

2. The Committee considered their future programme of sittings
to consider the cases pending before them. The Committee decided
to hold their sittings on 17 and 18 November, 1982,

3. The Committee decided to further consider the question of
privilege raised by Shri Indrajit Gupta, MP, regarding alleged man-
handling of Shri Bhogendra Jha, MP, and use of abusive language
in respect of Members of Parliament by the police to Ghaziabad,
U.P, on 3 April, 1981, at its sitting to be held on 17 November, 1982.

46, » » L L]

7. The Committee then adjourned to meet again on 17 and 18
November, 1982,

**Paras 4—6 relate to other cases and have according-l& been omitted.
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b 44
FIFTEENTH SITTING

New Delhi, Wednesday, 17 November, 1982

The Committee sat from 15.00 to 16.00 hours.

PRESENT
Shri Harinatha Misra—Chairman N !

MxMBERS

2. Shri Chandulal Chandrakar : '
3. Shri Somnath Chatterjee
4. Shri George Fernandes
5. Shri Jagan Nath Kaushal
6. Shri Y. S. Mahajan

7. Shri Dharam Bir Sinha

8. Shri Krishna Prakash Tewari

9. Shri Vijay Kumar Yadav

10. Shri Zainul Basher

SECRETARIAT

Shri M. P. Gupta—Chief Examiner of Bills and Resolutions.
2_3. * L L J [ ]

4. The Committee then decided to postpone further consideration
of the question of privilege regarding alleged manhandling of
Shri Bhogendra Jha, MP, and use of abusive language in respect of
Members of Parliament by the police at Ghaziabad, U.P., on 3 April,
1981, to their sitting to be held on 20 December, 1982,

5. The Committee then adjourned to meet again on 18 November,
1982.

**Parag 2-3 relate to other cases and have accordingly been omitted.
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XVl
SIXTEENTH SITTING
New Delhi, Monday, 20 December, 1982

The Committee sat from 15.00 to 16.30 hours.

PRESENT
Shri Harinatha Misra—~Chairman

MEMBERS

Shri H. K. L. Bhagat .

. Shri Somnath Chatterjee
Shri George Fernandes

Shri Jagan Nath Kaushal
Shri Y. S. Mahajan

Shri Dharam Bir Sinha

. Shri Krishna Prakash Tewari
. Shri Zainul Basher

©® NS YN

SECRETARIAT
Shri M. P. Gupta—Chief Examiner of Bills and resolutions

2. The Committee took up consideration of the question of pri-
villege regarding alleged manhandling of Shri Bhogendra Jha, M.P,,
and use of abusive language in respect of Members of Parliament
by the police at Ghaziabad, U.P, on 3 April, 1881,

The Committee considered the report of the Enquiry Committee
on the causes and circumstances of violent incidents in Ghaziabad
District from 1 to 4 April, 1981, -appointed by the Government of
Uttar Pradesh and forwarded by the Ministry of Home Affairs for
appropriate action. After some discussion, the Committee decided
not to take any notice of the findings of that Committee in .consi-
dering the case of Shri Bhogendra Jha, M.P.

The Committee decided to defer further consideration of the
matter to their sittings to be held on 24 and 25 January, T983.

The Commiittee then adjourned to meet again on 21 December, 1982,
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SEVENTEENTH SITTING
New Delhi, Tu%_@ay, 25 January, 1983.

The Committee sat from 11.00 to 12.15 hours.

PRESENT
Shri Harinatha Misra—Chairman

MEMBERS

. Shri Chandulal Chandrakar
Shri Somnath Chatterjee
Shri Jagan Nath Kaushal
Shri Y. S. Mahajan

Shri K. Ramamurthy

Shri Dharam Bir Sinha

. Shrj Krishna Prakesh Tewari
. Shri P. Venkatasubbaiah

. Shri Vijay Kumar Yadav

. Shri Zainu]l Basher

SECRETARIAT
Shri M. P. Gupta—Chief Examiner of Bills and Resolutions.

2. * * * «
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3. The Committee then took up further  consideration of the
question of privilege raised by Shri Indrajit Gupta, MP, regarding
alleged manhandling of Shri Bhogendra Jha, MP, and use of abusive
language in respect of Members of Parliament by the Police at
Ghaziabad, U.P., on 3 April, 1981.

The Committee decided to postpone further consideration of the
matter to their next sitting to be held on 25 February, 1883.

The Committee directed that a complete set of evidence and
other papers relating to this case, earlier circulated to the members
of the Committee might be circulated to them again well before the
next sitting to facilitate the deliberations of the Committee.

The Committee then adjourned to meet again on 25 February 1983

**Para 2 relates to another case and and has accordingly been omitted.
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Eighteenth Sitting
New Delhi, Thursday, 24 March, 1988

The Committee sat from 16.00 to 17.15 hours,

PRESENT
Shri R. R. Bhole—Chairman

MEeMBERS
. Shri H. K. L. Bhagat
. Shrj Chandulal Chandrakar
. Shri Somnath Chatterjee
. Shri Ram Jethmalani
Shri Jagan Nath Kaushal
. Shri Krishna Prakash Tewari
Shri P. Venkatasubbaiah
Shri Vijay Kumar Yadav
. Shri Zainu] Basher

© o, Ok W
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SECRETARIAT
Shri M. P. Gupta—Chiéf Examiner of Bills and Resolutions

2. The Committee deliberated on the question of privilege
raised by Shri Indrajit Gupta, M.P., regarding alleged manhandling
of Shri Bhogendra Jha M.P., and use of abusive language in respect

of Members of Parliament by the police at Ghaziabad, U.P, on 3
April, 1981,

3. The Committee noted that the facts stated in their oral
evidence before the Committee by Shri R. R. Pal, the then Inspector
of Police, Ghaziabad, and Shri S. K. Trivedi, the then City Magis-
trate of Ghaziabad, who were present onh the scene of incident on
3 April, 1981, were totally contradictory to the facts stated by Shri
Bhogendra Jha, M.P,, in his statement in the House and later during
his evidence before the Committee. The Committee also noted that
there were certain material contradictions between the evidence

40
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given by Sarvashri R. R. Pal, S. K. Trivedi, A. B. Shukla, the then
Superintendent of Police, Ghaziabad, and Shri Om Pathak, the
then District Magistrate of Ghaziabad.

4. After careful consideration of the evidence and other docu-
ments made available to the Committee, the Committee felt that
there was no reason to disbelieve the facts stated by Shri Bhogendra
Jha, M.P., that he was abused in filthy language and assaulted by
the police personnel who were acting under the supervision of
Sarvashri R. R. Pal and S. K. Trivedi. The Committee also felt that
it was improbable that the police personnel who abused and assault-
ed Shri Bhogendra Jha in the presence of Sarvashri R. R. Pal and
S. K. Trivedi and they (Sarvashri R. R. Pal and S. K. Trivedi) were
not aware of his presence there at that time.

5. The Committee decided that Shri R. R. Pal, the then Inspector
of Police and Shri S. K. Trivedi, the then City Magistrate of Ghazia-
bad, might be called to appear again before the Committee on 7
April, 1983, to explain their conduct in the matter.

The Committee then adjourned.
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NINETEENTH SITTING

New Delhi, Thursday, 7 April, 1988

The Committee sat from 15.00 to 15.45 hours,
PRESENT
Shri R. R. Bhole—Chairman
MEMBERS

. Shri Chandulal Chandrakar

. Shri Somnath Chatterjee

. Shri Jagan Nath Kaushal

. Shri Dharam Bir Sinha

. Shri Vijay Kumar Yadav
SECRETARIAT

Shri M. P. Gupta—Chief Examiner of Bills and Resolutions

DO B N

WITNESSES

(1) Shri S. K. Trivedi,
the then City Magistrate,

Ghaziabad.

(2) Shri R. R. Pal,
the then Inspector of Police,
Ghaziabad.

2. The Committee took up consideration of the question of pri-
vilege raised by Shri Indrajit Gupta, M.P., regarding alleged man-
handling of Shri Bhogendra Jha, M.P.,, and use of abusive language
in respect of Members of Parliament by the police at Ghaziabad,
U.P, on 3 April, 1981,

3. Shri S. K. Trivedi, the then City Magistrate, Ghaziabad, was
called in and examined on oath by the Committee. At the outset,
the Chairman informed him as follows:—

“The Committee of Privileges have carefully gone through the
evidence and other documents produced before the Com-
mittee and are not convinced by the evidence ‘given by
you before the Committee. After taking into consideration

42
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the totality of the.circumstances of the case, the Com-
mittee have come to the conclusion that the police per-
sonnel used abusive language in respect of Members of
Parliament in general and Shri Bhogendra Jha, M.P, in
particular, and assaulted him at Ghaziabad on 3 Aprl,
1981. The Committee are not convinced that you were
not aware of the presence of Shri Bhogendra Jha there.
The Committee find that you were present at the scene
of incident but you failed in your duty to protect Shri
Bhogendra Jha from being abused and assaulted by the
police personnel under your charge.

Before proceeding " further in the matter, the Committee
would like to give you another opportunity to have your
say in the matter, in view of the above finding of the

Committee.”

Shri S. K. Trivedi tendered his unconditional apology to the
Committee. '

(Verbatim record of evidence was kept)

(The witness then withdrew)

4. Shri R. R. Pal, the then Inspector of Police, Ghaziabad, was
then called in and examined on oath by the Committee. At the
outset, the Chairman informed him as follows: —

“The Committee of Privileges have carefully gone through the
evidence and other documents produced before the Com-
mittee and are not convinced by the evidence given by
you before the Committee. After taking into considera-
tion the totality of the circumstances of the case, the
Committee have come to the conclusion that the police
personnel used abusive language in respect of Members
of Parliament in general :and Shri Bhogendra Jha, M.P.,
in particular, and assaulted him at Ghaziabad on 3 April
1881. The Committee are not convinced that you were
not aware of the presence of Shri Bhogendra Jha there.
The Committee find that you were present at the scene of
incident but you failed in your duty to protect Shri
Bhogendra Jha from being abused and assaulted by the
police personnel under your charge.

Before proceeding further in the matter, the Committee would
like to give you another opportunity to have your say in
the matter, in view of the above finding of the Committee.”
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Shri R. R. Pal, tendered his unqualified apology to the Com-
mittee.

(Verbatim record of evidence was kept)

(The witness then withdrew)

5. The Committee then deliberated on the matter and decided
to accept the unqualified apologies tendered by Shri S. K. Trivedi
and Shri R. R. Pal. The Committee also decided to recommend to
the House that no further action be taken and the matter be
dropped. !

8. The Committee decided that the draft Report on the matter
might be prepared and circulated to the Members ‘of the Committes
for consideration at their next sitting.

7. L L1 L2 *&

The Committee then adjourned.

**Para 7 relates to another case and has accordingly been omitted.
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Twentieth Sitting

New Delhi, 28 April, 1983.

The Committee sat from 15.00 to 15.35 hours.

PRESENT
Shri R. R. Bhole—Chairman

MEMBERS

2. Shri H. K. L. Bhagat ,
3. Shri Somnath Chatterjee

4. Shri Y. S. Mahajan

5. Shri Krishna Prakash Tewari

6. Shri Zainul Basher

SECRETARIAT
Shri M. P. Gupta—Chief Examiner of Bills and Resolutions

2. The Committee considered their draft Fourth Report on the
question of privilege regarding alleged manhandling of Shri
Bhogendra Jha, M.P,, 'and use of abusive language in respect of
Members of Parhament by the police at Ghazmbad U.P,, on 3 April,
1981 and adopted it.

3. The Committee decided that the oral evidence taken before the
Committee be appended to the Report of the Committee.

4. The Committee authorised the Chairman, or in his absence,
Shri Y. S. Mahajan to present the Report to the House.

The Committee then adjourned.
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LIST OF WITNESSES
Monday, 5 May, 1981

Pace
Shri Bhogendra Jha, M.P. . . . . . . . . (1
Saturday, 18 Fuly, 1981
(1) ShriS.K. Trivedi, Qity Magistrate, Ghaziabad . . . . . 61
(2} ShriR.R. Pal, Police Inspector, Ghaziabad . . . . . 8
Saturday, 23 Famuary, 1982
Shri Om Pathak, the then District Mngutrate Ghaziabad and now Dis-
trict Mnglstmte, Lucknow . . . . . . 99
Thursday, 11 February, 1982
Shri A.B. Shukla, Superintendent of Police, Ghaziabad . . . . 1e2
Thursday, 7 April, 1983
(1) Shri S.K. Trivedi, the then Gity Magistrate, Ghaziabad . . . . 136
(ay Shri R.R. Pal, the then [nspector of Police, Ghaziabad . . . . 137
¢
’
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MR. CHAIRMAN: Shri Bhogendra Jha, you have been requested
to appear before this Committee to give your evidence in connection
with the question of privilege raised by Shri Indrajit Gupta, M.P,
regarding your alleged manhandling and use of abusive language in
respect of Members of Parliamlent by the Police at Ghaziabad, U.P.,

on April 3, 1981. I hope you will state the factual position frankly

MINUTES OF EVIDENCE TAKEN BEFORE THE
COMMITTEE OF PRIVILEGES

Monday, 25 May, 1981
PRESENT
Shri Harinatha Misra—Chairman

MEMBERS

. Shri R. L. Bhatia

. Shri G. L. Dogra

. Shri George Fernandes

. Shri Ram Jethmalani

. Shrimati Sheila Kaul

. Shri Jagan Nath Kaushal
. Shri A. A. Rahim

. Shri P. Shivshankar

. Shri Dharam Biy Sinha
. Shri Ram Singh Yadav

. Shri Vijay Kumar Yadav

SECRETARIAT

Shri K. K. Saxena—Chief Examiner of Bills and Resolutions
. Shri M. P. Gupta—Senior Table Officer

WITNESS
Shri Bhogendra Jha, M.P. )
(The Committee met at 11.00 hours)
Evidence of Shri Bhogendra Jha, MP.

50
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and truthfully to enable this Committee to arrive at a correct
finding.

I may inform you that your evidence may be treated as confi-
dential till the Report of the Committee and its proceedings are
presented to Lok Sabha. Any premature disclosure or publication
of the proceedings of the meeting would constitute a breach of
privilege. The evidence which you will give before the Committee
may be reported te the House.

Now you may please take Oath or Affirmation as you like.

SHRI BHOGENDRA JHA: I, Bhogendra Jha, solemnly affirm
that the evidence that I will give in the case shal be true, that I

will conceal nothing and that. no part of my evidence shall be
false. '

SHRI HARINATHA MISRA: Now Hon. Members are free to agk
guestions or to seek elucidation.

st wee fag: wad A A& S owar § oaeef o, oak e
KT W19 O FASIAT ARG ¢

st WVE AT EAT ¥ meer 9 o 8% oAm O ff--pmE A
it A A gwm

A wrae fag: o oY sre o WY Fma@T WE Iy AT @aen
oy £ .

st Wiy A A1 afew @ @ofrommdo ¥ Feer ot grofer e
oY o TR wre WY 3 &g fE g wiw w5 Q:oﬂ'l‘fofl’ollo?ﬁ'o
TFrT § gawe gfam § wichie & ) @ amerd & Ao q@ o &
fag g mar) wA feafeage 1 @ @ e wrfat owrosr geee A
T & gk gni ?

7 arda ® gar W q & SR ¥ wer Wik §ar qiw oaw
srfva ogwar, N fo ¥ qv, mfyarae o feam &) W xR F
HTHT ST WA AAT EWT, AT A@ A 4, wife K famr i & s
frar g1 a9 aF §¥ WX AW o W m ) I F b WX oaleE &
LT, T TG AW A | IT AW A @A ardw #Y weAr § sy

& @t
we foar e gq axg & e & W, o glaar geTe & W A
N 7 zax w17 & I wfwe & age wEr @ wr, oA
oI grgr W A 4 adt gfew #Y adf § oF awEe wm e

%%3



52

an ¥ qo1 f5 @y & § Widw a7, Fex wre gz § ? &% gwroers
Jarg fear s S@F @@ .., .0

w1 @ wrAdT qew @/l S oq g7

SHRI A. A. RAHIM: If he can speak in English, it is well and
good.

SHRI BHOGENDRA JHA: So, I thus stood up. Others were
sitting, inside the AITUC’s office, and just outside its gate. Mean-
while, one police officer asked me whether I was Bhogendra Jha,
Member of Parliament. After confirming it, I asked him to wait &
bit—because I wanted to talk to him also. I had to talk to him
about the happenings of 1st April. He kept waiting for 2 or 3
minutes. Meanwhile, a corps of PAC men ‘and policemen came I
could distinguish them. PAC men were with rifles; policemen were
generally with lathis. They rushed from the road-side and began
beating us. I saw several men being beaten. They were dragging
them also. Four persons, including Jitendra ' Sharma who had
accompanied me from here by taxi, Sukhbir Tyagj and Ganshyam
Sinha surrounded me from all sides, to save me. But at that point,
they were not trying to hit me. There was a head constable. He
was standing just in front of me.

When the entire outside of the room was vacated, again another
posse of constables and PAC men came and dragged those who were
in the room, again and again beating them and dragging them.
After some time, the entire outside and inside were vacated. At
that point, I saw one jeep standing on the road. An officer was
there. He was apparently directing them. And then the third
posse came. They gave barrel pushed butt blows and dragged away
those surrounding me. Another person gave a barrel push on my
chest. I felt like falling; but because of another push from behind
I was able to stand. Thereafter, three of them gave me blows with
butts. But they were trying to ensure that they gave me blows in
different elbows, shoulders, limbs and thighs—all muscular parts.

I did not know why they were angry with me, They were not
able to distinguish between MLAs and MPs. 'They were saying
“What sort of people are elected as Members of Parliament! Why
should they speak for kameenas?” Along with this, they used words
like ‘saala’ etc. And they were giving blows.

Someone took my\ spectacles—someone ‘among those persons.
Meanwhile, I did not find there the head constable who was standing
and saving me. After that, I felt like fainting, but then again, 3 or
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4 persons came and said; “You are being arrested.” They huddled
me into the jeep which was standing in the road. Five of the per-
sons who had been surrounding me, had already been huddled into
the jeep, from behind. I was also pushed in, from behind. At that
time, the head constable who was earlier with me, came. Because
he was slightly sympathetic, I asked him whether there was any
magistrate available. He showed me the front side of the jeep. In
the front side, there was the magistrate, and Pal, the police Inspector.
I asked the Magistrate: “Please let me have my spectacles. Some
of the constables have taken it.” 'He was angry, and said: “Nothing
doing.” He asked the driver to move.

After some time, the jeep was stopped. Both the Magistrate and
the police Inspector got down and began talking to one officer.
Then I thought we had come to the mill. The person to whom they
were talking was one Mr. Agarwal. They were talking to him.

Again, five persons were ‘dragged out. I apprehended some
nuisance and thought they might be trying to create some trouble.
So, I did not like to come out of the jeep. But when five of my
companions were dragged out. I thought I should come out. Then
I asked them. I did not want to leave their company, i.e. of my
companions,

Meanwhile, we saw the taxi which had taken us from Delhij,
just near the road. And I was told by Jitendra Sharma who had
taken me from Delhi; “This is the taxi from Delhi.” Then I came
to Delhi, and went to thie hospital.

Since 1942 I have been coming to Delhi; but I had for the first
time been to Ghaziabad. Apart from having seen the railway
station, I had no acquaintance with any person or any area there.

SHRI R. L. BHATIA: What was the provocation for that? The
police Inspector named Pal came and saw you. Then later on some
P.A.C. men came and attacked you and your companions.

SHRI BHOGENDRA JHA: That was the query which took me
there. I had to go to Ghaziabad because police there had beaten
up AITUC workers. The thing I saw without seeing it cannot be
believed, There was no provocation. The Inspector asked me
whether I was Bhogendra Jha, Member of Parliament. Confirming
this query, I asked him to walt m bit as I would like to talk to him.
I think they were not there when the Inspector came or he might
have been waiting there for their arrival or the person who was
sitting in the jeep—perhaps the City 'Magistrate Mr. Trivedi—on
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his direction they came. I do not know about it. But there was
no provocation.

Shri R. L. BHATIA: Was there any provocation by the workers?
Did they abused the police or throw stones on them? What was
the occasion for you want to enquire about it?

SHRI BHOGENDRA JHA: After my release at 6.15 p.m. the
Magistrate showed me some bleeding scratches. He also told me
about the brick missile which hit him at 4.16 p.m. while he was
passing on the road. I asked him how anyone—the persons who
came along with me to the hospital—could be hit at 4.15 p.m.? The
firing took place from the police side and the brick-bats from the
other side after the assaults etc. by the police. I cannot make any-
think out of this, T do not know whether it was true.-

SHRI R. L. BHATIA: What happened on the earlier occasion?

BHRI BHOGENDRA JHA: That was on the first. They were
#itting and might have been meeting in connection with the strike.

SHRI R. L. BHATIA: Was there Section 144 at that time?

SHRI BHOGENDRA JHA: I do not know whether it was there
or not. I was told, when I had been there, that there was Section
144 in force on the day when I went there on the 3rd.

SHRI RAM JETHMALANI: We can proceed on the assumption
that every word he says is true. I would like to have the views of
the hon. Law Minister on this. The facts of the ‘case of Shri Phool
Chand Yerma are also .almost the same. There it was mentioned
that he was not perfarming any parliamentary duty on that occasion.
So, there was no question of breach of privilege involved. So, in
this case .alsp, we have to see whether Mr. Jha was performing any
duty as a Member of Parliament ar .was he acting as a trade union
leader. This is a very ticklist point which I want the Committee to
solve once for all, because cases of this kind are likely to occur
.again and again. Otherwise, how can we refuse to take action?

MR. CHAIRMAN: Mr. Jha, in course of your statement, you
‘have stated as follows:

“One of the PAC :men hit .me with a barrel in my chest ex-
claiming: ‘“Saale Assembly aur {Parliament wale kya
Karne aate :hain.”

You single out a member of the PAC, Could you ascertain the name
of that person or would you be able to recognise him? .You had
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gone to ‘Ghaziabad to attend or take part in a meeting of your
party members. There you were assaulted and huddled into a jeep
and taken to a place where the Magistrate ordered you to come out
of the jeep and go wherever you wanted to go. Could you give the
names of the persons who witnessed the scene fully or partly not
belonging to your party or belonging to any other party or not
belonging to any party at all? The Committee may like to ask them
to appear before them.

SHRI BHOGENDRA JHA: 1 cannot give the name of any
PAC. man. 1 did not have any occasion to ask about it. I was
surprised when I had to face this thing for the first time in my life
since 1840. The -only fault of mine was that I could not flee away
which was impassible unless I.die. I enquined about the name of
the Incpector. I do not know his full name. He said, “R. R. Pal.”
As far as Trivedi is concerned, I do not know which Trivedi. More
than that about names, I cannot say anything. I have no connection
with any meeting or strike. There was no meeting at all. 1 had
gone to ‘Ghaziabad on behalf of C.P.I. Group Leader on being asked
by Shri Indrajit ‘Gupta. This was the first time in my life that I
had gone to Ghaziabad. I do not know about this strike because I
was not connected 'with it; T was not connected with it even
formally. I knew nothing about the strike. Even after that I did
not enquire about it. On that day, there was no meeting. Simply
to enquire about that incident in which Police in Ghaziabad had
benten up AITUC workers I went there. That is why 1 said in the
beginning that I did not go there on my own, but I could not refuse
to go. When some workers were beaten up by the police inside
their Union Office in Ghaziabad I would not like to refuse to go
there. In future also, even when there is some danger to my life,
I ‘will not refuse to go. Bo, I was sent there and I went. There was
no meeting, no Preesident and no apeeches. Five or six persons
were there and they began narrating what happened. Then some
people began coming. I think by the time the police assaulted, about
50 persons might have gathered. Whether all of them were workers
or outsiders, T cannot say.

You asked whether I .can give the name of any neutral person.
Again, the whole of my life comes in here. I have never tried for
any witness either in the 1942 movement or in any other case. I
have not enquired whether I .can get any independent witness.
Even if I am not an M.P,, it will be below my dignity to procure
some witness. Even if they are not penalised, T am not to
lose anythng. Even if they are rewarded, I am not to lose any-
thing personally. They have nothing against me because no
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acquaintance was there, excepting that they knew me only as a
Member of Parliament. I think they might have come to know
my name only from the newspapers. I do not know if any one of
them could have known my name. That is why Inspector Pal
enquired whether I was Bhogendra Jha. Member of Parliament.

That means, he might not have been sure about my name from
before.

SHRI RAM JETHMALANI. We must assume that everything
that Mr. Jha has said is absolute truth and proceed on that bais. To

my mind, the conduct of the Magistrate is more atrocious than the
conduct of the police officers.

MR. CHAIRMAN: Mr. Jha, it is not as if I was expecting that

you would be collecting evidence, It is natural that after the inci-
dent, the names may emerge.

SHRI BHOGENDRA JHA: He was the first person to push me’
with the barrel in my chest. I could not know who gave me the
push in the back which caused the bleeding injury. I did not even
show that in the hospital. This pain was too much compared. to
that slight scratch. They were abusing us and saying, “Why
should Members of Parliament poke their nose into everything?

FAA T q1q 331 FA wrA § qfaagez 5 qraw

The person I mentioned was the first person who gave me the
push. I do not know whether it was loaded or empty. They began
assaulling with rifle butts, abusing us all along.

SHRI RAM JETHMALANI: The person who asked you
whether you were Bhogendra Jha seems to be the man concerned.

SHRI BHOGENDRA JHA: I think both of them were com-
manding it. As I said, neither of them had any enmity or grudge
personally against me. Inspector Pal came first; the Magistrate
came later in the jeep. ' '

SHRI RAM JETHMALANI: They were saying about Members
of Parliament in general.

SHRI BHOGENDRA JHA: Yes. They were saying, “Why
should Members of Parliament poke their nose into everything?

qrd gavret g qifdarae I ' SEAa g ¢

1 may be wrong, but I believe that if anyone else had been there
in that position, the behaviour would have been the same, because
I could not become angry up to the end. I was amused wherefrom
they got so much anger.
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SHRI VIJAY KUMAR YADAV: All these things took place at
the instance of the police officer?

SHRI BHOGENDRA JHA: About abuses, I cannot say. But
definitely they assaulted me on orders. On two occasions, they did
not hit me. The person who looked like a head constable, who was
trying to save me twice vanished on the third occasion when I was
being assaulted. So, definitely I believe they were ordered by the
Magistrate to assault me. That is why I believe the head constable
walked away somewhere else and again he re-appeared when I
was huddled into the jeep.

SHRI P. SHIV SHANKAR: You have said in your statement in
the Lok Sabha: “One police inspector named R. R. Pal appeared
and asked me whether I was Bhogendra Jha, Member of Parlia-
ment.” So far as the other PAC men were concerned, were they
within hearing distance when you answered the question of
Mr. Pal?

SHRI BHOGENDRA JHA: When I answered Mr. Pal the other
PAC men were not there at that point. Please understand the
sequence. When the assault began, they first assaulted not me,
but those who were sitting in front of me. On the second occasion,
they assaulted and pushed out those who were within. On the
third occasion, they hit me. At that time, Pal was not there; he
had moved behind. Definitely the PAC men might not be know-
ing that I was Bhogendra Jha, but they were knowing that T was a
Member of Parliament.

SHRI P. SHIV SHANKAR: You said in your statement that
one' of the PAC men uttered these words: “Saale Assembly aur’
Parliament wale kya karne aate hain.” Were these words uttered
by one PAC man or by others also?

SHRI BHOGENDRA JHA: The PAC man who came first and
hit me with a barrel in the chest, uttered these words. Other PAC
men were also uttering the same thing.

SHRI VIJAY KUMAR YADAV: What was the distance between
the jeep and the P.O. ie., place of occurrence?

SHRI BHOGENDRA JHA: Maximum 10 yards (distance
between the jeep and the Union Office).

SHRI JAGAN NATH KAUSHAL: In your statemnent you said:
“When I was fainting, on the orders of the City Magistrate, some
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Trivedi, they huddled me into a jeep standing by in which the

above named Mazdoor leaders had also been huddled in,” Is it
your assumption that the orders came from the Clty Magistrate
or did you hear him passing such orders?

SHRI BHOGENDRA JHA: The Magistrate was in the jeep and
then three or four persons rushed towards me and they huddied
me into the jeep saying: “You are being arrested.”

SHRI JAGAN NATH KAUSHAL: Did you hear the oral orders
of the Magistrate?

SHRI BHOGENDRA JHA: No.

SHRI P. SHIV SHANKAR: What was the distance between
yourself and the jeep?

SHRT BHOGENDRA JHA: I was standing just in front of the
office room and from there the distance between myself and the
jeep may not be more than 10 yards. It may be even less.

SHRI JAGAN NATH KAUSHAL: You have not mentioned in
your statement made in the House these words “ You are being
arrested.” ) .

SHRI BHOGENDRA JHA: The Magistrate did not tell me that
1 was under arrest. The persons who rushed towards me said that
1 was being arrested. Then they huddled me into the jeep.

MR. CHAIRMAN: When one PAC man gave you blows and
hurled all sorts of abuses, where was Mr, Pal? What was the dis-
tance between these PAC men who were abusing you and
Mr. Pal?

SHRI RHOGENDRA JHA: When I was being assaulted,
Inspector Pal was standing near the jeep. He was not inside the
jeep at that time. When I was huddled into the jeep, he also got
into the jeep. When the assault began, he shifted backwards.

MR. CHAIRMAN: When I was enquiring from you whether
there were independent pegple, it was not that I had any doubt
whatsoever about the bona fides or the correctness of your state-
ment. I was just envisaging what statement or plea would be put
forward by the defence because we are dealing with a similar
situation elsewhere.
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SHRI BHOGENDRA JHA: I presume that there were many
persons who might be independent or partisan like shopkeepers,
who had seen this incident. But I do not know them.

SHRI A. A. RAHIM: You said that the instructions came from
the persons sitting in the jeep. The Inspector was with
you for one or two minutes. After that instructions came from
the persons sitting in the jeep. The Inspector came and identified
you. Two or three minutes after that, PAC men cgme and arrested
you. Did the orders come only after knowing that you are a Mem-
ber of Parliament?

SHRI BHOGENDRA JHA: There were three waves of assaults.
The first wave of assault was on those who were sitting outside
the room in front of me. They assaulted them, pushed them and
dragged them out. Then the second wave came. They dragged out
those who were inside, assaulted and beat them. On the third wave
they began taking away those who were surrounding me and
assaulted me. On three occasions they gave the order—first those
who were outside, then those who were inside and then those who
surrounded me. Pal had been there.

SHRI P. SHIV SHANKAR: The waves it is understandable,
but it is not possible for you to say who was ordering. You could

not have concentrated on that.

SHRI BHOGENDRA JHA: Of course, I could not hear the
order of Shri Trivedi.

SHRI A. A. RAHIM: Was the Magistrate aware that you are a
Member of Parliament? Did Pal inform him?

SHRI P. SHIV SHANKAR: That you have to ask Shri Pal.
The Committee will call him and put questions.

SHRI BHOGENDRA JHA: From the sequence of events there
can be no doubt about it. Pal went to the magistrate. After the
three assaults they put me in the jeep. They were in the front and
they kept me behind. Pal came to where the jeep was standing,
came to the back and then went to the front seat.

SHRI P, SHIV SHANKAR: It is only your assumption that he
must have informed him.

SHRI BHOGENDRA JHA: After the first assault, I stayed stand-
Ing. It was not my job to go anywhere else.
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SHRI A. A. RAHIM: Did you go there in your capacity as a
trade union member?

SHRI BHOGENDRA JHA: I did not go there as the member
or office-bearer of any trade union but as a member of Parliament.

SHRI RAM JETHMALANI: 1 think it depends upon the view
we take of the members functioning outside.

SHRI P. SHIV SHANKAR: If the PAC men had abused him after
identifying him, then we will have to go into it further.

SHRI BHOGENDRA JHA: I could not make out why I was
taken to the mill gate. I was thinking that I would be taken to the
police station or the court. This was something strange to me, 1
want the Committee to enquire into it. I am not sure of the moti-

“vation in this respect. Had I not been there on the 3rd, I myself
would have been in doubt the things which is happened on the first.
It is difficult to believe them without experiencing it.

(Shri Bhogendra Jha then withdrew)
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MR. CHAIRMAN: Shri S. K. Trivedi, you have been asked to
appear before this committee to give your evidence in connection
with the question of privilege raised by Shri Indrajit Gupta, M.P,
regarding the alleged manhandling of Shri Bhogendra Jha, M.P. and
use of abusive language in respect of Members of Parliament by
the Police at Ghaziabad, U.P. on April 3, 1981. I hope you will
765 LS—5 ‘ s,
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state the factual position frankly and truthfully to enable this com-
mittee to arrive at a correct finding. I may inform you that your
evidence may be treated as confidential till the report of the com-~
mittee and its proceedings are presented to Lok Sabha. Any pre-
mature disclosure or publication of the proceedings of the meeting
would constitute a breach of privilege. The evidence which you
will give before the committee may be reported to the House.

Now you may take oath or affirmation as you like,

Shri S. K. Trivedi then took the oath.

ft oo ¥ fuddl, (fet wfwcdz, mfstme) @ sty wsw
g, wrAAa aeeyy, fraww qg @ fr e Qe ferr shrowr freew o
for darlt & mr @ el ¥ A< Taw ww W Y

ot T dswAr : wer AE Mg w2z & fear & 7
st qHe wo Rt : &Y wox fad faar &

oft dt. ferariwe @ 9 Prear gur &, wrowr o aAw §, W oW
A frfer = & ar ¥ 2

oft gao &, faddy . ag & wody ordwA ¥ Ay wFm B
awafa wvea : ww WA Fotw Qfed, s P gy ¥ 7

oft qa. &> faddr : frdzT g § fo A Qe fega ofrw foeew
7 foq B ¥ oy 7o fedt A JaT gEw @ W faAtw 16-3-81
W FA 515 A ¥ 365 {&F anqw wAwkal & sAwrhd @ g F
T oF gAY 9 FEAAT fRT 9 1 @ A W wSw A wafg@w 150
wiafrat ¥ faQa foqr 91 0f o2 gEAE X 3 MY, faRly fem A
gafas adwfeal ' aMa 9w FX T e gfeorr g gy
A Ay gwEH A 1-4-81 B wAwrfRar A wifeqh w9 F wworx &
faxr qo fafga smamT X wY wgr 91 )

@t fto fna wime : fofr A3z Figq, LAY WOTHC T qECRL
gp¥ & 7 wErd ¥ wr0ogy T3 &, €@A WO w0 qEEew § 7

ftowe ¥ fakdr : & Reguw e T @£

Wt Ao frx wiwe : wrewr gerew @ I acdE ] s Qv frAd
e g 81 W@ @ I@ arha Fv agt A 0 Faq arlra Wy N
Az w1 aferaE gy ¥, I9A TgA Iqd WIOET T owEew § 7
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o Qo © e 1 oy FAT zaw miwgrar F W aTO 144
it g€ &

|t I RSAWAT 2 FEY W9 wuAr awr wfgy o

§t Qo ®o  Ta . favim 1-4-81 ® wdAwfwl ¥ . wifeet =
¥ o 7 & f9d qF fafews wmwargs 3w vy o1 fywwr gew wd-
wiet 7 amar fear g @™er & vm w@ o wwfay w omgeh
amr 1 AfFT swET & fgam ] feafy fagaw & o

f@am  2-4-81 B 106 ¥z ¥ gaAfuw FHaArd fafaw woEEw
W RRA A | g §W fAw 3-4-81 W 203 AW qPw TE |
WY @Y T T2F & Jar o wamm fogr @ g fag @y wm
= a1 ® sAwfal A afm o md gqg @2y w1 s g, ey
gH9 A/ Wy I T K At ¥ frdww o oW fag W ww
B AqT FW@  JWG Ae A F AWy O, W W W GTq 144 &
AT FEF 600, 700 FREQ FAgEt ¥ T ¥ XA AT Ao Fouwo
. 5448 T HOT 5.45 N, . o€ qqOF ey @) Ay @ H

g fieg @t @ wAwmw fagr Wi ®1 AqE ¥ @ ¥ o AR
Wtk ¥ T F qIHr W q fF qTErd w7 aqr s 87 e 6y
AARNE FT T@rE W IR 1 @ e Al g 7 ofran fiew ded
= frger gfee aF T @Yo To HYo T WA AT & a9y ¥
O w AT @t AT I W gwoE g @ 0 W T gfew
gfaFfal & qaem a1 Yqeer oot w AT I 0 A e
7§ sdarfal & o ar o€ g W g Y@ & oaf
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oo WA fag ¥ dAqwrw fag & W NE T F WM wEEW A
/o frar wqr 1+ Sfre & WA zz A § AT N qEEm AT F gur § war
WNoQotlto & fasdl # AR ®r ¥ W aquy & Tz war | AF T waAT
T W wvar vy 12 N fae &, ag N F ¥ fodr wwart gra
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QAT T R | UF @7 12 A FTQF ATE FT ¥ FHI@ O ol
T 4 ERGE ¥ @ UF Og q9T TIATEYS 9X A8 ¥V ¥ T O W
w2 ¥ aqr M F WA F IFE CF WG FTT 4 AR A AR G

sfaiorr AR @ wrrg & o 7o A & fedt Y a W
fo oY1 ey agt 91 IAF g N F q@r & onfemEr § e
AT gawT FAY @AY ¥, 26 O™ ¥ AT T °IA 144 Frowumofrodro T
@ o€ i) frgaaw 31 A N AT weEm A R @ ERT W S,

| ¥ ¥ | A g BT WgE w7 7 A v geen O, &
g AT | Ag Ay 6 A0 B wEmAX F @7 R gEA AR ¥ | @@

SHRI RAM JETHMALANI: Do you know where this AITUC
office is situated? Have you seen that office?

st g0 ® fagdt @ o g

SHRI RAM JETHMALANI: On 3rd April how near were you to
this office? R

Nt QAo ®o faqd 1 ag g NN ¥ faegw qoy § A v a0

SHRI RAM JETHMALANI: This is opposite the police statiom
How near were you to the office?

it Q1o Wo fATN : qwrg W A T 9T FAM
SHRI RAM JETHMALANTI: Did you see Mr. Jha in that office?
st GAo Wo fﬂ;ﬂ'tﬁ?@aﬂl

SHRI RAM JETHMALANI: On 3rd April you have never seem
Mr. Jha at all. Can you identify him?

st gge wo faadt : g

SHRI RAM JETHMALANI: You have never seen him; nor Ihavc
you entered his office.

! W Wo fagxy : A
‘SHRI RAM JETHMALANI: Were you in the Jeep?

W Qo ®o fadxY :F g wavm ¥ W ft | qfAw ofit wer
Af g ft | IEw F g Tz oo 1 & ofig & Sk wv er
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SHRI RAM JETHMALANI: You were in the jeep. 4 persons were

put in that jeep, and removed from there. To whom does the Jeep
belong?

o Qoo ®o faddY : ota wrafar a1 wrdw gun, o vy frerc-firre
@ ok TR T T fe w wg oqr

€t o flrr wiwT : agE 9X W€ ofve @ Fv oA ?

Wt QAo %o faddy : AT q Ay €t

ot fire vt 2 qw ff ANw ot ? Wk qudy [de wff o ?
a QAo wo  faRdr : ofr A

wq To firtwr wsc 2 WY AT AT 9T q 7
N QT ®o A : U ¥ X & Nw A FAT WA |
Y qlo farer wat : w1 wrawr AT o o o O¥Ax qr At X 7

"l qae o fadaY : qF 6 ardra Y daw ¥ wat gf, A q@ oW
b L U

oft dfro firx ware : 9 Tgd wrowr qar wEf qr ?
ot Qo Fo faddy : 6 qrO™w A 9T TAT TE 9r |

At fto fra wwe : w7 wow fafgwe afagds & @y e w<zie
faar ?

'.ﬂWo*o_ﬁiﬂ:ﬂﬁ'l
st fo fra wwe : wr IPA FE AT AN 7
1 q@e %o faddy : aft

oft dre firr wwx . ¥ wrow waw g & e feflewe wfaege
F Brf grETEd A AR g weast ar feet gat aed W e A
fear ?

N g0 Fo Al : THUTEHTLWTAT 4T |

oft dro firr W ;¥ ww T & a1 fe fafigw afves
&ﬁh‘mﬁﬁmwwm%wwﬁm wre ufisrly
X qor fw = gur ?

Wt g ¥o foredt : Tl avx ¥ gt
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st qYo fowa wwe ;. frgq * 7

srgge ®o fa¥d ;6 after ¥ gor war o T WIT wRew
w fr wea & fagar § fe ofende & st gf &

st fro fry weT : moX wer o1 5 ymamad wf g ¥

oY Qo ®o faddt :www o BT fF e wneeT fr fiwdz  wAwERl
gt o«

ft o forr wwe : A W@ qer 5 fafige wforge & W@
#f qeares N ka1 W

N o Ho faAD : wRT F 3@ X H waf % ¥ oy qur W

ﬁﬁoﬁt«ﬂ:mwfmﬁmﬂ%mwzmﬁrwmm

Do o el ot s Q@ E L T e ww g o fefew
Mfoge & W avw § W qeEmT W 7

ot @0 Fo faydy : o g

Y fo firx wiwz : w7 @ i w7

ft T ¥o 'fuwdr : ¢ ardw W

st dro frw W : 6 ot ® fow =y g gk ?

s qwe ¥ ¥ ;. wiw ®

st fto fum wwe : fega T ?

0 qwo ¥o fawdt : 8 ¥, wa Fgw fret § )

@t Ao frr wwe : oreETEd wgt W ?

ot qwo %o REDY : wT T

oft fre forw wwe : foad wx 9T ?

W 'gge Wo Pl : ww ff aw ¥ X w1 fefew dfex
@ h ¥ AT W

@t Ao forg wiwe : am W w AW ¥ 0

off G¥o o AN : & w1, F W oA ¥ o7 S fedw ot

ot Yo frr wiwe : fefgee Az ¥ ag w1 et wawaw e 7

ff @0 ®o faddfy : off gz |
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Wi dto fow wwx : wTw faer w< foan, o owwew fsg ?
st Qo %o Wyt : ot wi

Wt fF Fwzgwen ;. oiffmdz § feewea & aR § o faeed &
w1z vmREad g€ v

.‘ﬂ‘ZGo!\io faqar ; A g

st dto frg wex : aat wow wft aw W wEw & ar W@ fr
e Wew, ot WiE BT, 3B Sl gu ¥, saw M3 o o ?

wtoqEe & fRadl o wEdd ¥ g oW oget 1 6 arde ®
nE YW pur, MafE Gar F AXH gav ok ’

ot dto furm vy : fow o wod ge-@e N 0f, | € T g
AT 9T AT oAl 7

st gqo ®o FrE@ : g
Wt fto fam wiwtr oA § wwwtd ¥ of@d ww@ ogwr
st qao ®o fradt : o g

st dro [fow viwx : @ ww WA ge-wme gl w1 WA Tow
§ fr g gfew wrfemst ety 3 s fore o foar 7

st Q8o "ofﬂ'ﬂ\ﬂi‘ﬁﬂﬁ'l

awfr wgRw ;o wTed ot g amE § oaary @ fe Ny
™ emE ), y@ee @), ww fau gfw w o v oft 1 ey
w1 wrdc feed e ?

st q®e ®o Rrady . & fewr

4]

awafa wfm ;. WA ag N T@Er & fe gfew & N swr yw

g g, SR 99w o & fag wewwrw ww fear o Afew gfew

ofr sfsdl & gat skt o wow U 4 ar A 7
w
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wwwfe wovg . Aoy qamr fF oA agw W awit guo e
wwum&a’tmwﬁnmw@m mw
N f g ¥ fag o T ? AT AW S A sy ¥ ?

W QAo ®o fddt : g TN ar FEE wmw gwn | g
Wt Tt ar

anmfr afa: &Y Wr gET #Y S § T

oY gao o fddt: & mft wr wew fe # gu

awwfy Agwm: e § @ v ¥ e ege e af
ge?

‘WIqRe ®o fadfi: fr 7t 1 6~700 whmfedt ¥ ¥ ey ¥ =ax
wfi & fe B wrww ger ar fely 3 Afewe e

Tafa wfreg . W@ AT § ww ¥ el W g v ook
ferar ?

Wi TRo o frddt: oY A, wT @ T @y ¥ | qg oY Gw wew
|

wamfe whiew: o agr fedy o fregard ot gt ?

‘f?t{ﬂo ®o ﬁ'ﬂ’!”t:ﬁ'wl

quiqfe shaT: v ¥ o w9 3 gRke T fgr ?

s Q8o o ﬁl’fﬂzﬁﬁﬂﬂ |

st ffo awzawuT: g ¥ ogr fe qiw & oww 7 W Ny
i ?

st Qao ®wo frwt: cardw &Y 8 aw & ft wwofro aMEW ¥

Far qr | Ay WY Ty f ugw ¥ v qr, oW vy fr Qe Aw ¥
o

W fo awemvwar: w1 MW F wwn @1z @ ofee” §
W ar ?

W gao ¥o fag@: 8 ¥ Ay ¥ www av) g v wmgw wwe 8
¥, gy o 9v )

ot o wwrEwoTy: W ¥ Aff g ?

o quo wo fardwt: off mft Tw ff Gmw ¥ T owr, IR W X
W W W QO |



SHRI SOMNATH CHATTERJEE: You said that the office of the
AITUC was opposite to the Police Station. Now, how far is the office
of M/s. Shri Ram Piston and Rings Mills from the Police Station?

Wt qHo ®o fowdt : warT ¥ Sumar I A wwtr &

SHRI SOMNATH CHATTERJEE: According to you, you did not
go to the office of AITUC at all on that day. Then at 5.15 where
were you on that day?

Wt que ¥o frkdt : @ qiw o gur A fegelr AT ax ¥
@ w0 e w@ § Sreardy g o

SHRI SOMNATH CHATTERJEE: When did you reach the
office of this company?

ot gdo Wo falddt : gfem oY & amR & 5,45 T agw W
o wife agt ardy ot aofr g€ ofr | Ay X gw oAt T ¥ Ay &
qoy f w@ ¥

SHRI SOMNATH CHATTERJEE: Where did the incident take
place?

sft qao ¥o fawal : Y & FTrw Y

SHRI SOMNATH CHATTERJEE: On that day, in the evening,
did you at all go to the factory of this company?

‘ﬂq‘ﬂo ioﬁiﬂ!“ﬂ'm?
wwwafe A : ag 98 @ ¥ v W oww B gv o ¥ ?
oft quo ¥o fadalt: ofr At

SHRI SOMNATH CHATTERJEE: You said that you heard the
news from TV at 8 O’clock on the 6th.
st gwo ¥o fawdt: ofr g )

SHRI SOMNATH CHATTERJEE: Now, according to you, you
did not know whether Shri Bhogendra Jha, Member of Parliament,
was there or not.

st quo o fadddt : o ot

SHRI SOMNATH CHATTERJEE: Now, you noted down the
statement then and there, on the 6th. But you did not try to make
.any enquiry as to what had happened.

i gao ¥o faRdy: dr?
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SHRI SOMNATH CHATTERJEE: You just now said that you

made a report to the S, P. on the 6th. At what time did you make
the report?

st g %o fadlt: T ¥ gw W wwarely wg o g X Wk
# W 7 e famwe fqar

ot ey el feey T e ?
st gae o fadd@t : whw gEr A T

SHRI SOMNATH CHATTERJEE: Before that, when such

serious charges have been made, did you think that it was necessary
to make some enquiry because according to you, you were not
aware of the hon. Member?

ot guo o faddt : oft, og¥ wrw A ar | g W gewow
wek |

SHRI SOMNATH CHATTERJEE: Did you hold any enquiry as

to whether there was any basis in so far as the charges made by the
M.P. were concerned?

Qo ¥ faAW : qgi W v fH A, O€ frmr fr A

RErd @ AN fe A oare qr agt o dfew gt ok o & A
wifeg W aw & T Or )

SHRI SOMNATH CHATTERJEE: Did you take Mr. Pal with
you when you made the report?

Wt qao %o faw@ : S
SHRI SOMNATH CHATTERJEE: Did he submit any statement?
st qao o fadady : o)

SHRI SOMNATH CHATTERJEE: . Did you ask him to submit a
statement to you? Could you recall that?

st gHo ¥o feddt : T fam o W wwrarel ¥ Redr few
wl

N AwAa Wzt A ¥ e ?
R qRe %o fuRdl : fawew W |

SHRI SOMNATH CHATTERJEE: Now, where is that statement?
Is it not with you here?

W que ¥o faddt : o At
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SHRI SOMNATH CHATTERJEE: Was any officer injured on
that day?

ot gao & faddt : A N w0 4@ faw

SHRI SOMNATH CHATTERJEE: You were injured Did you
get yourself treated?

st geo ®o fadqt : Y ¥
SHRI SOMNATH CHATTERJEE: Where?
SHRI S. K. TRIVEDI: At the Government Hospital, Ghaziabad.
SHRI SOMNATH CHATTERJEE: At what time?

st gEo o faddt : T o A A F wh

SHRI SOMNATH CHATTERJEE: Before that, you say that you
were in the SP’s house.

it ¥ ¥, fad@r: fr?

SHRI SOMNATH CHATTERJEE: On the 3rd you were treated
at 9 O’clock. That means you did not take any treatment for 3
hours. You went to the hospital at about 6 O’clock or so and you
were treated at 9 O’clock.

! qao %o faaay : sfvgr |

st o fna wwT : ag O o agw & v W LA fear ag
3 arbda ®r faar?

ot guo & fuddt : A A, 6 A QT B wx AW gr A QAT
g T fe 7 ¥ awfi waww wT

@t @ fre v : go Af-AAAE N @ E T @ TR T
N | w1 6 arlm WY e e g ¥ faar?

o gwo o famwy: & ¥

st o frr vwe : wrad wA TADY §F A fwar ?

o gHo ®o fudely : oy i

Nt Yo fra wiwe : wyr A fear?

st oo ®o fawdt : wg ov fafew ww fagr mar

st qYo fera wwe : wgr wor fear o

0 oo ¥ faddt : 7@ f&A g ardw #Y & ow B A fyar o
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st Yo frwree: Affr o & g awAr g fe oo &
weenz ff fear 1| ow awr frw few ¥ R frar & qn Y ?

ot o ¥o fdft : g awr @t & o afwwr e fedw =
wtty off o & & frar

Wt fto fira twe : Ay fdy & wdt fear ?

ot qao ¥ fadal : S @

WY qvo frw wew : A @ Ao A f & forw A F qor

ot quo W0 fakdt: ofr g

N dto frw wiwe : fer @ ww e W AEw ¥ T ? TEAE
QX & aw oww & I I¥ W7

ot qRo ¥ fawdt : o 7, wh W, w W f W v @

ot dto fira viwe : @ ag A Wy ?

ot qwo ¥ famdt §: ofr @ )

ot fro fivw wiwe : fired @ qw W o ?

st qo o fddfy : 8 T T WY ¥ 7w o F wrew AT

wwwfy s mfwarame § € wToer e gem ar?
ot qRo %o faddt : St o

awfe wgvaw : feadlt R aw s g § @} wmenr w1 @@
Jw ovg feqr mar  Av agt 9 SAwr AT R ?

\ﬁqﬂ?%o foddt : T % YR W T

awfa wgnem : fow ag A 9 wwwr o @7 o R A
38 foar ot a1 oY oRR wicg gwr Or At wEwr v wh ww 2
ol

st ¥o faddt : AX g Afeww foivd §
warafer sitew : Ay wiw agt gl ?
Y gao ®o ﬁiﬁ:ﬁw@f,mﬂhﬂgc

st wrare whaw : o faddy, s wriw mr & gy Rede fowr
fo ofre W sl dre ax e Wi gfee e @5 ¥, ey war g e
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a’f!ﬁﬁfwwmwuhrmmmmtwmmm
¥ wgr fr ¥l dw tg 7€ § A I7 9 wEr Ty “Afew W' o Ao @
ot foar w0 QA wAtT IR F AT A DAY gy e ¥ Fad o
WY o sfem faeew o fog faew & 39 gowd & gwg @ o
ﬁrttm%m&w‘rﬁfz myimarai e v @waw &
I O rna’twéﬁaﬁwrwmaﬁamlm
favge 3o

fi

ofuiﬂ:uawgwfﬁgarwﬁmm-w & =@t
@ o 3 gy o1 1 ox agt B ol g oA A
#Y. o gwar ar )

wara wtew ek fewrs ag Rede fmr @ g fedre o
wUE qre gfee owac ot | R o whter ar
a1 fwdy & o ag v fe AQ dvw @ wf o woR g “afew
fe offe R W@ wu? W IET oy Ara @i faspw
t? il

St qWo Wo fadt: oft ¥ )
ot wreTg whew : we ¥ gre 3dr B awadt gt

@ qHo %o fad@: M

st WTRTT WhrR : JIEAT W7 OWAT ATH 9T 7
oY g ¥o fakad: wwa @

i3

3
38
4
3
&

Eh

st wrera W 9qaT & W& ar?
ot guo ®o faday: fady #fwse o greac &
ﬁwwm:m:wtmh%ﬁﬁmwéﬁ%efm-

WY gwT—3ag T A g7
ot gA. ¥o faddy: ot & |

ft e e : w0 Faw frar IR qg war fe 6
arlde W woEr R ® o F WA 0@ G & fRaw @A @1 gen
afeT @y 9y AT qg W Fg—ara gafe fafrec ogw & qaw
fem—fr 97 & g ¥ god RS A A uR woAT SR Wy
¥ fear 1 A & o oW o fF F AR O REAw W F TRy qTOR oW
weAT & W ¥ oq¥ @ g7 # A" AE A f—ag v qf ¥?

st gqRo ¥o faddy: o g, a7 aFx w T f A K, B WY
& 7§ gt 4



4

: ﬁ'mm:qamafwm%ﬂ@%mwﬁ%
[E T YW W GHT qE AYY BH A AL o9 Agy 4y A ?

oft geo &0 faddY: ww A% gETARSE g P X qF o € T
Ll ' '

ft wrne WA qOR S R HF @ ¥ IR W TR K

wﬁﬁmwﬁwmﬁﬁfwhﬁw@ﬁﬁwuw%ﬁwmw
--éa'i\zﬁ:u'r’

w&v,uo%ofuiﬂ:ﬁugwarﬁsgﬁﬁimmtl

S oA WIEW: GION Y WM | ¥ SRY OF aer WOk qme

ﬁwwwaﬂﬁwﬁwmamﬁmw 5 «&
R ¥ ¥ ? :

tﬁqﬂo*o mﬂ"f@'l

oft faom ya armw : weT ¥ fow wy Wy ww Ogy ?
o Qo & AW : 5.45 9T

sft fawy gaT urew : wOF @™e WK AW s @7

st ggo %o famfr: 3R g H T W T ¥ s QY widww
MY

ot fewrr gwre wrw : fdt 3 aw W At @ 7
tﬂ@u%of‘iﬁtiﬂa 6ﬁm|
cﬁﬁmwmu:wrg?

ot gmo W forRd: gy o & mar @ v o< der Oy R e ¥
Ay g om0

o\ foom e W W ¥ ST ¥ AT WIW W Q7
st qwo ¥ fadet: gfww Y ¥ & @ @@ 6 aX AW
ot foom T gmw: SEE I WG Q0

s qo %oﬁiﬂ:mrw%f‘wqwm|

ot ey T amw: wTo T W werar X ff ) 7
s oqe wo fwdui: o gt



ot fawe g amw Wt g Wy fo W weTw @WT 6 A
qgw g ¥ e grwr fed 0w gwr—awi ?

st qo Wo fav® : Tk wHY A wraw ¥
ot fawr gore arew o agh o< feer S & Afeww oty

gur?

ot qeo %o fddr : ¥ oriwe o @Y it T Ewr

ot faarg wale arew . o @ gfow T ff ¥ 7

st oqHo ¥ faddft: i g, ¥ e wr, gfew A ¥ W A
ar)

oY foom R qEm ;oW W g fRLT @7

oY qRo ¥o fuddY: 139 ¥ | gfwe ared MIT A W ogw

vt mten ;W owTe o Wi A A q A fae & agr
R It gq Afew agt e wr§ Fewe A g !

¥ QHo o famd®t : agi A g g f T 1 T 0 wewTw A
wft gur )

oWt o feg arex : ey wgr § f e s o @ wy amd
farft ¥ qegd s frcrme wcky A Sifew &Y a1 ol ?)

Wt gae %o faddy : g ot v A Jmer A A 0 @ A
a7 FHY Y WWT A |

ft Tt fag arew: A WM GOR 7 g T Ewd &
foe wrdc aff fear &7

W quofve faddt : gt
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ot fow gwTe avw ;oW Sfiw W fedt acg W A TR
g T qr agt?

ot gao ¥o fadft : oEX I§ o= qywrAgwT v |

ot fvm goTe g ;oW (wIw A G W oW oA A E
SEn ®rf TR qgwr ar A ?

WY quo ¥o fuddt :: viiw A Wl w &

oft fowr goTC Trew : ogX faw wenT ¥ wW@ W@ GrR 9T W,
995 aTe WY ww WU oAt g ?

st qao ¥o fawdy : T @

oft faqz ware atew : agi qeamefesl w1 s N W am@
T Ag WO R@E ar A 7 ag Ay wogdd #Y arefed o

SHRI RAM JETHMALANI: Did the Police record any state-
ment in respect of this incident?

ot quo #o faadt: W, gt

SHRI RAM JETHMALANI: On what date? Was it before 6th
April, 1981 or affer it?

st quo %o faddfy : S ¥ wgA @r )
SHRI RAM JETHMALANI: Who had given FIR?
ot qwo ¥o famdl : §3 & ot
Wt v foy aw : foid g o ww @Y
st qwo ¥o foddt : o, ®i )
SHRI RAM JETHMALANI: Your information must have been

recorded on the 3rd April itself. This incident took place on the
3rd April at about 5.15 p.m. Were you the informant?

Wt gHo ®o fwddt : SR, g )

SHRI RAM JETHMALANI: Have you got a copy of the FIR?
st ga. ¥o fuddly : off, gt
SHRI RAM JETHMALANI: Can you show it to us?
(At this stage, the copy was shown to him)
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SHRI SOMNATH CHATTERJEE: You had made the FIR.
st owo kbm:ﬂ,{i’l

. SHRI SOMNATH CHATTERJEE: Were¢ you asked to make a
statemeént only about Mr. Jha on the 6th April?

Wt oo ¥o fuwdt : Y, @)

SHRI SOMNATH CHATTERJEE: What was the

’ statement?
You said, you do not know whether he was there or not.

5t Qo ¥o faa®l : 3w §F & weAwe o1 gfqw wREEME W
NI fy Y

SHRI RAM JETHMALANI: At the scene of incident, was there
any Panchnama?

sft q@. o {adq\: 99ATHT WET FW H FaT §
SHRI RAM JETHMALANI: Was anything like stone or some-

thing like that found? If so, was any document made?

st o &o faddl : w% FowEit aArg wE o, forrd ey darc
feaqr T 97

SHRI RAM JETHMALANI: When?
SHRI S. K. TRIVEDI: On the spot.

SHRI RAM JETHMALANI: On the 3rd April itself,
st @/o o faddy: Y, #i

SHRI RAM JETHMALANI: Was there any similar document

regarding what had happened inside the office? Did anybody make
any document in respect of that?

wafa g : weeT, Wiv g Farey R s g drodte AT WY
oqifee a1, 37 F A ge wd ar A wd, A & grew ¥ fedy Yo
wxrer fear a1 ?

Qo %o falkéfi: oY, ag

SHRI RAM JETHMALANI: You said the jeep was badly
damaged. The damage was caused by brick-bats. Did anybody
open the bonnet and pull out the machine?

WY &0 ®o fuaRY ‘WY, AFY |
765 LS—6
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SHRI RAM JETHMALANI: What happened to the jeep?
ot tHo Fo fa@dy : ofiw & aw i = a7 &

Wt frurt wim BT ;I 9% oflT T S9A W T g AT, AW
a% iy worr el wifge ) W Wi zz Y @, @Y sho sl sfee o

Mo dofaadl: T R agr X AR | WA MR T @ 4

SHRI RAM JETHMALANI: You did not want to move away.
It was not that the engine was not working,

St quo ¥o faWet : ofiw F Wit z= o 9

SHRI RAM JETHMALANI: You do not know whether the
engine had been damaged.

st qHo ®o fadt : ag & @ U1

SHRI RAM JETHMALANT: Do you know anything about these
photographs? This is the same jeep we are talking about. Were
these photographs taken at the scene of office or some other place?

SHRI S. K. TRIVEDI: On the spot,

SHRI RAM JETHMALANI: How far is this place from the
AITUC office?

SHRI S. K. TRIVEDI: 15—20 yards.
SHRI RAM JETHMALANI: Was the whole sireet completely
full of people? '
st mRo & faadt: gy Wiz oY)

SHRI RAM JETHMALANI: Some members of this group must
be near the door of the office.
SHRI S. K. TRIVEDI: Yes,
SHRI RAM JETHMALANI: How many people were there?
st ogRo o fad@Y : wgi WM ag wifew @, 9@ ¥ qra g W &)
wa: fafees genr 7 & S e
SHRI RAM JETHMALANI: A large number of people were
there outside the door.
s g %o fawlt : gEml F wgw ¥ v @ €
SHRI RAM JETHMALANI: Was the door of that office opened?
st gao ®o fadd@t : g oW & T Xam)

L
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SHRI RAM JETHMALANI: Did you look at the office of AITUC
because it was involved? Did you look at it and see what was
happening? You never looked at it. You do not know whether any-
body was coming out or going inside. Was there any reason for it?

You refused to look at an important place.
ot 08o %o faddt : wow 9T X fry W @Y W @ gD Wi
6t f& SgT o A gEe wggw Ad WY
SHRI RAM JETHMALANI: Did you receive any injury?
st oo ®o fawdt : oft, g
SHRI RAM JETHMALANI: What kind of injury did you re-
ceive?
st gdo %o f&@ : T® g AE M WX TF g AL AT
(are®y & & g we wgrT feamar) |

SHRI RAM JETHMALANI: One was struck at the knee. Re-
sulting in what?

st go . fw&Qt : =i # W WAy
SHRI RAM JETHMALANI: Was there any bleeding injury?

SHRI S. K. TRIVEDI: No.

SHRI RAM JETHMALANI: What was that kind of injury for
which you had been treated for the whole night?

SHRI S, K. TRIVEDI: Spleen.

SHRI RAM JETHMALANI: What was the external injury on
your body?

st gHo %o faddt : Fifafer
SHRI RAM JETHMALANI: Was it bleeding injury or bruise?
W gac o favdt : o Ad

SHRI RAM JETHMALANI: And for this were you treated the
whole night?

Wt oHo %o fawdt : g

SHRI RAM JETHMALANI: Was any bandage or anything ap-
plied in the hospital?

St Tao ®o fwdalt @ of 7Y
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SHRI RAM JETHMALANI: For how many days did you receive:
the treatment?

st g’o %’ofﬁi’t:mmﬁs‘\vq‘rmmu

SHRI RAM JETHMALANI: Before you went to the hospital
was any FIR recorded?

1 T®o ¥o fawat : Gﬁ'UI
SHRI RAM JETHMALANI: Approximately at what time?.

W gwo &o fawdt : Frf O ST IrOF W A4 wAr | qg wAST
TS &9 FT JHG WIT |

SHRI RAM JETHMALANI: Upto 8.15 or so did anybody not
think of sending you to hospital nor did you think of going to hos-
pital on your own?

st gao &o fadwy : Shrgr

SHRI RAM JETHMALANI: How long did your FIR take?

st gdo %o faddt : uw wer ar oW ey foar
Wt ™ weweeht : gfew § wrowr @ T w@Twe faar ?
st quo ¥o fawdt A A el 1

At oTn wewwMY oY qee fem mrowr @R gwn, T ag wmeE
qa g ?

st "o ®o fadal : ag AT qw AH ¥

ot T WeamaR : gz oY gl faA mrowr RzdT gur w@E wOw
T T am w4 7

st owo ®o faddt : W @ AY U®o WrEe WRo # Fi ff a@y
I &E |
Wl TW dewAel 0 TV A1 AAT T€T qawr g ?

ot gRo Wo fa@dl : ofr 7

SHRI RAM JETHMALANI: Did you say anything new in your
second statement?

ﬂ’tqﬂo%of’aﬂ:ﬁﬂ'ﬁl
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SHRI RAM JETHMALANI: So, your whole FIR was re-record-
0ed"
L QHo &o fﬂ!\]“ .ﬂﬁQTI

SHRI RAM JETHMALANI: After 6th did the Police record any
further statement of yours"

W uRo Wo G : ot A |

SHRI RAM JETHMALANI: Somebody tells us on behalf of the
Government that it was later discovered that Mr. Bhogendra Jha
was in the crowd and he had received injuries. Do you know any-
thing about this fact?

ﬁ@o*owzsﬂ'ﬂ‘ﬁl

SHRI RAM JETHMALANT: Nor did you know that Mr. JRa was
in the crowd?

st gHo %o fakdt : W AF
SHRI RAM JETHMALANI: Till today you do not know this
fact at all?
st Qo ®o faddt @ o g
st fromd mw T S wET R T e soer far o
fear @ & 97
s THo %o faddt : 12 X &)

sit freard stw Ao ATOA OF TH 6 R G B &S wegarer
T T, gEE g 9 g 6 wh.wontte femiy ¥ @ My

Woow, & faddt : @8 B AN &Y @ W BF o 5
% gqriomTT o feEmft | IEF a@ F wewrH MET |

N freandt wew WorTr: W A Y M B0 qR WY 47 W |aEr
o a9 HEA T |

Gﬂ'Qﬁo%GWSﬂﬂ'ﬁl
) Wt firear mim v mnmwﬁmnmﬁ
M wrater & aw ag feopd @ i it W forrt % & Wz W @
LRl

ot gro ¥, faldlt : g, fredt Q7 ¥ A ® 9 g
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- ot fircard s& ST WA ST OF g H T OF TRR 9T
T QAT GAT 9T AT AT 9T I€ AW SrafR SFT W Y 77

st qro &0 fadft: s o TwET gET o1

Wt firurdt s STa ;- SER ART $B Tt § 7
sitgro &o fadlt : o OF BT &1 §AT 2, JAW TIF F WK
o T T8 g & ) B wreft A9 ) " 97

ot o ofelte ;WO qgt 9N B R oftw X X OE | IEd Sy
wr gfrw B agt o @it g g o feeft R mfed g
wh o ?

st QW ko kel : NoTedfto F@H W 0¥ W TH F W a4v )
gt #r¢ ofig Ay o)

ot wTe gAt| : fo Toflo F wEwe A AW F A Fh o

8t QRO o faRal : agr W wE g A A

R il

ot gHo ®o fad@t : }E SAw A& o4

Nt v gAiEre o agr A gEO AT ST @R AT AT #

oY gEo o famat: o 7fi

ot W FAE gAY T s owrE, @ ATedvz g€ @ ag

Tarey fr o o T ww ok ?

S qHo %o fal@l: 6 I ¥ ®Ow )

st wrwr oAt : T & WY & ggy W1 w T oaT . s
¥ qgy w we WA ? Qo wrbo s Fgo Mo ¥ g F IAY WAWW
qeqT W ¢

\!'\0‘280130 forauit :@Wﬂ'ﬁl

Wt ok wAtaim : gz wTR e ¥ Al 4, Afew @ @ @
awar & i wr§ gz agr W @ Prawr we A @ gE & ?

ot qRo Wo fadlt: waw i@ ¥o war A



ot wr wAle o gg WAl e fe e wear oY @ ?
oY geo %o faldt : ag A gET oY fF ag T A SR
W AW wARNE . IO T gWT g, ag A WTaw! wrew a1 ?
ﬁ@o %o fﬂ‘iﬂ"ﬂ'{l’l

1 I FAtEe : To Ao o {o!ﬁo#ﬂﬁﬂgwmw,qﬁ
STUEr AR 7

st gHo %o fawalt : ST @

] W"ﬁﬁ'ﬁl@ﬂﬂﬂ&ﬁ, ';’oﬂTfo Ho Yo o 7 A
wafr A Awq gET, g STOwT AR R 7

st gRo ®o faddd : dwRd F Wyt av & ghAwai H o
ﬁ“ﬁﬂhﬁmw%@t& Wlfofl'oq:o H#ro

THRT Y AFT P WTET FAT, wEAT W qg wrawr wrqw afy 7
WoHo ®o faawt: I #1a4wT A wTar Al gk

Wt g W wifenr oS w9 W9 F ai m, wed amg ofie
# wrf W e ?

"t o¥o ¥o fawat : o @i, Ao amw, TdwET FraaATEY |

st Tgwn ww wifeur : wowt fef & qamar e Witer &y g@o dro
wE § W ow #Y sk v 7

ot q¥o ¥o faddt : fedt & A€ TarT ) wgr W oqw W Ag 9T

st rgwr wre wfedr @ WY RAET WRT ¥ W, TR geAT fea
" gredReT ¥ ag A& At fF W W ooagqe ¥ w9 @} § W
W W@ § T IR 9@ A 7

ﬁ“o%ofﬂi‘ﬂ:ﬁﬁl



st qRo Fo faddt : ofr A

ot Towm amw wifewe ¢ oW ww 9gR 7

it g8o %o faRet : 6 WF 6 WA

Wt W we wifear : g@ER ST AT § 9T 7 FT AT aT 7
Wt q@o &0 faddt : widaw 41

MR. CHAIRMAN: You may go now.
(The witness then withdrew)

(2) Evidence of Shri R. R. Pal, Police Inspector, Ghaziabad

MR. CHAIRMAN: You have been asked to appear before this
Committee to give your evidence.in connection with the question
of privilege raised by Shri Inderjit Gupta regarding alleged man-
handling of Shri Bhogendra Jha, MP and use of abusive language
in respeet of Members of Parliament by the Police at Ghaziabad on
April 3, 1981. I hope, you will state the factual position frankly and
truthfully to enable this Committee to arrive at a correct finding.
I may inform you that your evidence will be treated as confidential
till the report of the Committee and its proceedings are presented to
Lok Sabha. Any premature disclosure or publication of the pro:
ceedings of the meeting would constitute a  breach of privilege.
The evidence which you will give before the Commiftee may be
reported to the House. Now, you may please take oath or affirma-
tion as you like.

(Shri' R. R. Pal then took oath)

SHRI RAM JETHMALANI: We are asking you about the inci-

dent on 3rd April. At about 5 O’ clock, where were you?

SHRI R. R. PAL: In Kotwali, Ghaziabad.

SHRI RAM JETHMALANI: Did you know that some incident
had taken place earlier?
SHRI R. R. PAL: Yes,

SHRI RAM JETHMALANI: How did it happen after 5 O’clock?

SHRI R. R. PAL: This had happened at 545 p.m. I along with
the City Magistrate, Mr. S. K. Trivedi, started from Kotwali, Ghazia-
Lad and reached there at 545 p.m. in front of Raj Nagar Chowki
where 600 to 700 workers had assembled. The moment I reached
there, they started throwing stones at my, jeep.
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i wgtew - T WO Aol ey & sl g 8, &1 o
CE (o

Wwite wito wwm :  § waar, mivamang, FWhE @ | w 0T g1 i
™ fadt afoge ot oo b FaddY, Fraareh ogS o TN awar fe g
ST g Ao gECeT§ W IAET TR § W a@ FPRY 9T AT g,
I AT FA WK IA & 1Y AAET FE FT )

o qm dswart: F1To AT o To Hro FTIFAT WA FWT

N |o Wo T : T & AT IAFT TRAT 1

St TN WERAMY : FIWT qET 9gH, AT T I§@  JRW WX
qAT a7

st ;Mo WRo QM ;. iT W ¥ @ A aF )

N1 T WEWAEAY : A AE g gwa fewrd agiocdsraraTa |
WA W AW : q& B F@ /Y IFAGHFITA |

st Trw WewAAr . Wi HEwar?

5t Mo WMo e :  agi fear 7@ dAr g

St TW NESWATHY © ST WY FE TGN, QA AT WO A AT 7

St |r¥o |o g : FG 7 TET Iq § AW HTT A W gEnT fag
Fg W@ 4fF qgad TRd ;1 AR A ok fafewr & awfz w7 o
gw agt 9gw o ¥ fF g Teaa qE E fgan

t T dEwEAY ;. w7 WY 2@ E ¥fE gy €W ag?

MU AR qA: @ FAEIT TaT THIE A | gH e &1
qEH ¥ A

Y T qswwE . faw @i feadr ot 7
*7t WMo WTo QMM :30, 35 FEAT X |

Wt T Sew W oA FiERw AR ?
= qCo Ao QU © F )

Wt Tm wemwEt AT WA fet w1 e w8 8 Sfior
xrar g ?
&t WMo Ao W . ¥TH F3T qqTd g1 @ a1 fF figard wg
Z1 awr o1
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ot T ewerlt WIS et aw gy dw T fen?

W O AR UM : JNE W @ %% @ ¥, §1 fad afeee
Tgg fF deET SR - AW SRR S fefe we frac
fae @ o 1 § q@ N T FRA W | AW A W & Al
wiak | AR WS Fag Y § oqw A oau | Ny vk wafae
QM | a9 wmAaww Ffam L

st Trw wewerElt ;s mTaw fRly @ firerare fea

st |qCo Mo q® : TAAT TAET TIOF OT 6 g0 A% OF A AN
aFd ¥ fward FTATEA A€ 9saT €T

SHR]1 RAM JETHMALANI: How nearto you did they get?
' W0 WiTo ATH & 50, 60 FIEF |

SHRI RAM JETHMALANI: Your standing 60 yards away,—the
stone throwing from them. But ultimately you must have gone
nearer to them.

99 9N A A A feAT, q@ Ww IS A9 0 )

ST WMo WRe qM: W &M THIX A 0 &S U ¥ |
TR AR 9% 9 § A2 41 | 3PN AR qu} v e & fam o wE
FEEaT T™E YA

Y TR WHFHAAY : AR-TSE  FH F AT AW wET BRI arat
FA9EE AT R |

5 oot WMo A : B T AT W FH ZC 4\ FH UHEW Al
T 9§ 9

5 T o ASHAMAY : 98 T2AT fFadr IXAFET W@

st Ao Ao AR : TEAT FT AT TR H zd 77 faae &1 Ty
T

W Tm WewaAAY : T4 qIT argar !

WM WRo AR g ;. STE FH oA Twe & w1 dfewe
grEgq ®Y NT | FrEad FAS A | '

ot T NERAAY ¢ ;. TEN QAT FHAT FA 42 fpar ?

st HTo Ao amw: AfwEe qrga 7 wgfor & fao waw famm
Iq% QT § WIT AT |



ot v Wewwel : |1 ATeY fel w qwRey N oRfewr T e ? -
Y WTTo WRo TR : ﬁrg%a&a’hra {TWWEI

N W RSAWPR . AWTRGY  TAARNE, Wi %) 66 T e
aEl ¥z wwY?

st W< WMo q ¢ g fag, e fag, wRwe o ¥ )
q G WA ¥

ol T WSHWE! : WA ¥ qE gW ¥ FEw W aF W
g A 9w fe oAyt T ot oqw O amgm ot & Fwwr Am s
WNE AT 21

MW W OH : I§ I IF AW TG ATI TAT FA FTHIE
7 frer smgw @i gI¥Nag T oAE T

Wt Iw FRRE ;AT @ FF-—12 T T a6~ AE 99T
T cwow fTage § s deang?

W @To Ao MW : IJWI[ YW AW TG 9T

o s 0 By qer @ fF we & 12 A9 aF AW qer
ARl |

g g M ¢ & uw wr Wk & fow Figarr w9 @ oav

s TR WERHIA( @ TSI TF ATH 7378 7

st WTRo WMo G : FAR A AT ast o1 fF s dhds woar v
g1

Y (W WESWWM :  WTTRY 4 A0 F7 RIW q37 fR owew A
uF og N ggw A, fR AN w0 A wAEE e ?

St WO W0 WM :  WIEGS fA% X @ ¥ | qwer aieg WO
w O T

awwfawge : 4 ardE Fow G, ki as T fe
ok T QY F; S A g7

M WMo RO QR A/ ATAT 10TH HTH gAT AT |
St W WoWMTY : FW ATW geT !
o WiTo |To q™ : Wﬁmﬁaﬂ'q forr 7 | ¥
W T wewe e et ?



it WTCo WTTo qT : FHTT WIHFA— Ofd  wTfhe, | AW TXg FE
w Ufeos on ft grgw ARfeww Fow § 9 Jeen)

ot uwds . faw gfew wifgee F oo o qa 1 o,
T qI9F QA IGFAA @ &7 smTMIIGHIAALEFA &7

WMEgRoWMTe a7 : FAi %A E |

SHRI RAM JETHMALANI: So, you cannot give us any parti-
culars of any person who ultimately told you “I have seen one MP

in the crow”?
SHRI R. R. PAL: No Sir,
N awm Jewwrlt @ uw W mT e e aew T oo A
i TMToqRoq®: FHirarg 9T
ot oW RSHETT . FTWEFT JA FAAGT? T HIIHT REHE
gfre & foaar 7
st WTTo WTTo a7 ¢ fo@r

ot T dRewET (U W m ar fedy dfoer aga ¥ &
9 KR TAREHE TE) 97

sl |ITo WATTo QIR : AT |

W TR ASWAIH) : IAT WIGFT FATA WNOF 91§ § 7

H BfTo MTo UM : TG AT FA TAT) g @ ard -gadedafen
A& T—F 9 |

Wl T RASMAIAT : wreF A qar+ frar, @) Am w7 g E?

=t W7o WITe atA AT WA W1 g gmrar, @ &Y Famr

st qEwaAr - gfes F awer qarA faer @ mnd e
gtarzz 1 qarfl @am fxar ?

s WITo Ao e @ H4 af faar

st rw wewarf - Fgr fefegsz dfsiede & niwwr amm = faar ?
») W7o Qe qmA : FE 1

Wt T FEAAA  ua A

s WiTo Mo ST : fed 7 W qgm Agl fear
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! T NEW  AE oE € an ger, Ny ¥ Rar-ard
Y ¥ fagr, 917 A 741E) WY AR ¥ 7F §, 94F WAAWT QEE) W A
F I gam At AT ff AT A famr?
st WMo Ao T : HE) |

WM UW WSRHM 97 ANAT 4 AT® F AEA oy fe 0w
ow 9§ RN @l g, A wroand KA dfaege gy N aar f®
it aE o o Y pa MNE an wf & 7

S W WXo qW : HY AV Adl aaTar A
Wt Tw wEmAE ;. fRaFr aqrar ?

st W Mo aM : qF HIAH GAT a7 fF oA ) Arw FA A9
g

awwafa wte  AmEn (Rl WIgE gaT, RIT HIgE A & qe o
AT 38 I@ A weX famn ¥ ow AT N @ fxar arfedy o ghfeae,
arfpyr, fadr afrss afasrd), #1 ol gamar ?

Wt Wo Ao qm : #X IT Af wyr afess mfuwiRal #1 Aiw
gaTfrem awg gar &

awmafa wge@ . £8 ArAR gar ?

st qito MRo 9| : ST AIfFHRd 4, gAIR vy ) AT 9 IA §/
#T o FFE 9 IA A AR gAv |

aaafa wftea : vq ) avgg & wTAE AT 4 QT FY 2

W W Wo A : 4 aTOE FTa A wiga ¥ N AEH gwT @
A1 758 W) AR H A7 FIIE 4, 52 A W) qEw gur any

awvafe wgam : Ta 9 AT T BTG KT FarAT W GG q 7

off |WITe WITe A @ A gf, I A ATAR gAT T

awwfa we - Wi fud dfade ?

Wt Wite wRo M : fadi Afazde Ay F ) 94T AT wAr W@
4 F& F

warafe it @ fad) sdfsede &1 ?

oft Ao Mo I A EF

st Tw wewwAlt - nig A ) dfaeds orew W A B oam g7

St ¥ WTo m‘tﬁﬁ'ﬁ'l
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oft T Woweeit . 1T AT $O W2 Qi ?
! wRo wWreo qre : {1 A 1
ot T oEwaRR ;¥R A 4 0T F 7

Wt WMo WMo T : AT Wrq T wredaw a7 faa w1 wrar
T F AT AT |

T sy : fed dfaesz wmw AW e Al @ ?
sft ®iTo WMo M : W @)
st T wEweE . FgT SE AN q) 7

st | WCo UM : 94 & g5 9TAM 4 WiT ¥ qrad @ | e
anrar | KA ANar ar fw@ 9F wqr97) fFr ag fasarg Wt F | ww
A ¥ Wiz wYfaar fagr 537 1 Dfow 0

Wt Y@ wswwelt : fadt dfacde wga vad wTIR 9 °?

St WMo Mo MY : TAAT AR &I 7@ & 1

St T WewER : 78 NI F) ArAerd § 4ff &7

ot |wro wrte aw S A

s TW wEEWAE I T RaT QA gArar?

s WMo WRo q@ : A9 F WH 7 WAL AT |

of| T wEwwEY ;0 Fa F gAT R EE qEar Al gurar ?
st |o AICo q® : I AT |

st T HSRAI WY A A7 A A, FE A G A, A ww Qv
T Q7

st WMo Qo AW : AATA AL &), IFT TQAT ANT T, TEV &ET G
ot TW KEARAY © TQ F € QA T FE Figa A 7

st wreo WTeo qme . ) 7

ot T Wewwelt : 39 £z wq € Arg @ g« & wrfew ¥ g @ ?

ot WTo WMo T : 7 AEN |

WY (W WEwWER ;97 ¥a few ¥ A aEare @ & qww g
Sar 2o Far DY & g qra FT gAa wTEW Ad dar € ?

st WTCo WCo At : I qAG g ®1% a1 AN
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st T wewwelt © ga & arx o) qaw ded wivg A 2 Afy gh ?

st Wo Wo & : N g} |

ot Tm Nowent . 517 e fex wm v oud & g @ & wifea ¥
(G 4

st R Mo A T HEY, i wE 91 § FE

Wt T oewetlt  mr ¥ 2@y Y 5 arfen ¥ o w@ g £ 7
FHE AAGAT QY G R AT waT Y @r g 7

ot WrCo wmreo am : ft wFY, wrfpa © gn nq @) Ad

ot fawa A aua ;3¢ NN § 9 Fr e fewr @ fowe €7

S |MCoWMo AW : TxdR ATS ATTH § AT |

=N fawa gare quea ;WY A K A frae A af @ 7

sit Ao wo qre: zferor F) avw & A 91

ot fama gar ama ;- arfEn A frad) g7 oam 7 O @ N7

ot WiTo WMo Qe : N F amA € 71 Arfwq B Wl W) @
AR AN AT § 3N AT 9T T 9

Wt faws gAC ama : 774 foaT 4 7
st Wo WTo AW : THEA wWIfRa & @Y 9 |

SHRI RAM SINGH YADAV: Were you there at the time when
FIR was recorded by Mr. Trivedi?

SHRI R. R. PAL: Yes,

SHRI RAM SINGH YADAV: On which date and by what time
the FIR under Section 154 was filed?

SHRI R. R. PAL: On 3rd April.

SHRI RAM SINGH YADAYV: I want the date on which you were
examined under .Section 161 of the Cr, P.C.

SHRI R. R. PAL: On 6th April.

SHRI RAM SINGH YADAV: Were you present on 4th
5th at Ghaziabad or were you outside?

Ml WMo WXo 9 AF IR ALY &, F@AET qn AwAT §

and
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SHRI RAM SINGH YADAV: Did you go to the hospital also
with Mr. Trivedi?
W WRo Wte Wiw: AFY, A ALY 4, nefe gud gfwEm ¥
SHRI RAM SINGH YADAV: Was he medically examined in
your presence? ’
SHRI R. R. PAL: Yes.

SHRI RAM SINGH YADAV: You have said"that Mr. Trivedi
sustained injuries during the incident. But there are other per-
song apart from the police, who have sustained injuries. Excepting
the police force, did you see other persons also who have sustained
injuries?

Nt WMo WMo A : 3IF awg TR oxT Af T Ag & TwH
Fivg AARE F @ DT NE AT A N ogqr 5 91 N FMEE

SHRI RAM SINGH YADAV: 1 want to know whether as a
result of the lathi charge any person from the mob sustained in-
juries.

SHRI R. R. PAL: There were no persons at that time in the
hospital.

SHRI RAM SINGH YADAV: Not in the hospital, but at the site
when the stones were pelted upon you.

SHRI R. R. PAL: I had not seen anybody.
SHRI RAM SINGH YADAV: None was there?

SHRI R. R. PAL: None was there.

SHRI RAM SINGH YADAV: Was any statement also recorded
by the District Magistrate regarding this incident?

SHRI R. R. PAL: No.

SHRI RAM SINGH YADAV: Was not even an inquiry made by
the District Magistrate on any date, say, on 3rd, or 4th or 5th or
6th? Did the Superintendent of police or the District Magistrate
make any inquiry regarding this incident?

SHRI R. R. PAI: No.

ot W AT wma wgh U Sq ggF Am ¥ arg @Y sREEm W7
fad) Wfacde, o yedr NG ?
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(ot Wree wreo qr : S A, & aqd e & aw, 0w @& anf W
A Fiezam F5T 7N 91 AN #ﬂaﬂqﬁqltm#faaqfagz%am
2 Fteza & ®7T @ ¥ N9 ¥ &5 W@

st o AP ¢ a1 38 U ATE NIT NFg HRT AW & 919§
RF T ? .

s WTo "o A : F) A, 72 2% A NS NNy 7 q

ot W wARE o T ag W9 wgT w7

sft |t Wi am : fFATX QTSP FIAT frde 4 &d) wd) &,
gardt sy g & yag Aa F7A A8

o) o gAtlte @ An A 9 sa flarw ¥ gm @ A ag
zadr Na gt 9gr g4 W &3 § wad g ooy ?

ot W WRe am : A gi, 9ag €8 T N g 9

st ark et 9 97 ®I§ 99T A€ gar?

Mt Ao WTo R : K| 7G|

N o et At Ao oE & fead A @ 7

o WTo Ao A A T & FT TF WA 47, 18 WieAw ¥
FNT 73 B OX § | 28 frad) 37 qgd i 4, g & FE w2 wwan)

oft e el . a7 A A e sifawe J ar AARLURLIE U
AT @ r@ g

oY " Wo Wi : S &P, afl q@ giT

ot ww gAie - agt 3@ e @ oad O) At fedi  dfage
T gw?

ot Ao WMo aM : 7g AR gATAr fF uia @ET Al aF A
A% TT ¥ G4 B GIT AT FIA FT 94 F1 fGwre §

off o wAfile : agh T T o & oy gy ¥y 7

W W WMo qmw ot W faww faw ¥ ¥ )

ot o wAtfe - T W oY qT ey waw WeE ¥ 7

Y WMo WTo UM . [8-20 FiRAA AT ¥ |

st orat et wTORY oY oged ¥ og¥ wmr Arg@ F ol
R i & e age g ?
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ot ureo wo qm ;I A, TW avg ¥ w1 (A ) et

ot omeh eniedte : wT AT § wowmr W ¥ omAwrqr el
fe ft ¢ & W g § A § w1 wmr gar ?

St W0 WMo am : ST AF |
it omik efete o wToEt T qgr o a@ @@ ¥T RAST
gt ?

St oo oo UM : AT FH A 9T TPW T ¥ ¥ wA@AY
aE F¢ &0

oft wmk Wit e Ty wE g qd ger ?

st WMo Wo oM : ST A |

oft ot sty : sTowr @y aTE #§ qar S fe ofrie § fed
e B W i WK ST W W OF WA § ger ¢

St AT Wo ™ : off &, Y/ 7T AW gor R srawwra rcrgo
woare & Ier dfeww gur o '

ot e wAtive gt mfware § ogwr S g g ger ?

ST WMo WMo am™ : o & |

SHRI SOMNATH CHATTERJEE: You just now said, “Before
you reached there with the City Magistrate, there was no trouble”.

SHRI R. R. PAL: Yes, Sir.

SHRI SOMNATH CHATTERJEE: After you reached the place
of incident for how much time did the incident take place?

Wl WRo Wo ™ : FIEAT WIHT ST |

SHRI SOMNATH CHATTERJEE: According to you all the
workers fled away and you knew that AITUC Office was the centre
of trouble. Your statement is that nobody went into AITUC
Office to find out whether any of the leaders that you mentioned
was there or not.

ot WMo WMo Qe : WX HTAA ®IE AE AT |

SHRI SOMNATH CHATTERJEE: You were.the senior most
police officer.

st WiCo wWito qw : A g
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SHRI SOMNATH CHATTERJEE: Did you not think it proper -
1o find that out?

E

)l WiTo Ao W : 3 T ¥ & TIT WTET 97 )

SHRI SOMNATH CHATTERJEE: Without going into their
office, how did you know that?

ot W wWo um : X ¥ frw wy 9r 1 @ET ATwiieR @, A
A gAY a3 T § '

SHRI SOMNATH CHATTERJEE: From the distance of fifteen
yards you witnessed that. Not even a single Police Officer went
inside that office. This is what you have said.

=T |I¥o WiTo YW ¢ AT Bl |

SHRI SOMNATH CHATTERJEE: You went to Thana in your
jeep. How did Shri Trivedi go? Both of you were together there.

! WRo WRo q@ : AT AT & 7T |
W T paE ¥ T gfees qgemn Wk e Qo W ad
M g IA AT

il waeg whow : |7 FE ¥W SETC A weAr gf fR o e
o A3 7 N ez T9F qre W @i 07 43 gu ¥ O ofeww & 3o
1 FY Jadelt 9FIET Y qT Y wgr fg@r aar ?

S} "o Ao 4P : ST AN, T@ a<g #7 ®1§ wear afi g€ |

W WasATe wMW . T a8 §9 & R ouw gt ¥ w4 fE ¥
GaF g 1§ Jam ar ¥ Iy & ?

I |qRo Ao AWM : T AT F& G GAT

Wi FATFAIR $OF ;. W1 A 99 §9 § fF W@F aR WY I &

F AP IT fA & qw Y AR g G faw F 3o wewd ¥ W@
N W7 IaF qw faasr WA F faswy @y 9 IR e fRar mwar 7

it ¥Co wo e : H At Sty o T

w0 XA wtww & Ay Sfefer @ g fv o Ak &
X IT N W fag gy faw & ¥ AW I AwEd ¥ 0T KX wOR
wgr fo Q@ W & gy )
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ot |Teo wreo v : 7 A g faw o7 @ AR A fF gard fedy &
wr amefr g€

it orare wew: ot WY BT ¥ orfeari § oy @i far
§ ® oaowy wqw & SEd S Wy sy @7

ot we Wi o ;R A IadT fedew A AMA }

st mera ®hw s WX AT FT ag Rede & f ogawy
wadefy Serwe, Fow a@ ¥ X & oo § &% four mar o @q SR
vy e 30 e @ af & ¥few dfade & woe At 3 wr B few
q w7, Ny ==y ?

*ft WTCo Wo a0 : FET T AL FAT

ot orrere whym : ag wTHT qEw &7

st WCo WMo Q@ : TX T ¥ WE Ay g g 7|

st e wlvw : W AT I ReAT ¢ fw e & o weesd
¥ gavg v I W famr

st BT WRo AW : AW F W AY T K AL TS A AT T wEY
&

Nt wwTy whw: 9 At TE @ 7

st W W Q@ Y 7P )

R TQEe wm wifewr ;o e R ARnST ¥ arg wenr e

g3 T A W g qgy wrowr € vewr fely o forasd famr ot v
w7

Y WTCo WICo Qo : qFF T TEY ¥ FB (T X WX w1 @
¥ ogely ardw ®r 106 W ¥ Wi @ o Afew 3 ardm W
g T 300 aF q¥ qE oY | g wEW gor or fw o S A F
IR wrefew w owwt g0

oY R e wifar @ sToEr B gaar ey ff fe g A
&7 ok amge ¥ wg & av e W § 7

st Wt WMo qm ¢ guAR fag W wwwmr gk #ww §
R ww gur fF 9w &t &7, o W agd ax ar @ ¥ IR dred
WX AT F OFT WA &

Wt g W wfer: wTen W R Afrge WY ag Sl
wgl f fF age & e wg § ? '
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oY W Mo M ¢ ST &G |

ofY vgaaa Wi wifear ;ST WY AgT wETAT SW TC PN X qUR
e g mar ? '

ot VT WiNo QM O17 gWTTY ST agh o qpvit-ow Ayt 9% W
I JF Y AT 1w R ofiT w1 ogE-gE W) Ot el ¥ amr

& oa o
u‘twmwmwr&m:ﬁm%mﬂ
st oW wo qm : gEak fog atg 1 o A ogw g
T T & T |
ot AR wiw wifear S aT w9 9g wen, qEE AT W wrew)
FIE FT G AT Ag wEr At 7

St WMo WMo I& @ 3 15~20 W g off fF o I ¥ gw &
arfqg w1 T |

AuTefa WEWR @ WY REWIR W ATOR 9 . witfs ag Fonre
WY @Y @ 2 IR R A qWT & @A dw fear e

it e o wifewt : wEAT % AR WA wafor g, ot W@ &
arg fadfr wredy & qg srawtd aff & fe s Waw wy, |7 wre arfagn
A, @wwr gy ?

St W Vo qr® ¢ A avg w1 W gfaar ;) & v o

ot vgeen wiw wfent ;. ww wm &7 wPerar fafr oy ?

ot W WTCo amw: Mt 8, dar fe ¥ qg®r warar ¥

st g ww wifewt ¢ dfasdz argg N WY Adtww gwr o ?

M WTo W WM 37 ® fY § AT § 990 97 | T qW
WIAR gAM, 98 @ 9% Ja F1 WA § Ta1 9

gafr wge : are qQrgw, WY 3¢ Faeny i 4 ardw §), wele
feg 24 weaT w&t 94 % A7 N fKa wrar, N fam @fge ga. o,
A Aqr WA FIGRA & WO F) I AR AT fE gx Q7. 91, argw
SteqY g7 & WIT IT T AT ¥, WA qA: Qifgar awary, ke |
grvRr & A g3 M TATT GEI, IR R AT A agh W1 W@ avg W v
waf Al @ fr § 32 wiw U ¥ W7 P Wi ¥ Rarfimr s 3
frg s iy w1 Mgt adrR o, JIE-ATS wTAr 9¥T, I A ¥ graON
g7 ? w awg & N a4t agh o ar aff ?



oft weo Wt qm: ¥@ B A A ) wgw gur o7 R T ave
' WAREN AT WOXH A UF TR Q). @igw &7 A7HwA gnT § v ;W
% WE i d

aefe wgw: IAF T A 9, FY W F YT AT 7
W& 3% 8 Bl BT W V8 ¥ WIT REHi®@ U S F7 Igie WA gam
AT | Wy ag WAl Ay o v A fr agt 9 At wd gar W M
aarg af Wz %) faav-faar s7@ wfag, AN wg & agma 2 qarfas R
97 9ITE 41, 79§ 99 w1 e A we 7 e g wie I afl ar
®T NOAT Al FTarqr ! @A whe qlo g Wv ga aw§ ¥4l
X Avg ® &0 agr 9T w @ 4 77 4@ ?

o | WX Tre : F A ot & A7 ur f& T Wi A A W
agi ¥q N _MT AAr 9 |

ot faorw wwiT ge @ 9 S owfedt & maman, ag fead wfsar
gfag * «@v 7

oY W0 | O™ : TF ATE HA7 fA4TE &Y 47 | I8 & wWewaw
W B M af dr

Wt fadm wwe wEw ;0 50 WA A g v A axd  fawafar s
W ¥, A 4T N FE =t gur, 98 w1 FE wav Ady gur ?

st |0 WTCo T & qeqT TH %27 9F @ ¥ {5 Fdy =« &1
wav afl gur |
ot fewra wae qe wH wio fea qv fear aar o

st oo Mo qre : THRD) 97 g7 ¥EA gA 8 Y 9w A
wga i wdY uF ¥q TT 9F |

it faom waie mzw : fg 3 A9dT woAw ¥ ?
W Wt WIo T : oY, P
oft wr wutrtr (viie A & feedt & Mt awE @ ?
ot WCe Wit qm : ww A AH gwr, @ SR # owaAre
o€ oY | @iz F wrEfi W fay ow F wwr W@ ¥
TT ot fewrm wwe maw : ws ¥ fEd ¥ gig i . wawnt e ?
oft WICo Wito wvw: &4 wET WH Ag) X0 ¢
SHRI RAM SINGH YADAV: Were you on 6th April examined
by the D.M. or the S.P. in regard to this incident? '
SHRI R. R. PAL: No, Sir.
MR. CHAIRMAN: You may go now.
The witness then withdrew.
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Shri Om Pathak—the then District Magtstrate, Ghaziabad and
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(The Committee met at 15.00 hours)

Evidence of Shri Om Pathak, the then District Magistrate, Ghazia-
bad and now District Magistrate, Lucknow.

MR. CHAIRMAN: Shri Om Pathak, you have beén asked to
appear before this Committee to give your evidence in eonnection
with the question of privilege raised by Shri Indrajit Gupta, M.P,,
regarding alleged manhandling of Shri Bhogendra Jha, MP and
use of abusive language in respect of Member of Parliament by the
Police of Ghaziabad, U.P. on 3rd April, 1881.

I hope you will state the factual position frankly and truthfully
to enable this Committee to arrive at a correct finding. I may in-
form you that your evidence may be treated as confidential till the
Report of the Committee and its proceedings are presented to Lok
Sabha. Any premature disclosure or publication of the proceedings

99 "
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of the meeting would constitute a breach of privilege. The evid-
ence which you will give before the Committee may be reported to
the House. Now, you may please take oath or affirmation as you
like, ‘ |

(Oath was administered to the witness)

SHRI SOMNATH CHATTERJEE: Mr. Pathak, you were the
District Magistrate of Ghaziabad at the relevant time.

SHRI OM PATHAK: Yes.

SHRI SOMNATH CHATTERJEE: You know the complaint
made by the hon. Member and the statement made by him about
the behaviour or about the incident that happened on third April,
1981 at Ghazlabad.

SHRI OM PATHAK: YVes.

SHRI SOMNATH CHATTERJEE: You have submitted a report
before this Committee. Your report is based on your personal in-
quiries in the matter.

SHRI OM PATHAK: Yes. !

SHRI SOMNATH CHATTERJEE: When did you make the in-
qumes?

SHRI OM -PATHAK: On the 3rd evening itself.

SHRI SOMNATH CHATTERJEE: Was the enquiry made on
the basis of any specific complaint?

SHRI OM PATHAK: No specific complaint by anybody. It was
an informal enquiry in the sense that at.the time of the Ingident
I was not -in the district. I was outside the district. On my, return
I along with. SP visited the Police Station, Kotwali, the main police
station in Ghaziabad. We spent 7 or 8 hours visiting the scene of
occurence. That was the time when we made informal enquiry.
FIR had already been lodged.

SHRI SOMNATH CHATTERJEE: 7 or 8 hours?

SHRI OM 'PATHAK. We returned around 7 or 7-30. Nobody
really complained to us. We made enquiry stto motu,

SHRI SOMNATH CHATTERJEE: For 7 hours you made en-
quiry?
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SHRI OM PATHAK: I will say, considerable amount of time.
It would be 5 hours or 4 hours. But considerable amount of time

was spent.
SHRI SOMNATH CHATTERJEE: Mr. Om Pathak, you are hold-
ing 'an important position. You are giving evidence before a Parlia-

mentary Committee, You said seven hours; now you come to 3
or 4 hours. You please try to recollect and try to help the Commit-
|

tee.

SHRI OM PATHAK: In the vicinity of & or 8 hours—around
that.

SHRI SOMNATH CHATTERJEE: Was there informal com-
plaint?

SHRI OM PATHAK: There was no complaint. The FIR was
already lodged with the police. We had to send report to the Gov-
ernment.

SHRI SOMNATH CHATTERJEE: Regarding?

SHRI OM PATHAK: Regarding the incident that had taken
place in the district.

SHRI SOMNATH CHATTERJEE: Who ordinarily holds such
an enquiry? _ »

SHRI OM PATHAK: Whenever there is law and order situation
of this magnitude or dimension, the DM is at least expected to
acquaint himself with the facts. He should inform Government
‘aceordingly. So, I -visited the site along with my SP. We talked
to people who are involved in the incident. We sent report to the
Government that very day.

SHRI SOMNATH CHATTERJEE: You took the Police per-
sonnel.
SHRI OM PATHAK: None other was available.

SHRI SOMNATH CHATTERJEE: During those 3 hours or 6
hours you did not come to know that a Member of Parliament was
present there, wds Involved in the matter.

SHRI OM PATHAK: No, Sir.

SHRI SOMNATH CHATTERJEE: Police people did not tell
you?

SHRI OM PATHAK: No, Sir.
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SHRI SOMNATH CHATTERJEE: When you went to the place
of occurrence, you had no information of any Member of Parlia-
ment having been involved.

SHRI OM PATHAK: No.

SHRI SOMNATH CHATTERJEE: All right. When did you
come to know that a Member of Parliament was involved?

SHRI OM PATHAK: Subsequently we had informally learnt.
Nobody could tell us who it was. On 4th early morning we sent
a report. It was around 12-30 or 1. We sent the report after the
conclusion of the fact-finding enquiry. Till then we had no idea.
We learnt later. Nobody was very sure whether it was an ex-Mem-
ber of Parliament or sitting Member of Parliament. We learnt
somebody was involved,

SHRI SOMNATH CHATTERJEE: Whrt was the source of the
information?

SHRI OM PATHAK: It was very informal.

SHRI SOMNATH CHATTERJEE: You are a District Magis-
trate. You come to know certain things. He may be a sitting M.P.

ar ex-M.P. Can you not recall who was the source of this infor-
mation?

SHRI OM PATHAK: No, Sir. I don't recall.

SHRI SOMNATH CHATTERJEE: What attempt did uou make
to obtain information?

SHRI OM PATHAK: We sent out people to various hospitals.
On the 3rd itself we sent out people to various hospitals to see if
anybody lies with any injury. On the 4th and 5th we sent out
police officer to find out whether or not a Member of Parliament
was injured in the ineident. We procured injury report from Ram
Manohar Lohia Hospital about an Hon. Member and two or three
others who were injured.

SHRI SOMNATH CHATTERJEE: You had quite extensive in-
formal enquiry covering 5 or 6 hours. Nobody told you that a Mem-
ber of Parliament was involved? Nobody told you?

SHRI OM PATHAK: No, Sir.

SHRI SOMNATH CHATTERJEE: You sent your report. It
was a Joint Report with the Superintendent of Police dated 6th
April, Do I take it, it is totally based on Police version? No other
source of information you had. No other material.
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SHRI OM PATHAK: I would not think so. It was a fact-finding
enquiry; subsequently we tried to contact lot of people.

SHRI SOMNATH CHATTERJEE: The report was based or the
Police version on the 4th. You made enquiry from the Police per-
sonnel. You said, nobody else was present.

SHRI OM PATHAK: On the 3rd we spent considerable time in
visiting the site of the occurrence. We spoke to number of tea-stall
people around there, There were people who had nothing to do
with the incident. We spoke to them. We communicated whatever
we have learnt from these people, whatever they told us. We don't
want to hide anything; it is not possible to hide anything; it is not
desirable to hide anything.

SHRI SOMNATH CHATTEFJEE: There was no complaint of
hiding anything; I have not used that word. Did you go to the
AITUC office?

SHRI OM PATHAK: I did not enter the office.
SHRI SOMNATH CHATTERJEE: Did you make enquiry from
anybody?

SHRI OM PATHAK: For 2 or 3 days the AITUC office was de-
serted.

SHRI SOMNATH CHATTERJEE: On the 3rd you made exten-
sive localised enquiry. You spent 5 or 6 hours. Did you not try to
find out somebody connected with the AITUC. You say, they were
giving leadership for the movement of the workers. What attempt
did you make?

SHRI OM PATHAK: Nobody was available that day. Nobody
was available in the office.

SHRI SOMNATH CHATTERJEE: You could not get any infor-
mation from them?

SHRI OM PATHAK: We interviewed some of the people who
had nothing to do with the police or AITUC.

SHRI SOMNATH CHATTERJEE: You made the enquiry. You
have given your report based on that?

SHRI OM PATHAK: Yes.

SHRI SOMNATH CHATTERJEE: When you came to know
that a Member of Parliament was involved, did you try to meet
him? !
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SHRI OM PATHAK: No, I did not. It was outside my purview.
I was not holding a formal enquiry. The FIR was already lodged.
I was not required to conduct a separate enquiry, Sir.

SHRI SOMNATH CHATTERJEE: You came to know that one

‘M.P. was involved. Special officer was sent to Lohia Hospital to
find, out the position from the injury report. For what purpose?

SHRI SOMNATH CHATTERJEE: Was it in connection with
the informal enquiry?

SHRI OM PATHAK: This was with a purpose to inform the

Government about the exact incident and the persons who suffered
injuries.

SHRI SOMNATH CHATTERJEE: And you considered it not
necessary even as a minimum precaution to go and meet the hon.
Member of Parliament. Is this the way to discharge your respon-
sibility? . ......... It seems you have no answer.

SHRI OM PATHAK: I think, I was not required . . .

MR. CHATRMAN: You stated just now that you came to know on
the 4th that an hon. Member of Lok Sabha, or an ex-Member was
involved in this and had been assaulted. In the factual comment
submitted to Lok Sabha on 6th April, 1981, don’t.you think that it
was your duty to mention casually at least that according to

rumours or unofficial enquiry, it was learnt that an hon. Member of
I.ok Sabha had been assaulted?

SHRI OM PATHAK: We were not able to confirm this fact and
the established practice is not to send reports based on hearsay or
suspicious to the Government.

MR. CHAIRMAN: Would you be shocked to know that one of
the subordinate officers has made a statement that practically
everyone at Ghaziabad came to know about the involvement of an
hon. Member of this House on the 4th at about 10 am.?

SHRI OM PATHAK: As 1 submxtted we had not been able to
confirm this and as this formal information was not corroborated
substantially that either an ex-Member or a sitting Member was
involved; we wanted to confirm this before we sent a report to the
Government. But since we could not confirm this. we did not
mention that.
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MR. CHAIRMAN: Is it not a fact that on the 6th when you were
with the S.P., a detailed news about this was reported on the TV
and you witnessed that.

SHRI OM PATHAK: That is not true.

MR. CHAIRMAN: Did you not talk to SP on the 6th?

SHRI OM PATHAK: I met him almost everyday. But I defi-
nitely remember net having seen this news item on the TV, and 1
do not remember also whether I was with the SP or not at that
time,

MR. CHAIRMAN: Did you take the evidence of anyone on 6th?

SHRI OM PATHAK: Yes, I talked to the officials.

MR. CIIAIRMAN: Did you record evidence of any officer who
were on the spot?

SHRI OM PATHAK: I did not record any evidence,

SHRI SOMNATH CHATTERJEE: So far as you are concerned,
you came to know from some reliable source that some MP was
making this- complaint. Forget about your informal source. When
did you, as the District Magistrate, come to know that an MP was
making this charge.

SHRI OM PATHAK: On the 6th; may be late in the day.
SHRI SOMNATH CHATTERJEE: Who told you?

SHRI OM PATHAK: The matter had been raised in the Vidhan
Parishad in UP as also Lok Sabha.

SHRI SOMNATH CHATTERJEE: Before 8 P.M. TV news which
you recall not to have seen, you had come to know of this com-
plaint. Since then what enquiry did you make?

SHRI OM PATHAK: Since the issue had been raised in the Lok
Sabha as also the Vidhan Parishad in UP, and we got this news, I
thought that my holding an enquiry into the. incident would be
redundant. A high-power body was seized of the matter. The
matter was raised in the UP Vidhan Parishad and enquiry commit-
tee had been ordered.

" MR. CHAIRMAN: When?

SHRI OM PATHAK: On the 6th or Tth.

SHRI SOMNATH CHATTERJEE: You just now said that you
did not meet the MP because it was an informal enquiry. Now you
said that since the Parliament was seized of the matter, you did not
hold any enquiry.
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SHRI OM PATHAK: I was not detailed to hold an enquiry into
this incident.

MR. CHAIRMAN: The City Magistrate during the course of this
evidence has said that on 6th April, 1881 the day the matter was
raised in the house, at 8 p.m. in the evening, an enquiry was made
by the DM at the residence of SP Ghaziabad about this incident.

“I gave my statement in writing under my signatqre.”

SHRI OM PATHAK: If you permit me, could I consult my
records?

MR. CHAIRMAN: Of course.

SHRI OM PATHAK: Though I had seen the file before I came
and it did put me in a bit of doubt when you had mentioned that
some report was given to me, now, as far as my sitting with the SP
at 8 O’Clock is concerned, I can neither confirm nor deny because I
do not remember. But as far as the written report is concerned, it
is not on the record and I am not very sure if the Member is right,
but I do not really think that a written report was submitted to me.
Even if it was, I would really not mislead the Hon. Committee here.
I am not very sure.

MR. CHAIRMAN: The Committee on the other hand would
expect that you may lead us to a conclusion, of the true appraisal of
the situation.

SHRI OM PATHAK: As far as I remember, may be it was not
there; but even if it was there, I really could not say.

MR. CHAIRMAN: You made an intensive and extensive inquiry,
of course in the evening of the day of occurrence. Did you visit the
Ghaziabad Hospital in the course of your inquiry?

SHRI OM PATHAK: Briefly, Sir.

MR. CHAIRMAN: Who were the victims or patients whom you
met in order to collect information?

SHRI OM PATHAK: I beg pardon, I would not be able to give
the names. But two or three constables from the Civil Police and
two or three constables from the PAC were there. May be others
had already received the medical attention, because we had reached
Ghagiabad after quite some time, after the incident had occurred.
Therefore we made the inquiry from them being on thé spot. Though
I would not really be able to redraw or repicturise the sequence that
we followed in going to places, may be that we went to the hospital
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first or place of the occurrence then or vice versa. The City Magis-
trate was not present when we reached Ghaziabad. When we sent
for him, he was there, We called him at the hospital His injury
was serious and he was advised to stay in the hospital for observa-
tion. The injury he received was such that the doctors wanted...

MR. CHAIRMAN: What part was injured?

SHRI OM PATHAK: He was injured on the front side of the
stomach. .

MR. CHAIRMAN: You mentioned that certain constables and
the city Magistrate were the people whom you met and from whom
you got certain information. While beginning your statement you
had observed that a serious incident had taken place and therefore,
as a district magistrate, you consider it to be your duty to make an
intensive and extensive inquiry. You have not said that you met
any non-official or a Member of Parliament. Now when an incident
call it stone-throwing, brickbatting etc. etc. took place, a number of
officials and constables were injured. Did that occur to you that it
is possible that only the people connected with administration were
admitted and no one else was found? It must not have been a one-
sided affair, Did that occur to you?

SHRI OM PATHAK: Ag I submitted to you earlier, as far as
the number of the public having been injured in the incident is
concerned, we have two main hospitals in Ghaziabad. One is Mohan
Nagar Hospital and the other one is the District Hospital. We
had checked in both these places, if anybody other than the police
or the Magistracy or should I say anybody other than the Govern-
ment officials were hurt in the incident. And we had got a negative
report that day. And if you look at the Report which was sent on
the third, immediately after the occurrence of the incident, about the
second part I wish to submit that we not only talked with the police
officials who were hurt or other officials, we also went to the site of
the incident. There are a number of shops around the area and
most of the people having nothing to do with the police or the
Members of the AITUC or anybody else. In the course of our find-
ings, we did interview a lot of people and we spoke to them
personally. [

SHRI R, L. BHATIA: This incident took place on 3rd and you
came to know on 4th that a Member of Parliament is involved. Do,
you not think that it is inaction on your part by not having a fur-
ther inquiry into the matter by contacting the Member of Parlia-
ment or other gources in the matter? Was it your duty or not?
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SHRI OM PATHAK: I had said during earlier part of my inter-
view that because we were not very sure whether it was an Hon.
Ex-Member or an Hon. sitting Member. We made inquiries and you
will appreciate that just by saying that somebody who belongs to
so and so class was there, it was really to find out. It would sound
too impolite to say: Were you involved in the incident? We made
discreet inquiries from various sources.

SHRI R. L. BHATIA: On 4th or 5th, when the matter also went
to the Parliament and the Vidhan Sabha, as you say, when it was
becoming a hot matter later, could you or could you not see that
this is a serious matter, because there are so many things which are
taking place in your area, under your jurisdiction? Normally an
FIR 1s lodged:; and that is not your duty. But this is a case where
such a big thing has happened. This incident arose out of the agi-
tation of labour. That agitation must have been continuing for
quite a number of days, and you must have put some officers on
duty at that factory, where these incidents were taking place.
Various public meetings were also organized by workers; and
various leaders had already addressed those workers. So, you must
be acquainted with the situation intimately—as to what was hap-
pening. And the coming of an MP and some MLAs or some other
leaders is an important information which, I think, your Adminis-
tration is supposed to convey to you,

SHRI OM PATHAK: No information of any kind was either
sent to us by the office-bearers of the ITUC or anybody, or even
by the hon. Member himself. I have.absolutely no idea. Members
of -Parliament have visited earlier, and addressed meetings. I recall
very clearly that they had sought specific permission to hold meet-
ings. That is how we come to know ' things. In this particular
cage, we had no idea whether an hon. Member was - present in the
district on that day or not. e

SHRI RAM SINGH YADAV: You had said that nobody in the
district had any information about the arrival of Mr. Jha on the
date of the incident. Secondly, you have stated that the Adminis-
tration came to know of the presence of Mr. Jha—who was later
discovered to be present in the crowd. Can you tell us when ie. on
which date did the Administration come to know of the presence
of Mr. Jha, and what wag the source of the information?

SHRI OM PATHAK: On 6th by the time the issue was raised
in Parliament; it was around that time that we came to know that
it was Mr. Jha who was involved in the incident.
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SHRI RAM SINGH YADAV: How did you get it confirmed?

SHRI OM PATHAK: Once a matter is raised in Parliament...

SHRI RAM SINGH YADAYV: In your report, you have said that
the Administration was totally ignorant about his presence, but
that later you came to know. Now you say that you came to know
of it because it was raised in Parliament. But what was the source
of confirmation with you—was it your intelligence or police report
or some other private or official or unofficial source.

SHRI OM PATHAK: Once this matter was out in the open, I
did not require any intelligence to tell me that the hon. Member
was involved. It was a plain fact which everybody had known by
then.

SHRI RAM SINGH YADAV: You are a district magistrate. You
have to convince yourself on the basis of some evidence, or reliable
information, What was that reliable information available to you
on 6th April, by which you could get it confirmed, so that you are
saying to-day that he was present?

SHRI OM PATHAK: I had not really seen. May I see my records?,
This is what is there in my report which is dated the 6th April.
May I read it out? It says:

wa qg W gwr fF Tro ww wAge |ifgar s¥qare & wadig awa o A
W e AT .. Afga § | aw o wfgsrd 1 da #7 0@ awrg §
Tzt T AANET Afgar wEqars § gAY wrEedy feqid M af

SHRI VIJAY KUMAR YADAV: On which date did you see this
type of news published?

SHRI OM PATHAK: I do not recall it; it may be 5th or 6th.

SHRI VIJAY KUMAR PATHAK: The incident took place on
the 3rd, and it was widely published on 4th or 5th.

SHRI OM PATHAK: I am not certain about the date.

SHRI RAM SINGH YADAV: Did you yourself go to the Ram
Manohar Lohia Hospital?

SHRI OM PATHAK: I did not.

SHRI RAM SINGH YADAV: On which date could you come in
contact with the FIR? You being a district magistrate, was the
FIR of this particular case sent to you?

SHRI OM PATHAK: It must have been sent. I have seen the
FIR. I have seen it on the 3rd,
765 LS—8

-~
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SHRI RAM SINGH YADAV: You being the district magistrate,
because the matter was one of lathj charge, you must have gone
through the whole of FIR,

SHRI OM PATHAK: I did.

SHRI RAM SINGH YADAV: You also tried to contact Mr.
Tyagi and Mr. Sinha.

SHRI OM PATHAK: As I said, we went to the site,

SHRT RAM SINGH YADAV: When you went through this FIR,
you could know the names of these two persons. Did you try to
contact these persons?

SHRI OM PATHAK: These three leaders were absconding. There
were warrants of arrest against them; and they were not traceable.
They were only medically examined on the 3rd, of which we came
to know later. We could not contact them. They surrendered to
the court months after the incident.

SHRI RAM SINGH YADAYV: You say Mr. Jha was not forced
into the jeep, hecause it was defective. But other officers haye given
evidence otherwise, and said that medical attention was also given.

SHRI OM PATHAK: I do not think I have seen the jeep my-
self. It was in a damaged condition. I do not know if the same
jeep was taken for carrying the city magistrate to hospitals. But to
me it appears that since the jeep had become a case property, in-
volved in the incident, it should not have been moved. I don't
think they should have used the jeep. But I am not definite,
because I was not there on the spot.

SHRI SOMNATH CHATTERJEE: You came to know the pre-
sence of Mr. Jha and his complaint from the fact that he had raised
the issue in the Parliament on the 6th April, 1081, Prior to that, you

had no knowledge abqut it.

SHRI OM PATHAK: Informally we had known that some hon.
Member. .

SHRI SOMNATH CHATTERJEE: When did you know for - the
first time that Mr. Jha, a Member of Parliament was involved in
it?

SHRI OM PATHAK: On the 6th April, 1981, I read it in the
report that we had sent police officials to the hospital to check it. I
do not remember the date.

SHRI SOMNATH CHATTERJEE: Which -newspaper and on
which date? : L e
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SHRI OM PATHAK: I cannot recall it.

SHRI SOMNATH CHATTERJEE: Was the name of Mr. Jha
mentioned in' that paper?

SHRI OM PATHAK: It must have been.

SHRI SOMNATH CHATTERJEE: How do you have a doubt
whether it was an ex-member or a sitting member?

SHRI OM PATHAK: We do not bas¢ our report on the news-
paper report. We also confirm first and then report the matter.

SHRI SOMNATH CHATTERJEE: Was any réport submitted to
you that it was Mr. Jha who was admitted in Dr. Ram Manohar
Lohia Hospital and had been treated- there?

SHRI OM PATHAK: I have got a copy of the medlcal report.

SHRI SOMNATH CHATTERJEE: Oh which date was it obtain-
ed by you or by yoéur offiter?

SHRI OM PATHAK: I cannot recall the date.

SHRI SOMNATH CHATTERJEE: Did you know that Mr. Jha
had' complained: that he was' menhandled, ilistreated' and assaulted
inside the office of AITUC? -

SHRT OM: PATHAK: I learnt about it later when a repoit was
called for from the Government of India.

SHRT SOMNATH CHATTERJEE: Till' theh you did not' know
that that was his déflnite complaint.

- SHRI OM PATHAK: It was sent by the Ministry of Home
Affairs. Government of India, and thett it was sent down to me in
turn, f

SHRI SOMNATH CHATTERIJEE: How could you, in your state-
ment of 6th April; mention this? You' can see it, if' you want. His
grievance was that he was assaulted inside the office of AITUC.
Hbw could you mention his name iri the report on 6th?

SHRI RAM JATHMALANI: In your repert, you have mentioned
at two places that Mr. Jha“was not present in the stone throwing
crowd. He was assaulted first: inside the office of ATTUC. Then he
was dragged out; then he had lost his glasses. He was also hud-
dled into a jeep. Whose story is this? Is this whole report a
fabrication?
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SHRI OM PATHAK: This seems to be a sort of reply to a query
made by the Government of India. I have got a copy of the report
sent to me by the Home Secretary, UP on the 6th April, 1981. I
will send you a copy of this report. This is dated 6th.

SHRI RAM JETHMALANI: This does not contain any sugges-~
tion that Mr. Jha wag present in the stone throwing crowd.

SHRI OM PATHAK: It is only implied that since it was a crowd
that was throwing stones.....

SHRI RAM JETHMALANI: On the day on which you had
made the report you believed that Mr. Jha's case was that he was
injured during stones throwing.

SHRI OM PATHAK: The hon. member’s case was that he was
probably beaten up.

SHRI RAM JETHMALANI: How? You knew perfectly that his
allegation wag that he was beaten up by the Police. Then why did
you make the observation like that?

SHRI OM PATHAK: The hon. Member must have been a part
of the crowd.

SHRI RAM JETHMALANI: How do you say that he must have
been a part of the crowd?

SHRI OM PATHAK: He could not have been elsewhere,

SHRI RAM JETHMALANI: The man said he was sitting in the
AITUC office, he was dragged and put in the jeep, beaten, etc. You
are saying something which was not mentioned.

~ SHRI OM PATHAK: The assault on the AITUC office where
the hon, Member was sitting was never made. There wag no need.

SHRI RAM JETHMALANI: That is a matter for investigation.
How do you make it up?

SHRI OM PATHAK: I came to know about it.

SHRI SOMNATH CHATTERJEE: Did you make any inquiry
whether the Police have entered the AITUC office or not?

SHRI OM PATHAK: The report is. there,
SHRI SOMNATH CHATTERJEE: Which report?

- SHRI OM PATHAK: The report is about the inquiry conducted
on the 6th,
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SHRI RAM JETHMALANI: Then how do you say that the Police
did not enter the office?
SHRI OM PATSAK: I did. We interrograted some people.

collected.

SHRI RAM JETHMALANI: This inference that Mr. Jha was a
part of the stone throwing crowd was made by you. No such alle-
gation was made by Mr. Jha. This is only in your mind.

SHRI OM PATHAK: Yes, it was an inference. The other three
gentlemen, Shri Tyagi, Shri Sinha and Shri Sharma were all sup-
posed to be present along with the hon. Member. They are known
people. They live in Ghaziabad. One can only presume,

SHRI RAM JETHMALANI: Please tell me something. You
accepted that Mr. Jha was making an allegation. And when you
.started the investigation as the head of the district, you were really
investigating the accusation of the Member of Parliament against
the Police. Then why did you collude with the Police? Ultimately
you produced a joint report along with the Police Officer. You
were supposed to make an investigation against the Police and you
started collaborating with the Police and produced a Jomt report.

What kind of an independent inquiry is this?
SHRI OM PATHAK: The S.P. was not a part of it.

SHRI RAM JETHMALANI: How do you know? He had arrived
earlier,
SHRI OM PATHAK: No. He arrived along with me. We arrived

together.

SHRI RAM JETHMALANI: You knew that Mr. Jha had comp-
lained against the Police, Then why did you make that inquiry
colluded and collaborated with the Police?

SHRI OM PATHAK: The allegation was that the Police com-
mitted excesses. The S.P. was not a part of it.

SHRI RAM JETHMALANI: Now before making this report of
the 6th April, did you make any attempt to examine, or interrogate
any independent witnesses?

SHRI OM PATHAK: I did. We interrogated some people.

SHRI RAM JETHMALANI: That must be on the 3rd.
SHRI OM PATHAK: Yes, it was by my S.P.

3
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SHRI RAM JETHMALANI: I am talking of the report of the
6th of April. Look, on the 3rd you did not know about the comp-
laint of Mr. Jha. ¥ou came to know about it for the first time on
the 4th or 5th or 6th. Did you examine any single independent
witness?

SHRI OM PATHAK: Naot after the 3rd.

SHRI RAM JETHMALANI: In the First Information Report
which was ladged on the 3rd, there is mention that this incident
was witnessed by some shapkeepers. Did you, befere you com-
menced making any investigations into the M.P.'s allegation, at
least, try to find put semething from the shopkeepers whether what
Mr. Jha was telling was true or not?

SHRI OM PATHAK: I did net, pn the secend occasion.

SHRI RAM JETHMALANI: You neither investigated before or
between the 4th or 6th.

SHRI OM PATHAK: 1 admit, the seeand time I did nat do it.

SHRI RAM JETHMALANI: On the first occasion alse you did
not make any inquiry. Therefore, no inquiry was conducted by
you at all,"into Mr. Jha’s allegation. That must be s0, Mr, Pathak.

SHRI OM PATHAK: I agree. That is all right.

SHRI RAM JETHMALANL: Now, teday, Mr. Pathak, you kmow
the story of the Member of Parliament. Please tell me, fearlessly;
if you speak the truth you will be protected. I want to know
Today, have you any reasen to believe or to suspect that Mr. Jha's
story is false?

SHRI OM PATHAK: § think it is very subjective.

SHRI RAM JETHMALANI: I am talking about subjective
people. Today, do you belive that, or do you have any reason at
all to believe, or do yom suapect that Mr. Jha's story is false?

SHRI OM PATHAK: 1 really could not level such an allegation
against an hon. Memnber.

SHRI RAM JETHMALANI: You are not making any observa-
tion. In your mind have you any reason to suspect that part of
Mr. Jha's story is false?

SHRI OM PATHAK: I feel that there was no reason or provo-
cation whatsoever for my City Magistrate to go and assault Mr. Jha.
That part of the allegation appears to be false.
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SHRI RAM JETHMALANI: I am not asking whether the Poliee
had any provocation or not. They had information. No Police
Officer could have assaulted any Member of Parliament under the
circumstances. Do you suspect that this is a concocted story?

SHRI OM PATHAK: I do not think that this is true.

SHRI RAM JETHMALANI: According to you, Mr. Jha’s story
is totally false.

SHRI OM PATHAK: I do not say that it is totally false, But I
feel that this part of the story that the Police had assaulted him is
not correct.

SHRI RAM JETHMALANI: You consider it highly improbable.
You think that it is incredible behaviour on the part of the Police.

SHRI OM PATHAK: I know pressure was mounting from the
3rd onwards. The City Magistrate was asked to keep a vigil on
the situation. There was no reason for the City Magistrate to go to
his office and assault the hon. Member while he was sitting in his
his office.

SHRI RAM JETHMALANTI: I do not think that Mr. Jha is sug-
gesting that the City Magistrate went and assaulted him, If Mr.
Jha’s story is true, it is impossible that you would have come to
know about his presence,

SHRI OM PATHAK: My submission is, if I am free to express,
I am getting a feeling that the hon. Members probably feel that I
had the information about Mr. Jha’s presence in Ghaziabad that day
and I have deliberately conéesled that information.

SHRI RAM JETHMALANI: If a Member of Parliament who
was present in the AITUC office, was assaulted, it is most unlikely
that thé enquiry would not have revealed this,

SHRI OM PATHAK: Yes, it should have been revealed in due
tourse,

SHRI RAM JETHMALANI: Therefore, either Mr. Jha is speak-
ing untruth of your enquiry is totally false.

SHRI OM PATHAK: I had no reason to whitewash the incident.
I do not think Mr. Jha is true when he gays that he was assaulted
without any provocation.

SHRI RAM JETHMALANI: We will logically hold that the
truth was known to you but it was suppressed and you made an
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irresponsible statement in collusion with the SSP. Did you read the
police diary from 3rd April to 6th?

SHRI OM PATHAK: I.read the FIR of the 3rd.

SHRI RAM JETHMALANI: Did you read the statements of the
witnesses which were made under Section 161? [

SHRI OM PATHAK: No,

SHRI RAM JETHMALANI: Even on 3rd you did not know
what independent witnesses had said. The police recorded an FIR
and you read that. You did not read any statement of the inde-
pendent witnesses.

SHRI OM PATHAK: 1 read only the FIR.

SHRI RAM JETHMALANI: This is all the enquiry that you
have made. Is it not highly irresponsible that when a Member of
Parliament makes an allegation and you are required 'to make an
enquiry, you read only the FIR. Thus you misguided your own
Government and this Committee.

SHRI OM PATHAK: When I said that FIR was registered by
the Police, that js not correct. Here I 'want to make a correction.
It was filed by the Magistrate.

SHRI RAM JETHMALANI: Please show me the letter of 31st
July.

SHRI OM PATHAK: I will do that. I am afraid, I cannot find
that reference. But I have got a para-wise report sent on the 8th.

SHRI RAM JETHMALANI: That has not come to us; it has
gone to the Government.

MR. CHAIRMAN: I am reading an extract from the statement
made by Shri Bhogendra Jha before the Committee:

“Someone took my spectacles.... then three of four persoms
came and said ‘you are being arrested’; they huddled me
into the jeep which was standing on the road; five of the
persons surrounded me.... I was pushed in from be-
hind..

Are you in a position to completely deny this charge? Can you 'say
that the hon, Member was simply concocting the story?



117

SHRI OM PATHAK: As you know, I was not present on the
spot. :But my enquiries revealed that this has not taken place. The
City Magistrate, who was alleged to have put him into the jeep,
has specifically denied the charge that the hon. Member was hud-
dled into the jeep.

MR. CHAIRMAN: Do you know that the City Magistrate said
that the jeep would not move? Are you aware of that?

SHRI OM PATHAK: Yes, Sir.

MR. CHAIRMAN: Though there was nothing wrong with the
engine, the jeep would not move.

SHRI OM PATHAK: This is what I learnt later, when I came
back. .

MR. CHAIRMAN: When it is a question of two versions, one
by an hon. Member of the House and another by a City Magistrate
you put faith in the statement of the City Magistrate. Are you in
@ position to say that the MP was entirely wrong and that he was
concocting a story?

SHRI OM PATHAK: I'will not say that the police can do no
wrong. My statement is on the basis of the enquiry, because I
was not present.

SHRI G. L. DOGRA: What was your source of enquiry?

SHRI OM PATHAK: The people who were involved, or who
were present. But I have not recorded any statement, since I was
not conducting a formal enquiry,

SHRI G. L. DOGRA:' How long are you as District Magistrate?
Do you know the Cr. P.C.?

SHRI OM PATHAK: This is my third District, where I have
been Collector. I knew Cr. P, C. I was not conducting a formal

enquiry.
SHRI G. L. DOGRA: When something wrong is Vhappening,

according to my knowledge, the magistrate has not to give a report
to the police officer.

SHRI OM PATHAK: That is not correct. The City Magistrate
is fully empowered to 'file the FIR,

SHRI G. L. DOGRA: The magistrate can refer the matter to
another judicial magistrate, according to the Cr. P.C. Since you are
magistrate, you have to record statements thoroughly. But you



118

have made a report on thre basis of oral enquiry. Is there any
instance in the history of judiciary whete such type of report is
made? Are you aware of such repotts being made?

SHRI OM PATHAK: As I have said there ig no bar for the
City Magistrate to file F.LR. A City Magistrate was himself involved
in the incident. He had been u judge himself. He was fully
authorised to file F.IR. There is nothitg wrong lagally.

I do admit, perhaps I should have gone onh the sixth. After the
Government had called for the Report, I should have ascertained the
facts. .

SHRI G, L. DOGRA: Under what law and procedure -you
justify your action?

SHRI RAM JETHMALANI: Please see Para 3 of the Parawise
report:

“It is true that Bhri Jha who was later discovered to be
present in the crowd reeeived some injuries. Report is
attached herewith for perusal.”

SHRI OM PATHAK: Later whén we found out whether or not
he was there, we got medical report. It confirmed that he was
there.

SHRI RAM JETHMALANTI: Mr. Jha was later discovered in the
crowd means it was on 3rd.

SHRI OM PATHAK: It was onr 6th.

When we made enquiries subsequent to the communications
recetved from the Goverrimedit, it was confirmied that Shtj Jha was
actually present on that day.

SHRI RAM JETHMAJIANI: When was it confirmed? Was it on
fth Apris or on 3ist July?

SHRI OM PATHAK: I would explain one point.  Things
happen in the Districts.. . :

SHRI RAM JETHMALANI: When you realisé that it is true,
to say all thig is not very creditable for you, Mr. Pathak. You are
a young man. We do not wish to be harsh on you. You have been
giving false evidence so far.

SHRT OM PATHAK: I am sorry I am not able to express my-
self. '
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SHRI RAM JETHMALANI: You have given the report to the
Government. You said that 8Shri Jha was later present in the
crowd, It was not discovered by you. It was discovered by the
police. It can be a discovery by the ‘police on the 3rd.

SHRI OM PATHAK: 1 do not really mean that It simply

means.. .

SHRI RAM JETHMALANI: Does it mean that you discovered
after 31st July? When did you discover?

SHRI OM PATHAK: When we got enquiries from the Govern-

SHRI RAM JETHMALANY: It must have been noted on the file.
Find it .from the file.

SHRI OM PATHAK: Since the hon. Member himself contend-
ed....

SHRI RAM JETHMALANI: We are not talking of the hon.
Member. You tell me on what date was this discovery made? Just
refer to para 3.

SHRI OM PATHAK: I cannot recall the date.

SHRI RAM JETHMALANI: You tell me the approximate period
of time.

SHRI OM PATHAK: On 6th I sent report to the Government.
SHRI RAM JETHMALANI: When was this discovery made?

SHRI OM PATHAK: It was a very informal sort of thing.

SHR! RAM SINGH YADAV: Did yeu not try to kmow from
anyone?

SHRI OM PATRAK: I wish to submit that...

SHRI RAM JETHMALANI: It is a very sorry state of affairs.
Xeu are a young maa. I am really very sorry to find all this.

SHR! OM PATHAK: I wish to inform you thet in such mwatters
we do not really function like courts

SHRI RAM JETHMALANI: Bu¢ you have to function like a
truthful homest efficer.

SHRI G. L. DOGRA: When you say that you do not function
like a court, as a District Magistrate do you not follow any proce-
dure whatsoever?
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SHRI OM PATHAK: We do adopt. )

SHRI G. L. DOGRA: Did you ‘deem it proper to know what the
Member of Parliament said?

SHRI OM PATHAK: I did not do that. I said it earlier also. *
SHRI G. L.'DOGRA: Why did you not feel like that?
SHRI OM PATHAK: 1 did not contact the hon. Member.

SHRI G. L. DOGRA: Why did you not do that? You asked many
people, but why not the Member of Parliament? Why did you not
think it proper to contact the Member of Parliament and ask him

what had happened?
SHRI OM PATHAK: I wanted to bring to your notice some-
thing which is by personal knowledge..... :

SHRI RAM JETHMALANI: What was your personal know-
ledge? You were not present throughout the incident. From per-

sonal knowledge you cannot say anything.

SHRI OM PATHAK: I subsequently found... . ,

SHRI RAM SINGH YADAV: By what procedure you found that
out?

SHRI OM PATHAK: In the Government the District Magistrate
never holds or is expected to hold all the enquiries every day. Some
of the enquiries he does not hold. In some cases he does make
report on the basis of personal knowledge and there are certain

cases like that, _
MR. CHAIRMAN: That is all. You may go now.

SHRI OM PATHAK: Sir, with your permission, I would like
to make a submission. This is a very truthful statement I am
making. I may have erred as far as the inquiry was concerned.
Perhaps, on the 6th, I should have gone to the site again. I am
saying in all truthfulness that nobody had any idea that the hon.
Member was visiting Ghaziabad. We did get a fleeting report that
he was present there. We did not know who exactly he was. We
tried tv make some discreet enquiries. I am not covering up any-
thing. I am making a truthfu] statement since, by insinuation, I
was under an attack that I was not telling the truth, As far as
this is concerned, I had no knowledge. I did learn on the 6th that
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it was the hon. Member, Mr. Bhogendra Jha, who was there. Pro-
bably, it would have been very courteous on my part to go to him
and even apologise to him or perhaps find out from his as to what

had happened.
SHRI G. L. DOGRA: Don’t show courtesy to us, don't insult us
further.

SHRI RAM JETHMALANI: You are making the things worse
because the report of the 6th is inconsistent with what you are

telling now. Why are you making it more difficult?

SHRI RAM SINGH YADAV: No proper procedure is being adopt-
ed by the district administration. He can make any report to the
Government of India or to the State Government. What will hap-

pen to this eountry?
MR. CHAIRMAN: Now, whatever we had to ask, we have
asked. You may go now.
(The witness then withdrew)
The Committee then adjourned.
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MR. CHAIRMAN: Mr. Shukla, you have been asked to appear
before this Committee to give your evidence in connection with the
question of privilege raised by Shri Indrajit Gupta, M.P., regard-
ing the alleged manhandling of Shri Bhogendra Jha, M.P., and use
of abusive language in respect of Members of Parliament by the
police at Ghaziabad, Uttar Pradesh, on 3rd April, 1981. T hope you
will state the factual position frankly and truthfully to enable this
Committee to arrive at a correct finding. I may inform you that
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your evidence may be treated as confidential until the repert of
the Committce and its proceedings are presented to the House. Any
premature disclosure of publication of the proceedings of the
meeting would constitute a breach of privilege. The evidence
which you will give before the Committee may be reported te the
House.

Now you may take oath or affirmataon as you like.
(Shri A. B. Shukla then took the oath.)

SHRI SOMNATH CHATTERJEE: Are you aware of the com-
plaint made in the Parliament about the incident that took place on
Ind: April, 19847

SHRI A. B. SHUKLA: I am aware of the complaint.

SHRI SOMNATH CHATTERJEE; Where were you on. that day
and at that time when the incident had occurred or is stated to
have occurred?

SHRI A. B. SHUKLA: 1 wds in Delhi. The Chief Minister,
U.P.,, had come and I, along with the District Magistrate, was in
Delhi. , '3

SHRI SOMNATH CHATTERJEE: Did you: back to Ghaziabad
on that day itself? And if so, at what time?
SHRI A. B. SHUKLA: On. the same day; at 7.30 or 8.00 p.m.

SHRI SOMNATH CHATTERJEE; On; raaching Ghaziabad; did
you come to know of anything about any incident?

SHRI A. B. SHUKLA: Yes, Sir: that an incident of firing had
taken place on the Meerut Road.

SHRI SOMNATH CHATTERJEE: In cennection with spme. agi-
tation of workers,
SHRI A. B. SHUKLA: Yes, Sir.

SHRI SOMNATH. CHATTERJEE: Did you come to know ‘that
any Member of Parliament was involved in that?

SHRI A, B. SHUKLA: No, Sir, not. at that time.
SHRI SOMNATH CHATTERJEE: When did you come to know.?
ot g, ®, gew : gadeEdr A S a®d, AfwA 6 ardm W gIg
w07 TF PRI AT 98 WIAT To Bo Qoo (€o) oft 71 PAIT &1v f
wi§ ¥ ag H feecht A fawar o, o gt qeas b et e gl
2 fs %1€ Jexv arga &1 qaree gur &

e
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MR. CHAIRMAN: Earlier you had no information at all?
SHRI A. B. SHUKLA: Absolutely nothing.

SHRI SOMNATH CHATTERJEE: On 6th, how did you come to
know?

ot go Wo ywwr : AH A% a1z A & F oA zrem v, AfEA
To €o THo 7 {A FATAT f& 6 aTdg # gug FedH wrf, faad wg
qGAF & FaFr qar 99T § & 3 ardhe ¥ gAsT § fad omo o W)
oz 91§ A7 ag anrwre fod) faw B ot @1 1 gg TREWA WY

SHRI A. A. RAHIM: How did you come to know about

that
incident? Was it reported by your officers?

SHRI A. B. SHUKLA: I came to know through my wireless set.

wra @ vE o P va faSmA A% & 1 agt 9v W@ gl au, Grie
gt oY

SHRI A. A. RAHIM: At that time there was no reference about
an M. P.?

st Qo wYo ywewr : 3@ @Ag Aff @v )

SHRI SOMNATH CHATTERJEE: You had come to know the
nature of the complaint made on the 6th?

SHRI A. B. SHUKLA: Yes.

SHRI SOMNATH CHATTERJEE: What did you do thereafter?

ot Qo Mo ywwr : H gao wWio wfa AuT s fadyex grea F feeely
RAT FifF TodroTHo ¥ SR F77 B e ww fazdy 9, faa ¥ g
fermr a1 & fooolt 8 oF &fw awmIv § 78 ot g fF g9 Fed agd
W HIEY W9 gwr § W7 A WAF A1 Tefto W) AT Wi Wty wraA

A gq atg 3 fasg A gwva Fod aift § 1 gafeo &% s edew A
a% w71 ¥ fag wIr 4 |

SHRI SOMNATH CHATTERJEE: You came to know that a
Member of Parliament had made a complaint about being treated
unfairly and improperly and had suffered some injury. Is it your
system that you should send somebody to all the local hospitals to

find out whether the press version was true or not? Why did you
not send somebody to the Member himself?
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SHRI A. B. SHUKLA: You have misunderstood me, Sir. I had
come to know on the 6th that the news to this effect had been
published—not that a complaint has been made by an MP—in some
local daily that an MP had been beaten up or manhandled.

SHRI SOMNATH CHATTERJEE: Was the name of the MP
there? .

SHRI A. B. SHUKLA: It was there. Then I sent my SO with
‘two directions. s

QQO‘}JW:ﬁWﬂﬁ@o‘ﬁa m*ﬂiﬂ‘mﬂﬂ’ft
iz Frag wrd o ¥ s ommEm

Then he told me that the MP Saheb was not available.

¥ agt WA W Iq W qevar vy fe & ofrae § oo ogo
N g foard ¥ FT qg WAy

SHRI SOMNATH CHATTERJEE: Is it in writing that you ins-
tructed him to contact the MP?

SHRI A. B. SHUKLA: No.

SHRI SOMNATH CHATTERJEE: Then you asked him to con-
tract the MP if possible and also to go to all the hospitals?

SHRI A. B. SHUKLA: Yes.
SHRI SOMNATH CHATTERJEE: Then what he did the report?

SHRI A. B. SHUKLA: That the MP was not there.

_SHRI SOMNATH CHATTERJEE: Then what did you do after
“his report?

-

SHRI A. B. SHUKLA: Now that the matter has gone to the
Privileges Committee, there is nothing left for me to do.

SHRI SOMNATH CHATTERJEE: Because the matter was
sent to the Privileges Committee you thought that no inquiry
should be made by you?

SHRI A. B. SHUKLA: We were afraid that it may become a
-contempt matter if we do something.
765 LS—9 . S

.
'2’_:’
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SHRI SOMNATH CHATTERJEE: So you did not hold any
inquiry?

SHRI A. B. SHUKLA. 1 did not do anything thereafter.

SHRI SOMNATH CHATTERJEE: Except sending somebody to:
the hospitals. That is all. '

As a Supdt. of Police of the District till to-day cannot say
anything about what had happened on that day because you did
not hold any inquiry?

SHRI A. B. SHUKLA: You kindly excuse me for saying that
1 did not say that I did not conduct any fact-finding inquiry. There
was ample evidence to show that marpeet had taken place, that
they damaged a jeep, that 14-15 persons were injured and that
none of the other party was injured.

SHRI SOMNATH CHATTERJEE: Therefore, if the matter had
not been referred to the Privileges Committee, you would have
held an inquiry as it was a serious enough matter. Was it not so
or you do not agree with that?

SHRI A. B. SHUKILLA: I quite agree with you. I would have:
certainly conducted an inquiry. To top it all, we came to know on
the 7th itself that a committee had been constituted by the Legis-
lative Council—a very high-power committee to go into the inci-
dent—all the violent incidents from 1.4 to 3.4.

SHRI SOMNATH CHATTERJEE: What you are sayving I do
not understand. Because some committee has been appointed
somewhere or that the matter has been raised in Parliamunt, Sares
fore, the Police authorities will have no responsibility o Hold sm
inquiry into a matter where a Member of Parliament has made
serious charges. Is that your evidence?

SHRI A. B, SHUKLA: When an inquiry committee higher than
the District Administration is set up, nobody thought that it should
be inquired into.

SHRI SOMNATH CHATTERJEE: Therefore, you are not in a
position to assist this committee in any way so far ag the com-
plaint made by the hon. Member himself. You yourself are unable
to assist.



127
SHRI A. A. RAHIM: Is it not your duty to make inquiries?

SHRI A. B. SHUKLA: I would have certainly made a detailed
inquiry had somebody come to me saying, ‘Look here. I have been
treated in this manner.’ But nobody has come to me.

SHRI A. A. RAHIM: When you came to know about this inci-
dent, is it not your duty?

SHRI A. B. SHUKLA: Then it was too late.

SHRI A. A. RAHIM: Did you ask anything of your officers
about this incident?

SHRI A. B. SHUKLA: 1 did ask them.
SHRI A. A, RAHIM: Did you get any report from them?

SHRI A. B. SHUKLA: There was ample evidence to show that
a riotous mob had attacked the City Magistrate.

SHRI G. L. DOGRA: You say that at one time you did not feel
like holding any inquiry and at the same time you say that there
was ample evidence. Don’t you think that these are two contradic-
tory statements?

Nt go #to ywen : wrfomTaTE @1 wE WX ORTE 9T o9 WY AT OF
W FT F1E §HET g &, o gw N off wigwt @Et @1 §, <@ & W
¥ maFae fy W @ HEw 81 § ) gE g ¥ gy T ans e
e ¥ 5 gw W Y qur Al sw T e oFo e aTgw @, fomr Wt
oz wré w1 7§ 1@ ey #Yw wmesz gm o 10 O ow gR
TE H qur AW A W OARN A I A gy g swa A & Wl )
wrfe g A ¥ Y ag fid wiofr oY)

Wt fircart s Y : aw wr gg T@ feac g T R o
A o grm gew A A wdife Mo R E fe wo gEE A W@
foe o w4 ¥ af qr )

ot go WYo gwewr: Y, &)

W froart e WO 3o 1§ gUT FE W AE wRE @Y
N AR & g ¥R F GA | g R AfomAen O 0 a1 gefafredfa
wifeed * o ?
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& oy 2z & fafreee w g1 wk W fafreet gfaw & wov oega
FerT ¥ af orwar ¥\ & ag qo wrgan § fF wmow o ag ®ede fam
g FRO R F g i e W T ¢ ! W
a9y 78 JF 7 X fean fo qadk OF qHo o qIEE yATA @, EEfWC
wm%ﬁmﬁ@wu’tzmﬁq\ifmn

At fo $ g Ar @z A wm A AT qEAOT & 1 WX
oy A a7 q F¥ wWw q9T 7

ot fana gare wiea : AAA 7Y F AON QTS F AT FAAITS
g% Al 6 1iQ@ W IR’ g 1 20 Ao 780 qg W ArAFTE P
g 39T & fanqr qv AT frg arda K favar qr? a1 AO¥F g AN
N wrfew ¥ ?

st go W wear ¢ Y 9T AP Fawm

o fawa gRizane: g Qo wRET Ty § 7

ot go Wt qWAT: AT HYFT 9TAT § AT ¥ v §

ot fawa gac qiex @ woE N A, oW E ITE G AR
forig & ?

ot go W,y €1 THo WX gE. flo ¥ fow A wd
oax g

wt fawa gRreqren : F4r AT QA g9 F fry §?

ot Qo W www(: AT AT & Far ¥ @ fawx £

Wi fax 1 wArcaree @ wmy @ weAT A foid 3 F ag A
qearer ag ® ?

ot go &1 e ¥ oA fadew FaE g feoq@ wEAr oY
wgiaga adr g€ A7 g T 947 7 @H F owo fi> Fgw A 9
QI TA, 91 AZT #Aes A X a gy wZfaga wfes @ g
QMR O 77 oF (TRIA fadt § AT A& W AR AT HSAIT W
o omar wer §

ot faqq gare it : AOR 6 QT F TEY FH AAHQ A
i

st Qo &to wwen : ft A

ot fewq gare anes : A7 AEECT T ST gE A WX Iqwy
fedt & v iy ?
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st go Wt qwenr: & syowy frdew e w ffe 9w A A
§ agw aUw Qfoww ¥ 471 I FwT T wHA FT A gura)

s fewr gaTe qaw . weA T fe owe o fefew afwge
Iq oy A% faedly § 9w Ag W q) oW W9 AYH TCER A1
weAT & QR ¥ gAT v W w4y fean ?

ot go Wro wywwr : gW ST HIWEW AT |

aufa e ¢ fRT agr ATow s )

st g ®o qem : gW weAT eaw X WY U fRT s o
AR AR I q, MR A F 1277 1 A TF ¥ QN

aawfa e 17 I & o AT, W EE AG U seqne
T T ?

ot go WMo wuwr: wegATe Wt TT

rardfor wgiea : gt i w0 #7 dar i fa-few o) dan ?

ot g fro vt fomd O @ 99 aw R ) fed A
g, &Y fadt @ fory f& 2 oy of ) fed Afode & o §F @F
mdy off faurfgat & fax & wft f | weoew & @ 6T gw A
Ll

st freaTt s R < T wEY & e SR 6 avo Wy o
oo o Ed qHo o TR 9 | WY A ¥ A vy R oo oyt @
TG AT A RIS Y AR MAARE B woAr oo fr ?

oft o, 0 wEAT : oATeR qeT a7 fie @i arde & T Rt o
1T A

MR. CHAIRMAN: Do you know Mr. Pal?

SHRI A. B. SHUKLA: Yes.

MR. CHAIRMAN: Will you be shocked if I tell you that this
Committee has been told categorically that you and other officers
were specifically informed and you knew on the 4th, that an M. P.
had been injured at Ghaziabad and he was being treated in Ram

Manohar Iohia Hospital? Are you shocked to hear it?

SHRI SHUKLA: I will definitely be shocked if anybody has

made this statement.
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MR. CHAIRMAN: In the evening, after this incident, the Dis-
trict Magistrate of Ghaziabad was with you in your house.

SHRI A. B. SHUKLA: They had been coming to me. I cannot
remember the date.

MR. CHAIRMAN: The date is rather important when the
privilege motion was moved here. Don’t you remember that on
that evening through the radio you came to know of the entire
episode?

SHRI A. B. SHUKLA: I remember that. But in fact I had
come to know about this incident slightly earlier.

MR. CHAIRMAN: When, at what time and how did you come
to know of it?

SHRI A. B. SHUKLA: I cannot give the exact time. But let
me tell you one thing. I am sure that the date was 6th when I
sent the Station Officer on my own to check up this at Delhi.

SHRT A. B. SHUKLA: The letter and the information received
return?

SHRI A. B. SHUKLA: It was on 6th F.N. I sent him to Delhi.

] v
MR. CHAIRMAN: But you did not do anything on the 4th
and 5th and on the 6th only you sent him to Delhi.

SHRI A. B, SHUKLA: Before that, we had no information.

MR. CHAIRMAN: You did not take any action. You were
pondering over this issue until the 6th. On the 6th F.N. only you
made this effort. Is it correct?

SHRI A. B. SHUKLA: Yes, Sir,

MR. CHAIRMAN: What did you come to know? Whom did
you send? What did he say?

SHRI A, B. SHUKLA: The letter and the information received
by the AD.M. were not clear and specific. So, I had directed my
Station Officer, Mr. Jitendra Yadav to find out the truth in the

news item.

MR. CHAIRMAN: What was the truth?
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SHRI A. B. SHUKLA: He collected the injury reports and
he went to Mr. Bhogendra Jha's house where he came to know
that he had gone to the Parliament. It is all in writing.
SHRI G. L. DOGRA: You said that on 3rd you were at the
spot after the incident.
SHRI A. B. SHUKLA: I went there and the District Magis-
trate was also with me,

SHRI G. L. DOGRA: What did you find there?

SHRI A. B. SHUKLA: I had not gone to the spot immediately.
But I went there on the very day. When I went there, it was
already night. The shops were closed. Even the Tea Stalls were

closed,

SHRI G. L. DOGRA: So nobody was there. And you did
nothing on the 3rd, 4th and 5th.

SHRI A. B. SHUKLA: During that time, we did not know of
it.

SHRI G. L. DOGRA: On 4th, you did not go to the spot and
on 5th you did not go to the spot. But about your visit on the 3rd
have you made any mention in your diary?

SHRI A. B. SHUKLA: We do not make any mention in the
diary. They are not required.

SHRI G. L. DOGRA: But don't you enter them in your diary?
Under the Criminal Procedure Code yoy have to make a note of
these things in your diary.

SHRI A. B. SHUKLA: It is required for investigation. But
we are not dping it under Cr.P.C.

SHRI G. L. DOGRA: There was a firing, there was lathi-
charge and there were some incidents. When you visit the spot,
you should have made some mention somewhere about these in

your diary.
SHRI A. B. SHUKLA: We do not make any such entries.

MR. CHAIRMAN: On the 6th, were you at your residence in
the evening?
SHRI A. B. SHUKLA: Yes, Sir, I was at my residence.

MR. CHAIRMAN: Who were the other people with you thas
-evening?
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SHRI A. B. SHUKLA: I do not remember. Actually, a lot of

people have been coming to me. Actually, my house had become-
an office.

MR. CHAIRMAN: Did the District Magistrate, City Magistrate

and some other officers pay a visit to you and were with you that
evening?

SHRI A. B. SHUKLA: May be; I cannot exactly recollect that
MR. CHAIRMAN: Have you got a television set?

SHRI A. B. SHUKLA: Yes, Sir.

MR. CHAIRMAN: Did you listen to the news on TV on 6th
as to what had happened on the floor of Lok Sabha?

SHRI A. B. SHUKLA: There was some news about this parti-
cular incident

MR. CHAIRMAN: Nothing more?
SHRI A. B. SHUKLA: That is all.
SHRI G. L. DOGRA: When was this?

SHRI A. B. SHUKLA: It could not be before 6th in any case.
That was the day when I came to know of it for the first time.

MR. CHAIRMAN: Was the City Magistrate with you that
evening? '

SHRI A. B. SHUKLA: I do not remember.

He had been cem-
ing to me quite often,

MR. CHAIRMAN: He might be coming as a brother officer.

Was he with you that evening and the District Magistrate recorded
his statement?

Would you be shocked if I read out this statement of Shri Pal:

e g 7 qo o AIET & AITAW gWI 47 W FIXT Y WO® F &AM
T WA TGN AT AT AT L.

This is about the incident. He has said this. Is it not to be relied
upon? Is it to be dismissed as a blatant lie?

SHRI A. B. SHUKLA: I did not know that any MP weas in-
volved. I came to know of it on the 6th only.

MR. CHAIRMAN: Either you are correct or Mr. Pal is correct.

SHRI A. B. SHUKLA: I am sure about myself.
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SHRI RAM SINGH YADAV: According to the Police Manual,
a special report case was lodged by the concerned police regarding
this incident on 3rd at Ghaziabad. Invariably, a special case re-
port goes to the District Magistrate and S.P. and must have come
to vou on the same day. Did it reach you or not?

SHRI A. B. SHUKLA: I am not sure, whether it reached me
the same day or next morning.

SHRI RAM SINGH YADAV: Was the report sent to you and
received by you and on what date?

SHRI A. B. SHUKLA: I have not seen the record, The special
report is just a reproduction of the FIR which I have seen.

SHRI RAM SINGH YADAV: And copies of the case diary?
SHRI A. B. SHUKLA: These are not sent to the SP.

SHRI G. L. DOGRA: You are the head of the police investi-
gations in the district.

SHRI A. B. SHUKLA: It is the Circle Officer, who supervises
this and sends the CDs to the court.

SHRI G. L. DOGA: As Superintendent of Police, how are you
being kept informed about the happenings in the district?

SHRI A. B. SHUKLA: There is a system of sending the SR
cases file to S.P.

SHRI RAM SINGH YADAV: When did you receive the FIR ot
this case?

SHRI A. B. SHUKLA: I will have to check up the record. It
is sent to the SP without delay.

SHRI RAM SINGH YADAV: The case diary would also have
been sent to you.

SHRI A. B. SHUKLA: These case diaries are not sent. The
SR file is sent to SP every month.

SHRI RAM SINGH YADAV: When was the FIR received by
you? Did you enquire whether any non-official i.e. any public people
were also injured during the incident?

SHRI A. B. SHUKLA: This happened on the third. We did not
know the significance of this till sixth.

SHRI RAM SINGH YADAV: The question is that when you
came to know that there was some special Report, the FIR was
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lodged by the City Magistrate, some constables and City Magis-
trate and police oflicers were injured, did you enquire about an-
other aspect i.e. whether the publicmen were also assaulted during

the incident?

SHRI A. B. SHUKLA: I tried to check up. I had sent officers
to all the District hospitals, including ‘the ESI hospital, but none
was found there.

MR. CHAIRMAN: Your City Magistrate had stated something
like this here before the Committee:

“On the 6th of April, 1981, at 8 p.m. in the evening an inquiry
was made by the District Magistrate at the Residence of
the Superintendant of Police about this incident. I give
this statement in writing under my signature.”

Do you say it is a blatant lie? At your residence on the 6th,
the District Magistrate was with you, the City Magistrate was with
you? The City Magistrate gave this statement about the happen-
ing under his signature. Do you say that is wrong?

SHRI A. B. SHULKLA: 1 don’t say that. It could be correct.

MR. CHAIRMAN: It could be corect: It may not be correct.

SHRI A. B. SHUKLA: The condition at my house was not
very good on that day. Everybody was there including the C.M.O.
So, I was not all the time with the City Magistrate and the District
Magistrate. I was there, but was unmindful because my wife was
being treated in the same house. She has been operated again.

SHRI G. L. DOGRA: Who conducted the investigation of this
case? .

SHRI A. B. SHUKLA: Inspector of Sahibabad;,” Shri K. P.
.Sharma. This too was ordered by me on the 6th,

TTeETNT AR T gra gf §, vt ot Fo o b ¥ Y 41

W frea@ s wiatr ;3 AT AN g T, WORr YT &Y T
fr agr M 17, 77 T© FaEC gorv §, oY ag fow X faear 7 waifw oE
T #rf A geer AEtww FT g fe few ag & e, W g ?
frg & wiehritwa fvur, Iqar am w6 forar o ?

WU W wr  frrdrtz o wed pedeT o1 Y s
YT, I8 TAA AT T TFRIATT A
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ot frearet s giaTn: wrowr fady afnge ooHT @ T, 00 WY
237 @it 5 AT F@T a1 A ? WY qg o T wy oy
fE 17 g Redtiwa w1 CATH. QT, ¥ FT @ 97 7 '

ot Qo o wawr : ¥EEIN A g @ 9|
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st F1oarll s QAT EINET T FER 9T @ R A,
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5t To Mo “.“T:l'ﬂﬁﬂ'(zl

St freuTdr Wi R AU a1 ¥ EROEeT & BewT g
o 8 Y qEm ?

Wt Qo o e : gaat §OTT reRTdr &, wEfAd gETATar
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3 ar g 9o ¥ A A ge !

ot Qo s qEAT 6 AT F AT A THo fro F A F F@ Ay
forar, ¥ wrw gon fo wreen frfedor & wor w8, SR we R
o g faar

awwfn s . werns # fed w Al wom amn ?

st ogo qo wwT oW Wt ¥ @, foi oW, 6
arfrer #Y forawy war qv 1 & 3 & a § Mefreg

wamfe wgiea - t® {R 9 W@ oF A vAR § fwe arde
Y dor mr g ?

SHRI A. B. SHUKLA: I am 100 per cent sure,
(The Committee then adjourned.)
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(The Committee met at 15.00 hours)

(1) Evidence of Shri S. K. Trivedi, the then City Magistrate,
Ghaziabad.

MR. CHAIRMAN: Mr. Trivedi, this is about the alleged man-
handling of Shri Bhogendra Jha, M.P. The Committee of Privileges
have carefully gone through the evidence and other documents
produced before the Committee but are not convinced by the evid-
ence given by you before the Committee. After taking into consi-
deration the totality of the circimstances of the case the Com-
mittee have come to the conclusion that the police personnel used
abusive language in respect of Members of Parliament in general
and Shri Bhogendra Jha, M.P. in particular and assaulted him at
Ghaziabad on 3rd April, 1981, The Committee are not convinced

13
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that you are not aware of the presence of Shri Bhogendra Jha
there. The Committee finds that you were present at the scene of
incident but failed in your duty to protect Shri Bhogendra Jha
from being abused and assaulted by the police personnel under
your charge. Before proceeding further in the matter the Com-
mittee would like to give you another opportunity to have your say
in the matter in view of the above finding of the Committee. Be-
fore you say something please take oath of affirmation.

(The witness then took the oath of affirmation)

SHRI S. K. TRIVEDI: Sir, I tender my un-conditional apology
to the Committee and the hon. Member of Parliament,

(The witness then withdrew)

2) Evidence of Shri R. R. Pal, the then Inspector of Police
Ghaziabad. N

MR. CHAIRMAN: Shri R. R. Pal, the Committee of Privileges
have carefully gone through the evidence and other A documents
produced before the Committee and are not convinced by the evid-
ence given by you before the Committee. After taking into consi-
deration, the totality of the circumstances of the case, the Com-
mittee have come to the conclusion that the police personnel used
abusive language in respect of Members of Parliament in general
and Shri Bhogendra Jha, MP, in particular and assaulted him at
Ghaziabad on 3rd April, 1981. The Committee are not convinced
that you were not aware of the presence of Shri Bhogendra Jha
at the scene of incident but you failed in your duty to protect
Shri Bhogendra Jha from being abused and assaulted by the police
personnel under your charge.

Before proceeding further in the matter, the Committee would
like to give you another opportunity to have your say in the matter
in view of the above finding of the Committee. Now, please take
the oath, *

(The witness, Shri R, R. Pal, took the oath)

MR. CHAIRMAN: Have you got anything to say on the findings
of the Committee?

WA Ao : T T[T IEAT § fF [ ¥ T W Qar
afl arfe agt qv wH.dYo atga whyTE i wEt aw W-fiT T AH
IA FTAAUA g ag ax agh garar i Aggadisgavar 5 wadg e
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agm Jad AR @lus qﬂ A Al a1 AF D g TwEmm
ﬁmﬁ gA ARz ¥ AIGqd ¥ | S5t a% WA HT \ArT § 9@ AW FAEA
ar gwr & ¥feA @E TOT CEmWA A A

ot feowr gATe aw: 3z M WY weArd g¥, =@ W AW A
TgemE T gE

St wowRo a™ : AR A A FeeaYage, #d

st fa¥@ wwrr mww : Did everything happen under your
directions?

S WMo MR Q@ EF AT § (T A

it www whw : wmgg AR g EfF wadi azer W owe
@ &7 wm oww amwa F wifrw AfT ) w48 Sz @ e ey W
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ST Y mMR FTATAR ARG ¥w WNE qiEr v wred § qm wwd
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R WA AT wgATEIRE £ 7

st WICo Wo atw ;. soAl ATARTT § 7€) ¥ a%ar g fr agh o7
W1 AR AR T, 5RATE FTFE FHXW gHS  MA-AWE7 fRgT aar @)
gar Agl T |9 AFaxgavg WINw ...

SHRI SOMNATH CHATTERJEE. In view of the findings of

the Committee, what is your reaction as a police officer?
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W wrmw wxwY ;o rofaafas § wont gt afifrarg 7 osiga

T A ¥ WS wEy ¥ ¥, weAT AR T FHHF, I X ww ¥
anawr frosms &7 &7

W "o WRe Q@ Ia% fq¥ § v At wwarg
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APPENDIX 1 . .
(See para 16 of the Report)

Parawise Comments furnished by Government of Uttar Pradesh on
the Statement made by Shri Bhogendra Jha, Member of Parliament,
under Rule 377 in ¢he Lok Sabha on 6-4-1981,

The District administration had no information what-so-ever
about the decision taken by C.P.I. Group leader in the House, Shri
Indrajit Gupta and the arrival of Shri Bhogendra Jha, MP. at
Ghaziabad on 3-4-81. It is not correct to say that the police forcibly
entered the district office of the AITUC located in a small roadside
shop along the main Delhi-Meerut Road and beat up the union
leaders and workers present there on 1-4-1981.

2. As reported by the D.M., Ghaziabad the statement of Shri
Jha about appearance of an Inspector named R. R. Pal, his asking
of name from Shri Jha and subsequent alleged assault by PAC
men, is incorrect. Neither the district administration had any infor-
maton about the visit of Shri Jha nor did police enter the AITUC
office and beat up the workers. The D.M. had denied the allegation
made by Shri Jha, that one of PAC men hit Shri Jha with barrel
in his chest exclaiming “Saale Assembly Aur Parliament Wale Kaya
Karne Ate Hain.” The facts are as under:—

3. On 16-3-1981 an agreement was signed between 365 workers
supporting INTUC out of 515 total workers and Management of
Shri Ram Piston and Rings, MRT Road, Ghaziabad. This was resent-
ed by 150 workers belonging to AITUC and they resorted to sit in
strike inside factory premises. INTUC workers were also threatened
with dire consequences if they worked on machines. Management
asked for an undertaking from every worker entering factory for
peaceful and disciplined work. This was boycotted by AITUC
workers who tried to physically obstruct loyal workers present.
Timely intervention by Distt. administration on 1-4-1981 helped
avoiding an ugly situation. On 2-4-1981, 106 workers (INTUC)
entered factory after giving require undertaking, and narmal pro-
duction wag resumed. Strength of workmen rose to 203 on 3-4-81.
This was once again condemned by mob led by Ghanshyam Singh
and Sukhbir Singh Tyagi and as such a desparate bid they decided
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to attack loyal workers on their way back to home from the fac-
tory. City Magistrate on receiving information rushed to spot with
police force to ensure safe passage of workers returning home. City
Magisirate in his jeep came under heavy brick-batting as he reached
near Union Office located in front of outpost of P, S, Sihani Gate on
MRT-Delhi Road at around 4.30 P.M. on 3-4-1981. City Magistrate
was injured badly due to heavy brick-batting and was surrounded
by mob led by Sukhbir Tyagi and Ghanshyam Sinha who were
planning physical assault on C.M. and police in jeep. Police force
posted at O.P. Rajnagar (P.S. Sihanj Gate) as a part of police
arrangement and from other nearby pickets rushed to extricate
City Magistrate and Police force. This Police force also came under
heavy brick-bat from the violent mob. They were warned a number
of times by C.M. and the Police officer on the spot not to brick-bat
and to disperse in view of Sec. 144 Cr. P. C. enforced. The brick-
—'batting continued unabated and several members of Police force
received injuries and mild lathi charge was consequently ordered.
The mob became more violent and some one from the mob fired
a gun shot. Thus there being grave and immediate threat to life
and public property four rounds were fired in the air to scare the
crowd. Crowd dispersed soon after workmen of factory were con-
ducted to home safely. No body has been reported to have been
injured as a result of police firing. In brick-batting C.M.,, 2 S.s.,
-3 HCs CP, 3PAC Const. VI Bn, B. Coy. and 1 Fireman, 1 driver of
C.M. Jeep and 4 Const. C.P. (15 in all) were injured out of whom
3 Const. C.P. and C.M. were admitted in hospital. Rest were given
first aid and discharged. A case uls 147/148[307(332353 IPC and
7 Cr. L. Act and 188 OPC were registered at P.S, Sihani Gate against
_ rioters. ' AR

3. As stated above no body in the district had any information
_about Shri Jha's presence in the crowd and as such there is no
question of his beating, picked up, given blows by lathis and rifles
butts, It is true that Shri Jha, who was later discovered to -be pre-
sent in the crowed, received some injuries, report is attached here-
with for persual,

4. The jeep of the City Magistrate in which Sri Ghanshyam
.Sinha. Sri Sukhbir Singh Tyagi and Sri Jitendra Sharma along
with Shri Bhogendra Jha, M.P. were alleged to have been huddled
into and driven to the gate of M|s Shri Ram Piston Factory, is re-
ported by D.M. to have been badly damaged as a result of the brick-
batting by the crowd and was not in a condition to be used for
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transporting any one. A photograph of the jeep in question has been
sent by D.M. and is enclosed herewith. The crowd dispersed after
the lathi charge and firing in the air and so did the leaders of the
crowd. The police could not arrest anybody on the spot. The
warrants of arrest were issued- after the incident against some of
the leaders and they have been absconding ever since. There was
no point in first arresting and releasing ttém without following due
- process of law and then again issuing warrants of arrest,

5. The District administration has no knowledge of Sri Jha re-
questing to recover spectacles which had fallen down. Enquiries
made' from the local police officers and the City Magistrate present
on the spot revealed that f,hey seemed to have no kno‘wledge about
the loss of 4any spectacles of anyone. :

6. Héd Shri Jha informed the District administration about his
arrival in Ghaziabad and had he sought permission to hold a meeting
the District authorities would .have allowed him to do so, and
arrangements for his security, etc, would have also been made as
it is done in all other cases.” Permission to'hold a meeting was not
only given to Shri Indrajit Gupta, M.P. who visited Ghaziabad on
31-3-1981 but arrangements for his security were also made.



APPENDIX II
(See para 17 of the Report)

Joint Report, dt. 6-4-1981, submitted by the District, Magistrate,
Ghaziabad and the Superintendent of Police, Ghaziabad.
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fegr agr 1 feawr N war A gt afw facdia f oaw @ awT
qar wammw fagr a gEAT arft & wewrd av Wy wgng wwEr
oy wfefenfa 3 sar wfge # saw whwd fasem A o1 wa: 9%
KA WF HW2W W7 Q¥ firelr Jwfen grearwiv adt e
q & anvufuge a gfee «id & ave wer gwr st iy aem
st gk wd 1 Ifa sAEd amma Afavda ¥ A9 o aEt
wy WIWAT AT smry Ayawy & wreiT gifya AdY gwr wa: wWiE
W A Ay aq sHwfal £1oan wn gy A Y i € fwd e
aue wfagiz ¥ wrgw ov gfey g 7 wre garf s AT ¥y fav faat
s d9iww Afwg | Fud swvum wWizfaar fear Sradr

¥ 9T ¥ qqU¥ ¥ WX qfege I g ¥ i W=
gfere wiwfal & 9 o | R afgzr 7 fim wowdniE W
wertet wifgwr fear war) @ ddg & @@y AR wv faeqa farw
o fooe Ffergur e w:wfmt gem

W wer dExy ¥ wfadz oo o fegrAiz mfsmng
R 16 A ¥ w whgwl ¥ feey gwwmr wwawde 211 AT
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147/148/307/322/427/336/188 WTEe oo T 7 #o THe To TR
FuaTe Faw ma'm'tm gy faasn #1 Sr @ g1 WA OF
X Amus wiwgas o MYFE W trfmgau‘m?tﬁmmﬁ g wuw
fwd sreg €

, ,aai % TF  gAT, F st qWE AT 4O €W TA qW. 6
s . Aardl F AN AN F W ¢ fawr wewwe mfsmar ¥ gz
¥ g fedt -gems ¥ wf wfaw w1 afew @ a1 S§F @@
sroafas fafeear frrsrarag mar wwr & AR 7 @ f deg
o fwd ¥ fedt wew ¥ oTwed qwpwr A @1 afew
TAL TRATIHTY | 990F FT W Iafid W & g v afswgz &
gigg #1 gafeafa w1 w7 AL 91 | @ AT HF T a7 = w7 (9ER)
o W oA fedt s mfiw ¥ow gy wwwar e owow w
@ W T Fo§Eg e oft w1 omfam § SEi &% WA H
bes tamﬁ 9 | T afed) & wWE mmﬂzﬁm—a T ¥ 9y
¥ W@ ¥ oy .xaEaw A, mfsmag & fawr soow ¥ ok wiv-
A9 AR ¥¥ wEg § gg W SeeEAw g & dEe @R @@
o ¥ gar ¥ oA @ feft gfew @wm oo o7 @ fed gfee
wfgwm@r a1 fomfamst G#€  fowmsa Mrnf arewes faw aur ) afe
3 fA® 1.4.81 F W N ww F sy ¥ wrd
7 o fafama: @ 144 ¥ wana difen Fg owEes g ww &
auT ®Y CHfert WET 91 WX gre f F i A1 oer foemdiw
o v gfaw wfewmd Ysme wT €wd ¥ 1 we gER e A
wO® oWy T gk wdy gf WRY Fddw ¥ Sk mA swwew A @
aHr |

FOE @ W oyEr fRY MY Ew owwm ¥ emed @ swog
T g fF wRT T wAvgx oifgar wewww § weg wwed s
WAy w3 aEsht wrmm for, g anht oF fud wal
sifeer § a7 e wfamifial ® €% T (9. §49 § vk uR
FAgT Afgar wermw & A wwed e W omh  ford g
T mf| eqr fAiF 3.4.81 ®UfM 8.40 9T ARG s T ¥
gd v foR & wqme oY qiger W Qi g §
ot ¥, A ¥ w Tyww aff @1 o wewEmw @ @
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X T WA F wds gamm fegn, geAT amit of favir wwt
® 9 & I WW f@A® 3.4.81 F) g€ weAr ¥ waw ¥ waw €U
Ao W. Ao 211 U7 147{138/307/322/427/336/188 Wio ¥o fx
& wivgH § | 97 FoT a3ew A §1 §0 q391 F faaie goftefy ¥ way
¥ wwraw w0 &€ arA qdY &)

- g1 foE, v afaee/mywfa &0 ad 92 1 g
f awr TomRY w1 fool & sfaar gaw §

feafs e qof & awg qof fadaw & &

go-6/4/81
forerrfireTze,
wifagrare o
go - 6/4/81
gfeg weias,
rfsaraTy |
[Translation into English of original in Hindi—

“REPORT

Shri Ram Piston and Ring Factory is situated at Delhi-Meerut
Road, Ghaziabad. This factory produces “Rings and Pistons” used
in agriculture, trade, export, Government Undertakings and depart-
ments of the Defence Ministry. 800 employees are working in this
factory out of which 511 are workers, 210 staff and 79 are officers.

In 1979 an agreement was signed between the Management and
the Workers of this industry which expired on March 1,'1981. A
new agreement was signed on 16-3-1981 after discussing with the
representatives of the registered Union “Shri Ram Piston Shramik
Sangh”. On 17-3-1981 out of 511 labourers 365 signed the agreement.
On 17-3-1981 itself at 10.30 A.M. some of the AITUC supporting
workers resorted to “sit-in-strike”. They tried to force the staff
working in ‘A’, ‘B’ and ‘C’ shifts to join them and also started
pushing away the workets from their machines. Provocative
speeches were delivered .in the - factory. Thesé workers used to
punch their ‘cards themselves and sit in the garden'

On 1-4- 1981 "the ' Management sought & written assurance from
the workers that ‘they will work peacefully ‘Workers of the shift
startlng from 6.00 'A.M. refused to"sign this declaration and went
out of the factory’ premnks In the shift starting from 230 P. M.
only 15—20'" workm came. wm: the o\mnde Iabouit leadérs and tried

i

o T ;,,;<,,--
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to enter into the factory without signing the declaration. The
Management refused to dllow any worker to enter the factory
without signing the declaration. These workers were discussing
at the factory gate when City Magistrate and Deputy Commissioner
of Parliament has also been found to have. come for medical
selves started running away. Neither any worker was injured nor
any force was used at that time. ‘According to the reports received
from District Hospital, In¥urancé Hospital and Narender Mohan
Hospital of Ghaziabad neither any worker of Shri Ram Piston

Factory was admitted in their hospital nor any worker was medi-
cally examined.

Production started in the factory on 2-4-1981 and 106 workers
resumed their work. On 3-4-1981 this number increased to 206.
These workers were to go to their houses by bus after 5 P.M. when
their shift was over. The Sub-Inspector, Chandra Gupta, who was
on duty at Shri Ram Piston Factory, sent message to the Sihani
Gate Police Station at 4.35 P.M. that the Factory Workers, who were
on strike in the Factory were assembling on the Meerut Road and
ihey were agitated and bent upon disturbing the peace. Message
was conveyed to the control room asking for add:tional Police force
from the Kotwali. On receiving the message, when City Magistrate
along with Kotwali, S.H.O. reachied at the Meerut Road Police Post,
600—700 factory workers, who had asseribled there in vidlation of
Saction 144, encircled and stoned their jeep. This incident took
place at 545 P.M. Sukhbir Tyagi and Ghanshyam Sinha, labour
lead»es owing allegiance to AITUC, were leading ahd instigating
the mob to destroy the Government vehirles and the factory build-
ing. In the meanwhile, the Police force and the PAC posted at the
Raj Nagar Police Post and Shri Ram Piston Factory reached the
Raj Nagar Police Post. They were also subjected to heavy stoning
by the mob. The efforts of the City Magistrate and Police Officers
to pacify the mob and the subsequent warnings had no effe¢t on
the hostile mob, which continued stoning City Magistrate and
several other Police personnel were irijured. Therefore, in fhis
situation, the City Magistrate declared their assemblage to be
illegal and ordered them to disperse. But this warning had no
effect. The mob continued stoning on the instigation of Ghanshyam
Sinha and Sukhbir Tyagi, owing allegiance to AITUC. In this
situation, City Magistrate was left with no option but to order
lathi-charge. Mob became more  violent and one shot . was fired
lathi charge who were violently throwing stones but po records in
from the sidé of the mob towards the City Magistrate and the
mob rushed forward continuing heavy stoning. The Police person-
nel could not withstand it. Because of heavy stoning, the Jathf
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charge proved ineffective. In view of the serious situation, to dis-
perse the mob and to save the lives of the City Magistrate and the
folice personnel, the Policemen fired 4 shots in the air on the orders
of the City Magistrate. As a result, the mob dispersed.

In this incident, the City Magistrate, his driver and thirteen
other Police personnel sustained injuries due to heavy pelting of
stones. City Magistrate ana three other policemen were admitted
in Hospital. In this connection, six copies of the injury report are
enclosed herewith, in which the details description of the injuries
is given.

Regarding this incident, the City Magistrate has registered a
criminal case No. 211 against the 16 mentioned and other accused
persons under Section 147/148|307|322]427|336(188 IPC and 7 CLA
Act with Sihani Gate Police Station, Ghaziabad, which is under
investigation. So far four accused persons have been arrested.
Efforts are being made to arrest other accused persons. So far as
the question of injuri2s to Shri Bhogendra Jha, M. P. and ten otler
labour leaders is concerned, it has been found that neither
any worker was admitted to the Dist. Hospital nor any other
hospital of Ghaziabad nor they came for any first aid. No Member
of Police reached the site. As soon as they reached workers them-
examination or admission in any of the hospitals in this District.

The City Magistrate was not aware of the presence of any
Member of Parliament in that stone-throwing agitated crowd. In
this connection exist in any of the hospitals of Ghaziabad. It may
that Shrij Jha was also present in the stone-throwing crowd. So
far as injuries are concerned, only those people were injured by
this connection neither Shri Jha, M.P. nor anybody else informed
also be noted that the Member of Parliament neither filed any
complaint in any of the police station nor he contacted or reported
the matter to any Police Officer or District Magistrate. If he had
come on 1-4-81 to enquire about the incident, he should have
taken due permission under Section 144 for the meeting and also
could have known about the facts from District Magistrate or some
high Police Official. In view of the above, no information about the
presence of, and injuries to Shrj Jha, M. P. could be found.

When 1t came to light through Press reports that Shri Jha, M.P.
and 3 (Three) others, namely S/Shri Ghanshyam Sinha, Sukhbir
Tyagi and Jitendra Sharma are admitted in Dr. Ram Manohar

Lohia Hospital, a Police Officer wag eént {6 Dr. Rém Manohar Lohia
Hospital to see their medical reports. From the above reports it
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was seen that these persons had gone to the Hospital on their own
on 3-4-81 at 8.40 P.M. for their medical examination. According to
the report, they had received minor injuries. No one among them
was available for examination as they had left the Hospital. So
far as S/Shri Ghanshyam Sinha, Sukhbir Tyagi and Jitendra
Sharma are concerned, they all are accused in case No. 211 filed in
connection with the incident of 3-4-81 under Sections 147|148|307|
332/427(336|188 of IPC in connection with the incident of 3-4-81;
but the Administration had no knowledge whatsoever about -the
presence of Shri Jha, M.P. on the day of the hicident,

. The copies of FIR, injury report regarding injuries to the City
Magistrate/Staff and daily diary report are enclosed herewith.

The situation is tense but under control.

Sd/- Sd|-

6-4-81 6-4-81
Police Supdt. Distt. Magistrate
Ghaziabad. Ghaziabad.”]

GMGIPMRND--LS~1-765 LS—14-7-83-580
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